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LOK SABHA

Wednesday, May 6, 1964/Vaisakha 16,
1886 (Saka)

The Lok Sabha met at FEleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Regional Schools of Printjng

*1323. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
that qualified anq experienced teach-
ing personel are not coming orward
for employment in the four Regional
Schools of Printing for want of ade-
quate remuneration; and

(b) if so, the steps Government
propose to take to meet this situation?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) According to the re-
ports received, two schools are ex-
periencing difficulty in recruiting full-
time staff.

(b) Revised pay scales have been
sanctioned and the State Govern-
ments have been requested to imple-
ment them.

As far as possible, the services of
part time teachers have been secur-
ed by the Schools.
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Fertilizer Factories

*1325. Shri P. C. Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to refer to the Starred
Question No. 949 on the 8th April 1964
and state:

(a) when a decision in the matter
cf revocation of licences granted to
private sector companies for setting
up fertilizer factories which remained
unutilised for pretty long time 1s like-
ly to be taken; and

(b) The assistance or aid Govern-
ment are rendering to these licensezs
in securing the requisite financial and
technical collaboration?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) one party to whom a
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licence was granted for the establish-
ment of a nitrogenous fertilizer fac-
tory at Tuticorin has since surrender-
ed the licence, As regards the pro-
jects at Mangalore, Durgapur and im
Rajasthan, there is gstill a reasonable
chance of these being implemented
and with some modifications. Hence
the revocation of these licenceg is
being held over for the present.

(b) It is the responsibility of the
licensee to make the  necessary
arrangements for financial and techni-

cal collaboration, Wherever any
potential collaborator has sought
information or clarification from
Govt. on any aspect of policy, this
has been given.

Shri P. C. Borooah: How many

private gector licences are at present
held up for want of foreign exchange
and foreign technical know-how and
by what time is Government going to
obviate their difficulties?

Shri Alagesan: There are three
cases which have made some progress
Vizagapztam, Kothagudam and Guja-
rat. One icence has becen surrendered
in Tuticorin. In the other place, that
is, in Hanumangarh they have asked
for changing the location. As regard
Durgapur, we are still considering it:
the technical aspects and the suitabi-
lity of location are under considera-
tion.

Shri Ranga: What about Kothagu-
dam?

Shri Alagesan: I have said that is
a case which has made some pro-
gress. They have arranged for foreign
loans, and they have found the finan-
cial and technical collaboration. Then,
whenever parties approach us, we try
to clarify the position and try to help.
The recent team of American business-
men also had a talk with us on these
matters, and we have sufficiently c'ari-
fied the position to them, As far as I
am able to see, they are interested in
collaborating with the Indian parties.

Shri P. C. Borooah: May I know
whether an agreement with the USA
for a loan for setting up a fertiliser
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plant in the private sector has recent-
ly been signed and, if so whatis the
total amount of US credit made avai.-
able for that and what is the broad
outline of that agreement?

Shri Alagesam: We have no direct
information, but we understand that
the Vizagapatam party and their colla-
borators signed an agreement recently
in Washington. The American party
will invest about Rs. 2.89 crores and
a loan from the Exim Bank has been
arranged to the extent of Rs. 12.86
erores.

Shri Muthiah: May I know whether
the Government has any intention of
starting a fertiliser project in Tuti-
eorin inasmuch as the licence that was
given to Kothari and Sons for starting
a fertiliser project has been surren-
dered?

Shri Alagesan: In fact, this licence
was given some years ago, perhaps in
1961; it is a pity that the party could
not find any collaborator in the mean-
while and they surrendered the licence
recently. If they had made some pro-
gress, certainiy that factory would
have come up at Tuticorin. We shall
consider the point that the hon. Mem-
ber has referred to.

Shri P. R, Chakraverti: In view of
the vital importance of increased pro-
duction in the national interests, may
I know whether the Government has
pointed out to these people that by a
fixed date they must fulfil their con-
ditions and otherwise the Government
will have to take it up?

Shri Alagesan: One party who got
the licence at Korba surrendered the
licence and we gare taking it up.
Similarly the project at Durgapur
which the West Bengal Government
wanted to initiate as a minority part-
ner with other private parties also
fell through. They asked us to take
it up under the Fertiliser Corporation.
We are having that under considera-
tion.

Shri Ramga: Is any serious effort
being made by Government to help
these people to whom licences have
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been given, to see that they are able
to fulfil the promise and develop the
project that they have taken up or, are
the Government simply keeping or
sitting quite, waiting for them to fail
so that they may be able to take it
up when they themselveg are not in
a position to develop anything?

Shri Alagesan: It is rather a curi-
ous point of view that the hon. Mem-
ber wants to advance. We give
licences to private parties and they
are expected to miake all the effort;
and we have to help them in all pos-
sible ways, which we always do. But
it is primarily for the private parties
to find collaborators, etc., and this
should be borne in mind.

Shri Ranga: The Tuticorin project
would not have failed if they had
helped them.

MY WO A FRAT ST
7 Wz fwEr qin-g=Edi F muy 9
A FT LG W A g E R F
Tg, ST SATEET g OIF <w A gamen
7 F fad wae auy a7 v g

agfean T wza WA (s
A wfay) v e §37 e &
arv woagr &y

Shri Indrajit Gupta: In view of the
experience that we have had hitherto,
in the past, what assurance, if any,
is there that even if these plants are
put up and they go into production
eventually, they will be able to pro-
duce fertilisers at a price lower than
the price of the imported fertilisers?

Shri Alagesan: This question about
the prices of fertilisers is a very
important question. Now, there are
two prices: the price that ig given to
the factory which produces the ferti-
lisers and the price at which the Pool
sells the fertilisers. This applies to
the nitrogenous fertilisers. As far as
the phosphatics go, there is no price
control as such, but we are trying to
see that the prices are as much kept
down ag possible.
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Three-Language Formula

*1327. Shri Muthiah: Will the
Minister of Education be pleased to
state:

(a) whether the three-language for-
mula has been implemented for higher
secondary education in all the States;

(b). if not, the names of the States
which have not imp.emented it; and

(c) the names of the three languages
taught in the schools in the Hindi-
speaking and non-Hindi speaking
States?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) to (c). Yes,
Sir, The States have generally accept-
ed the formula and introduced it with
modifications to suit local conditions.
A statement giving the position in the
States is placed on the Table of the
House. [Placed in Library. Sce No.
LT-2863/64.]

Shri Muthiah: May 1 know whe-
ther any South Indian language is
being taught in the schools in the
Hindi-speaking States?

Shrimati Soundaram Ramachand-
ran: Some states are making arrange-
ments. In the Agra University in
Uttar Pradesh, they have started tea-
ching South Indian languages. There
are special classes for the students.

Shri Muthiah: May I know which
South Indian languages are taught?

Shrimati Soundaram Ramachand-
ran: I do not have that information.

s "o o fradt =A% e
wer gaw, foR A7 rwear §ona
ar = frda om0y & st 97 zfao
&Y Mg A g 7

Shrimati Soundaram Ramachzndran:
No organiseq attempt has been made
in any of the four Hindi-speaking
States to intraduce a non-Hindi lang-
uage at the school level, which is the
question here and not at the higher
education level. They were teaching
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Sanskrit as the third language, but
in the Education Ministers’ Confer-
ence, it was clarified that Sanskrit is
not a modern Indian language; it is
only a classical language. So, a third
non-Hindi language should be intro-
duced. But I am not aware if it has
been implemented in any school in all
the four States,

Shri Swell: Is it a fact that for a
good number of people in this country,
especially poor backward tribals like
myself, it is not a three language for-
mula, but a four language formula?
Our children have got to learn four
languages—their mother tongue, a
regional language, which they dislike,
Hindi and English?

Shrimati Soundaram Ramachandran:
That is why some of the States, where
more than one or two languages are
spoken, have modified their three lang-
uage formula into four languages,
introducing a higher course and a less
advanced course to suit the children’s
needs and their capacity.

Nt wdw fag fegrat © dwa
o7 ¥ Zi foma & asrAr T o
feedt from 1 wwi ez fenpamd

wa & swwr f3= gwr & @y fEar
AT ?

Shrimati Soundaram Ramachandran:
In Punjab, they have taken English,
Hindi and Punjabi. Urdu also is taken
because it is used there.

oft femw wzmew - fag? qat &
FTL AT AWET &7 F(E F% 91TF
AIRAT a1 aATs &Y qifg §

Shrimati Soundaram Ramachandran:
It is not compulsory, but fortunately
or unfortunately, almost all the States
have more than one language as
mother-tongue in every State. There-
fore, some sort of adjustments in the
three language formula, adding &
fourth language, has become neces-
sary.
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Shri Ramachandra Ulaka: May I
Jkmow what will be the medium ot
imstruction of the optional subjects—
¥nglish or the State language?

Shrimati Soundaram Ramachandran:
That is the regional language, except
in some special schools where English
Js kept as the medium.

Shri D. C. Sharma: Our Govern-
ment is very fond of appointing eva-
Jaation and assessment committees
-amd the Ministry of Education does
‘mot lag behind any othér Ministry.
May I know whether the Ministry of
‘Education is in a position to appoint a
committee to see how far this three
language formula has worked and
whether it has led to the upgrading
of educational standards in this- coun-

try?

Shrimati Soundaram Ramachandran:
.Almost all the non-Hindi States are
mmplementing the three language for-
mula in their schools, with Hindi as
the third compulsory language. But
in other States, Government have
.come forward offering hundred per
cent help for the appointment of
Mindi teachers in the schools, We
wanted to give thc same facilities for
‘teaching a non-Hindi language in
Hindi areas, but it has not been fin-
alised.

Shrimati Renu Chakravartty: From
‘the statement which hag been placed
‘before us I find that in Andaman
and Nicobar Islands there is no pro-
‘wision for permitting the children to
learn their own mother tongue—the
first language is Hindi, the second is
English and the third is Sanskrit. Why
is it, when there are such large num-
bers of Bengalis and Malayalees liv-
ing there, they are not permitted to
study in their own mother tongue?

Shrimati Soundaram Ramachandran:
There are quite a large number of
South Indians also in Andaman and
Nicobar Islands. Therefore, probably
it is easier to introduce Hindi or
Urdu, English and Sanskrit. What the
hon. Member has stated, we shall
Xkeep in mind and find out whether
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that would be possible to do as a
fourth language.

Shrimati Renu Chakravartty: That
is their mother tonguc. Why do you
force them to learn Hind.? Malayalees
should learn Malayalam il Bengalis
should learn Bengali.

Shrimati Soundaram Ramachandran:
That is why I said, we shall examine
whether in the case of certain sec-
tions of people whose mother tongue
is a language other than Hindi it
would be possible to introduce their
mother tongue.

Shri Nath Pai: Sir, a careful scru-
tiny of the statement shows that the
three-language formula is being very
honestly implemented in the non-
Hindi-speaking region and, if you
will Jook at it you will find, I am sor-
ry to say, that in the Hindi-speaking
region the formula is being very sys-
tematically bypassed under the sub-
terfuge that Sanskrit is being taught.
May 1 know, in the interest of na-
tional integration and eventual vo-
luntary acceptance of Hindi as the
official language, what steps Govern-
ment is taking to persuade the Hindi-
speaking region to give an honest trial
to the three-language formula?

Shrimati Soundaram Ramuchandran:
With this idea only, Sir, in the con-
ference of the Education Ministers and
the meeting of the National Integra-
tion Committee it has been put for-
ward that Sanskrit should not be
tfaken as a third language in Hindi-
speaking States and a non-Hindi lan-
guage shoulg be taken. Therefore, we
approached the Planning Commission
as well as the Finance Ministry to
provide funds at the same level for
meeting hundred per cent of the ex-
penscs for language teacherr. We
have not yet got that provision. We
are hoping to get it. But in between,
we are persuading them gt least to
start the third language in some of the
schools from their own csources.

Shri Kapur Singh: Ar~ the Govern-
ment aware that a certain group in
the Punjab have pub'icly declared
their determination not to permit their
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children to read Punjabi under the
three-language formula; if so, may 1
know what the Government propose
to do about it?

Shrimati Soundaram Ramachandran:
We are not aware of that.

Shri S. Kandappan: The statement
as well as the replies given by the
Deputy Minister give a clear indication
that this three-language formula is a
sort of bait to dupe the non-Hindi-
speaking areas. In the non Hindi-
speaking areag the students are made
to understand that their future is se-
cure only with Hindi and so there is
a definite compuision to learn thc
third language, whereas it is comp-
letely absent in the Hindi-speaking
areas. In view of this, may I know
what concrete steps the Governmeut
propose to take or have already ta-
ken in this matter?

Shrimati Soundaram Ramachandran:
The concrete step is to start this na-
tional language centre in the Hindi
States and also give them facilitieg to
appoint teachers for non-Hindi lan-
guages in their secondary schools for
which we hope to finalise a scheme.

Shri Kapur Singh. Mav I jrespect-
fully request you, Sir, to advise the
hon. Deputy Minister to make herse'f
better conversant with the facts of
the situation with which she is deal-
ing?

Shrimati Renu Chakravartty:
Bhakt Darshan knows very well.

Shri

Mr. Speaker: I do advise accord-
ingly.
Shri D. C Sharma: I did not follow

the hon. Member’s question. What is
your advice, Sir?

Mr. Speaker: Order,
Chakraverti.

order—Shri

Shri P. R. Chakraverti: Is it not a
fact that this three-language formula
was accepted mainly to introduce: (i)
the mother tongue, (ii) Hindi and (iii)
English; if so, how is it that in Anda-
mans where the refugees from East
Bengal have been settled Bengali,
which is their mother tongue, has
been eliminated?
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Shrimati Soundaram Ramachandram:.
As I said, it is not Bengali only, there
other languageg also which are thedr:
mother tongue. Now that this questiom
has been raised, we shall find out and
see whether the chiidren can learm.
their mother tongue as their regionsl
language in the non-Hindi-speaking
areas.

Dr. L. M. Singhvi: May I know
whether the Government have consi—
dered that the three-language formula
puts an excessive and unproductive
burden on' the students and an im-
possible strain on the existing avail—
ability of teachers in the diflerent re-
gional languages; if g0, may 1 know
what steps have been taken to recti—
ty the position?

Shrimati Soundaram Ramachandram:
Government has accepted it is a ma—
tional policy.

Mr. Speaker: Now that a decisiom.
has been taken by Government how
could he ....

Dr. L. M. Singhvi: But how would:
they rectify the non-availability of
teachers?

Shrimati Soundaram Ramachandram:
When it has been laild down as oux
national policy that Hindi is going
to be the Rashtra Bhasha natural-
ly, for national integration and emo-
tional integration in the Hindi wxe-
gion people should be acquainted with-
at least one other language, not to:
equalise the strain but to promote bet-
ter understanding.

Dr. L. M. Singhvi- That i no ans-
wer. I want to know how you will:
supply non-Hindi teachers in northemm
India for teaching the regional lam-
gauges of the South? They are just not
available. What has been done by the
Government  specifically to supply
teachers?

Shrimati Soundaram Ramachandram:
A very large number of Hindi tea—
chers are being trained in non-Hindi-
speaking areas. Similarly, a large-
nurmber of non-Hindi teachers would:
be made available in Hindi-speaking:
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areas. So, the bottleneck is not real-
ly the non-availability of teachers but
that of finance, which we are trying
to get over.

fadst feenfuat & faad fafee
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[(a) Yes, Sir.

(b), Two camps will be organised in
Kashmir, one in Ooty whose partici-
pants will also visit Bangalore and
Mysore and a fourth in Mussoorie.

(¢) It is proposed to accommodate
upto 60 students in each Camp.
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(d) A sum of about Rs. 46,000 is

likely to be spent on these Camps by
way to subsidy from the Council.)
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Shri Nath Pai: It is not quite clear
from the reply given by the hon. Mi-
nister about the !participants from
the different countries. In this context
is he aware of the imperative neces-
sity of giving special attention to
students from Africa one of whom in
a recent statement in a Kenya paper
has said that the kind of treatment
he received is very often not different
from a colour-conscious treatment
and that in the light of this of using
these camps to remove this impres-
sion and foster a better image of In-
dia? y

Shri Bhakt Darshan. This is a sug-
gestion for action and we will consi-
der it.

Dr. Sarojini Mahishi: Just as  the
Government is making an cffort te
bring the foreign students in India to-
gether, may I know whether Govern-
ment has made any efforts to hring
the Indian students studying abroad
together in different countries?

Mr. Speaker: That is a different

question.
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Shri Bhakt Darshan: I have no in-
formation about this—.

Shri Imdrajit Gupta: If these camps
are to be restricted to foreign students
only who are studying in this coun-
try and no Indian students are to be
admitted there along with them, will
it not rather tend to aggravate the
isolation of these students, particular-
ly, of African students, from our In-
dian life, habits and customs?

Shri Bhakt Darshan: The hon. Mem-
ber may be correct in his estimate;
but, as far as I know, these camps
are restricted only to foreign stu-
dents. That is a fact.

Shri Sham Lal Saraf: In view of
the reply that the hon. Minister gave
to Shri Prakash Vir Shastri, may I
know if the Government is aware
that up till now a number of parties
have visited Kashmir, have gone all
over the valley and have come back
and many more are going and whe-
ther, in view of that, the Minister
can categorically say that these par-
ties will go and have their program-
meg in full?

Mr. Speaker: He hag said that.

Shri Bhakt Darshan: I need not re-
peat what 1 have said already.

Higher Secondary School Teachers

( Shri Yas-ltpal Singh:
| Shrimati Renu Chakravartty:
*1329. . Shri P. C. Borooah:
Shri Sidheshwar Prasad:
— Shri Ram Harkh Yadav:

Will the Minister of Education be
pleased to state:

(a) whether higher secondary
school teachers have been agitating
for their demands for better service
conditions to the Central Ministry of
Education for a long time;

(b) whether it is a fact that they
took out a procession to Parliament
House on the 21st April, 1964 and pre-
sented a memorandum  containing
their demands; and
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(c) if so, what ig the reaction of
Government to their demands?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaramm
Ramachandran): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The demands have been noted.

ot zEre fag @ 98 F= OF aI0T

& T § i W ¢ w9 aF §@ 9¢

wFI {eT ST 7 ORI SnIT A9 3
AT AT 7

Shrimati Soundaram Ramachandran;
We have been corresponding with the
State Education Ministers and in the
latest conference of State Educatior
Ministers also the same demands as
they had laid in front of us now had
been discussed. Some of the States
are already implementing those points
which have been raised in their de-
mands. Also, the Central Government
is offering 50 per cent for meeting the
additional expenses to State Govern-
ments,

Shri M. L. Dwivedi: On a point of
order, Sir. The question definitely
says :—

“If so, what is the reaction of
Government to their demands?”

The Minister has stated that it has
been noted down. Does it indicate any
reaction whether it is favourable or
unfavourable?

Shrimati Soundaram Ramachandran:
ran: That is why I have clarified it.

Mr, Speaker: That is the reaction.

= xS fag o oFIr AURT ww
FTAT wEAT T WM AT & v
arenfas femrt & fag g3 &= w7

a

1 far z 7

Shrimati Soundaram Ramachandran:
It is very desirable and very good not
only to have similar pay scales in all
the States but other thingg a:so, like,
security of service, introduction of
other beneficial schemes etc.
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Shri Ranga: Pensions,

Shrimati Soundaram Ramachandran:
But each State has a different pay
scale for other Government servants
also. Therefore some of them find it
difficult to come up to the highest
level which is maintained in one or
two States. But they are all trying
now and many States have raised the
pay scales. Also, we are offering 50
per cent to meet thig additional ex-
penditure.

Shrimati Renu Chakravartty: There
are many demands of the teachers,
like, the demand for universal na-
tional pay scale, pension scheme for
non-Government teachers, setting up
-f a Secondary Education Grants Com-
mission, representation of teachers’ or-
ganisationg in the education panel of
the Planning Commission and on the
Central Advisory Board of Education
etc.,, on which the Central Govern-
ment has to do certain things. We
would like to know what steps the
Central Government hag taken to put
these points into effect.

Shrimati Soundaram Ramachan-
dran: As far as the first one, namely,
a uniform pattern of education is con-
cerned, it is one of the requests which
is being taken up again and again in
the meetings even though higher se-
condary education is not introduced
everywhere.

Shrimati Renu Chakravartty:
is not my question.

Shrimati Soundaram Ramachan-
dran: But that is a uniform pattern.

Shrimati Renu Chakravartty: My
question was this. Their demand is
for the setting up of Secondary Edu-
cation Grants Commission and the re-
presentation of teachers’ organisations
in the Education Panel of the Plan-
ning Commission and the Central Ad-
visory Board of Education. What steps
have Government taken to see that
thig is acceded to?

Shrimati Soundaram Ramachandran:
Regarding the Secondary Education
Grants Commission, we have rcferred

That
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the matter to the Law Ministry, We
have also askeq the Finance Ministry
for certain he.p and they have allo-
cated special funds for upgrading edu-
cation, About the Secondary Education.
Grants Commission, the reply is still
awaited from them.

Then, about equalising the pay
scales of the Government teachers and.
the private aided gschool teachers, we
have already asked all the State Gov-
ernments to do that and some of the
State Governments have implemented
it. Some of the State Governmecnts
have raised the pay scales of those
teachers in the private schools but not
to the same level. We are still pursu-
ing them.

Shrimati Renu Chakravartty: What
about pension?

Shrimati Soundaram Ramachandran:
There is the triple benefit sche-
me also. Some of the States have
implemented it, But we are persuad-
ing other States also to do thec same
by offering them 50 per cent grant
to meet the additional expenditure.

Shri P. C. Borooah: May I know
whether any cases have come to the
notice of the Government where in
many aided schools the teachers are
paid much less than the amount in
respect of which the receipts are ob-
tained and, if so, what steps Govern-
ment is taking in the matter?

Shrimati Soundaram Ramachandran:
Whenever such complaints are made,
first we inquire into them and try to
take action.

oy fergeaT q@T : F JFAT AT
g frosfy g @ 41 & <t ot & farer
w7 @FAAT gAT AT T IHR
amd forerst #1' 5qT <@y Ay av ?
afz gf f 3@ A 7w Ao faw
iigr, s Afg T TET T &1 i
TFR @ Awd § g g F7
¢ fag woai & faer f of #1 wwqaa
e wfwsr § geme
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Shrimati Soundaram Ramachandran:
Yes. All the Education Ministers from
various States where the pay-scales
for teachers working in private scho:ls
.are not the same as that of the Gov-
ernment schools were requested to
raise them and they a.l have promised
to do it.

Dr. L. M. Singhvi: May I  know
‘whether the Government as such has
'subscribed to the view enunciated by
‘the hon. Education Minister that un-
less education is made a concurrent
subject, it is not possible to improve
‘the state of higher education or the
plight of Higher Secondary teachers
and, if so, what progress has bheen
made in the recent State Education
Ministers’ Conference on that?

Shrimati Soundaram Ramachandran:
No decision was taken.

Dr. L. M. Singhvi: The first part of
my question was this. here was a
‘view cnunciated by the hon. Educa-
tion Minister. May I know whether
‘the Government hag subscribed to the
‘view that education is to be mnade a
wwoncurrent subject?

Shrimati Soundaram Ramachandran:
It cannot be decided at the State Edu-
cation Ministers’ Conference. It is a
bigger issue.

Shri Hem Barua: Apart from send-
ing a few letters to the State Chief
Ministers and the State Education Mi-
‘nisters which have, 1 am afraid, not
-effected any tangible change in their
attitude, may I know what concrete
steps Government have taken to meet
the demands of the Secondary educa-
tion teachers in respect of the uni-
form pattern for the whole country
and in respect of the appointment of
a Secondary Education Commission on
the lines of the University Grants
Commission?

Shrimati Soundaram Ramachandran:
About the formation of the Secondary
Education Commission, the matter has
already been reforred to the Law Mi-
nistry. Regarding the other thing
about equal pay for all the Second-
ary Education teachers in the whole
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country, it is not an {solated ques-
tion. It is the same for all the other
departments, Therefore, we are asking
them to raise it to the level of what
ig obtaining in other States where the
pay of secondary grade teachers has
been raised. So, we have asked them
to do as much ag possible.

Mr. Speaker: Next Question,

Shri Hem Barua: May 1 seek a cla-
rification from you, Sir?

Mr. Speaker: Next Question.

UNESCO Aided Educational Institute
+

{ Shri Subodh Hansda:

§ Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that 50 per
cent of the tcaching posts are lving
vacant in India in UNESCO aided
educational institutes;

*1330.

(b) if so, the reasons therefor;

(c) whether Government propose {o
fill up the vacancies; and

(d) if so, in what way?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a). There are only a few posts
vacant in some of the institutions
which are in receipt of assistance from
UNESCO.

(b) Shortage of qualified and 2xpe-
rienced personnel.

(¢) Yes, Sir.

(d) The vacancies will be filled up
by recruitment of suitable persons as
soon as qualified personnel become
available.

Shri Subodh Hansda: May I know
whether these shortages are due to
want of Indian qualified teachers or
foreign qualified tcachers?

Shri Bhakt Darshan: Both.

Shri Subodh Hansda: Since there
are a few posts which are still lying
vacant, may I know whether UNESCO
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is giving full grants to these institu-
tions or it is curtailing the grants?

Shri Bhakt Darshan: We have been
in correspondence with the UNESCO
authorities to make up the shortage
at higher levels by loaning the servi?
ces of specialists, and I hope that we
shall succeed in this effort.

Shri 8. C. Samanta: Is it not a fact
that instead of financial aid some of
the institutes were demanding foreign
experts for teacherships here?

Shri Bhakt Darshan: Yes, that i5 a
fact.

Public Services

*1331. Shri Harish Chandra Ma-
thur: Will the Minister of Home Af-
fairs be pleased to state:

(a) whether various Administrative
Reforms  Committees indicate that
there is a genera] deterioration in the
standard and morale of public ser-
vices; and

(b) what accounts for such a state
of affairs and Government’s reaction
in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). A detailed scrutiny of the
various reports submited in the past
having a bearing on administrative
reform has been begun in the new
Department of Administrative  Re-
forms and a comprehensive reply will
be possible only after that has been
done, However, it can be said even at
this stage that most reports do dwell
on inadequacies in the area of stand-
ards and morale of the public services
and make recommendations for im-
provement. The broad reason for such
inadequacies as exist is the rapid
growth of responsibilities that the ad-
ministration  has had to shouider.
Government are anxious that the pro-
blem should receive early attention as
part of the general problem of admi-
nistrative reform.

Shri Marish Chandra Mathur: By
eommon consent, the two greatest de-
moralising factors are political pre-
sures and the vested interests of those
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officers who are in power and authori-
ty. May I know whether the hon.
Minister, since he hag taken  over,
has given thought to this matter, and
if he has, what steps he has taken par-
ticularly in respect of these two de-
moralising factors?

Shri Hathi: I have stated that a
survey of the various reports has been
undertaken. One of the reports is the
Report of the -Administrative Reforms
Committee appointed by the Govern-
ment of Rajasthan, of which the hon.
Member wag the chairman. He has
mentioned these two points. I have
looked into those causes which have
been mentioned in that report as also
in another report. After we have the
other facts, we shall look into those
questiong also.

Shri Harish Chandra Mathur: My
question was whether the hon. Minis-
ter of Home Affairs, Shri Nanda, since
he had taken over, had given any
thought to these two particular mat-
ters to which I had referred, and if so,
whether he had taken any positive
steps. That was my first question. I
was not referring to the report.

The Minister of Hlome Affairs (Shri
Nanda): It may be that either in a
general sense there may be such un-
desirable influences operating here and
there, or it may be that there are spe-
cific cases. Whenever any specific case
comes to our notice, we certain'y deal
with it in the proper way. So far as
the general question is concerned, the
Department which has been set up is
making a study into whatever things
have emerged from the reports of
various committees in the past, and
new studies are also being undorta-
ken.

Shri Harish Chandra Mathur: The
case of Shri Kapur, ICS in Punjab,
and that of Mr, Grewal, IPS from
Punjab, and that of a seniormost ICS
officer, Mr. Mazumdar, are classic ex-
amples of demoralisation. A senior-
most ICS officer goes on leave, and
he does not get......

Mr. Speaker: Order. order. The hon.
Member cannot refer to individual
cases. s
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Shri Harish Chandra Mathur: I am
just illustrating my point, so that the
hon. Minister may be able to answer
the question.

A senior most ICS officer goes on
leave, and he does not get his posting
orders even after returning from
leave for two months. If these things
happen under the very nose of the
hon. Home Minister, may I know whe-
ther he finds himself helpless in such
matters or whether there is something
which stands in the way?

Shri Nanda: There is no question of
helplessness at all, barring, of course,
limitations of circumstances (Interrup-
tions). I am explaining that. You can-
not make radical changes in an admi-
nistration immediately. It takes some
time.

So far as the cases are concerned,
for example, the last case, it is not
correct to say that no offer was made
for posting....

Shri Harish Chandra Mathur: I am
not saying no offer was made, He
went on leave. He came from leave
and reported. But for two months no
posting order was issued.

Shri Nanda: No, Sir. I personally
offered to that gentleman the position
of Secretary in another Ministry. He
wag no¢ prepared to take it.

Shri Harish Chandra Mathur: This
is entirely different, I am not saying
that no offer was made. I said that
after h: comes from leave—he comes
in the month of February—he does
not get a posting order or an order
to retiie till the 15th April. This is
happen'ng under his nose.

I meuntioned the cases of Shri Gre-
wal and Shri Kapur. These are enough
to breac the morale of the entire ser-
vice. ...

Mr. Ypeaker: Order, order. It could
be taken up in a general manner, but
if it is taken up in this manner, it
would be rather presenting or repre-
senting the cases of individuals,
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Shri Harish Chamdra Mathur: No,.
Sir. It is not so.

Mr. Speaker: In a general manner,
he has answered it. When he said’
that the posting order was not re-
ceived within a certain period, the
Minister answered that he wag offered
a post but he did not accept it.

Shrimati Renu Chakravartty: He
has not answered for 14 months he-
got no posting order,

Shri Ranga: The same thing hap-
pencd about Shri Kapur. He is sup-
posed to be suspended again.

Mr. Speaker: My request to hon..
Members is not to take up per-
sonal......

Shri Ranga: This is not a personal
matter. They are two top-most officers,
This will affect the morale of the en-
tire service. In the case of Shri Ka-
pur for years it has been a great
scandal.

Mr. Speaker: They are topmost offi-
cers. But in the manner we are going
to pursue individual cases....

Shri Ranga: Unfortunately we were
prevented from pursuing them. Parlia-
ment has been prevented from doing
anything.

Shri Harish Chandra Mathur: I am
not intercsted in any individual case.
I am stating that these are classic:
cases which will demoralise the whole-
service, if such tHings oontinue to
happen.

Shri Joachim Alva: The hon, Mi--
nister answered that an offer of post-
ing wag declined.

Shrimati Renu Chakravartty: No,.
no.

Mr. Speaker: Order, order.

Shri Nanda: In the first place, it is-
not that posts of Secretary or people
in that position are lying vacant scat-
tered about so that anybody can be-
put in there immediately. It may take
some time. Secondly, as I said, an-
offer was made, I do not want to go
into the case of the particular gentle-
man. But there was no desire to.....
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Shri Ranga: That ig how we have
"been gagged.

Shri Nanda: 1 do not think that this
really represents the kind of case
which will illustrate the point that
‘the hou. Member wants to make,

Mr. tpeaker: Shri Kamath.
Shri Ranga

Mr Speaker: I calleq Shri Kamath.
"He is the second ICS officer.

Shri Hari Vishnu Kamath: 1 was.
I am rot one now.

rose—

Mr_ §ipeaker: I am going to call the
“third ¢ so.

Shri Hari Vishnu Kamath: Is it not
a fact that during the years since in-
dependence there has, unfortunately,
been a widening gulf between pre-
cept and practice among many Minis-
‘ters, a :onnivance at. if not active
shie'ding of, corruption in high places
even by the Prime Minister, and a
growing tendency. ...

Mr. Suenker: 1
speech to be made.
‘question,

Shri Hari Vishnu Kamath: How?

cannot  allow a
Thig is no: a

Mr. Speaker: It is a regular speech.

Shri Hari Vishnu Kamath: 1 have
‘put even longer questions.

Mr. Speaker: I may have made mis-
“takes. I have always been saying that
-questions should be short.

Shri Hari Vishnu Kamath: In the
years since independence, has there
not unfortunately been a widening
gulf between precept and practice, a
-connivance at and shielding of cor-
ruption in high places and a growing
tendency to put moral and spiritual
“valueg in cold storage, and to what
-extent have these factors been respon-
sible for the demoralisation of the ser-
-vices and deterioration of standards in
public life?

Shri Nanda: It is too wide and too
‘sweeping to be answered.

Mr. Speaker: Shri Kapur Singh.
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Shri Nath Pai: Are supplementaries
to be confined to ex-ICS officers?

Mr. Speaker: I am giving them pre-
ference,

Shri Hari Vishnu Kamath: What did
he say? I could not hear the answer.

Mr. Speaker: He says that it is toe
wide to be answered.

Shri Hari Vishnu Kamath: That
means he is not able to answer.

Mr. Speaker: All right, let that be
accepted.

Shri Hari Vishnu Kamath: He will
have to answer some day to the peo-
ple.

Shri Kapur Singh: May I ask whe-
ther Government are prepared to cr-
der a formal probe into the specific
question of the positive role played
bv politicians in degrading the morale
and lowering the efficicncy of the pub-
lic services?

Shri Ranga: Otherwisc, how are
you going to put down corruption?

Shri Nanda: 1t is a fascile assumb-
tion made and some kind of allega-
tion made on that. I am ot prepared
{0 accept that.

Shri Ranga: He makes a  positive
suggestion whether Government would
be prepared.

Mr. Speaker: At the most, as he has
said, he makes a particular sugges-
tion. It is a suggestion, therefore jet
it be.

Shri Ranga: Let him sayv that.
Mr. Speaker: If it is a suggestion?

Shri Ramanathan Chettiar: In view
of the different procedureg folloved im
respect of different officers as men-
tioned by the Minister of State in ‘he
Ministry of Home Affairs, Shri Hathi
the other day....

st awy : wife wro wwHo aATA
IS qFR AT AT | war TRy
AT R ARG ?
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Mr. Speaker: There should be some

decorum here in Parliament. It should

not be considered as @ bazaar or a
fish market.

Shri Ramanathan Chettlar: In view
of the different procedures adopted in
regard to different officers as explain-
ed by Shri Hathi the other day in the
Rajya Sabha, may I know whe-
ther ....

Mr. Speaker: Rajya Sabha need not
be referred to.

Shri Ramanathan Chettiar: I am
sorry, in the Lok Sabha. What I meant
was Lok Sabha.

Shri H. N. Mukerjee: Are we not
entitled to refer to statements made
by Ministers in their official capacity
in the other House for the purpose of
illustrating a question or a point in
this House?

Mr. Speaker: That is what I said.

Shri H. N. Mukerjee; My submis-
sion is that we are entitled to refer
if the Minister made g statement.

Mr. Speaker: If something has been
published or printed, then they can
refer to that, not to what happened
there, If that has been printed or
published, that reference might be
made.

Shri Nath Pai: Everything that
happeng there is published.

Shri H. N, Mukerjee: We are quot-
ing what has been said in the other
House.

Mr. Speaker: He need not do that,
but the printed or published matter
may be referred to.

Shri Ramanathan Chetliar: In the
light of what Shri Hathi said in the
Lok Sabha the other day, may I
know whether any uniform policy is
adopted in regard to State Govern-
mentg taking action in respect of ICS,
IAS and IPS officers? In one case in
regard to Punjab, he said the Central
Government ..
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Mr. Speaker: Order, order. He must
come to the question.

Shri Ramanathan Chettiar: Unless 1
give the preface, I will not be able to
explain,

Mr. Speaker: Then It is very difi-
cult.

Shri Ramanathan Chettiar: Then I
will sit down.

Shri Nath Pai: Does the Minister
think that the kind of draconian
measures that.are necessary to cleanse
the Augean stables of the civil ser-
vice can be recommended by a de-
partmental study? If the reply is no,
why is he not suggesting cr propos-
ing the appointment of a Hoover-like
commission to go into the whole pro-
blem of the morale and efficiency in
public services, in which represen-
tatives of a wider section of the com-
munity will be associated?

Shri Nanda: I have already made
it clear that we are considering an
arrangement of that kind, but we
thought that just to relegate the whole
subject to a commission and leave
things like that will not be good. We
can do many things. Many things are
known and we are trying to give some
kind of a shape to these recommen-
dations. In due ocourse that also
might come.

Shri Sham Lal Saraf; With the set-
ting up of these committees or com-
missions in the past, may I know to
what extent delays have been cut
down with regard to  passing files
from one to another and, more so, if
it has been possible to cut down some
stages from going up to down and
down to up?

Shri Nanda: I cannot give any ans-
wer in statistical terms. I believe im-
provements have occurred but I also
know that g lot more is needed.

Shrimati Lakshmikanthamma: May
I know if too much talk of corruption
is not also one of the causes for the
moral deterioration and the low mo-

rale of the officers?
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Mr. Speaker: That might be a mat-
ter of opinion. Next question. Shm
Liladhar Kotoki.

Shri P. G, Sen: On a puin: of order,
Sir. An impression is gaining ground
on this side of the House that we are
not being properly focussed. I do not
accuse ygqu, Sir.......

Mr. Speaker: Now the focus is
there. Shri Liladhar Kotoki.

Blind, Deaf and Orthopaedically
Handicapped Children
+

*133%. f Shri Liladhar Kotoki:
\ Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether: Government have
made any survey about the blind,
deaf and orthopaedically handicapped
children of the school-going age group
in different States;

(b) it so, the total number of such
children category-wise and State-
wise; and

(c) the total number of such chil-
dren who are receiving education
and training at present?

The Deputy Minister in the Minis-
try of Pducation (Shrimati Sounda-
ram Ramachandran): (a) No, Sir.

(b) Does not arise.

(c) Complete information is not
available.

Shri Liladhar Kotoki: May I know
whether the Government are aware
that the number of such unfortunate
children, blind, deaf and handicapped,
are quite large and that when they
are properly trained and educated
they can be as good citizens as the
other fortunate children and, if so,
why it has not been done?

Shrimati Soundaram Ramachan-
dran: About the survey of the blind
and other types of handicapped, the
Census Commission has been consult-
ed. It is impossible; nowhere in the
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world statistics on that scale are
made by the census commission be-
cause it can never be correct to go
not only into the various types of
handicaps but also the grades of
handicaps. Therefore, certain sample
surveys have been made and on that
basis certain calculations have been
made. Trachoma survey has already
been taken up and it constitutes a
good percentage of blindness. Blind
children between the ages of 6 and
14 are 4,47,000; deaf, 2,23,500; ortho-
paedically handicapped children—it
is difficult to find the grades—4,47,000.
What is more important is their
rehabilitation. In the Third Plan
period we are trying to make the train-
ing very extensive as far as possible
so that the educational programme
could go ahead along with placement
also; various steps have been taken
to train them and rehabilitate them.

Shri Liladhar Kotoki: In regard to
part (c) of the question, may I know
whether Government are aware that
a large number of voluntary organisa-
tlons are taking up this work and
training and educating these unfortu-
nate children and what help is given
by the Central and the State Govern-
ments?

Shrimati Soundaram Ramachan-
dran: The major portion of the work
i1s done by voluntary institutions.
There are patterns of assistance; if it
is teachers’ training, it is 100 per cent;
i? it is running a school or a training
centre, it is 75 per cent.

Dr. Sarojini Mahishi: What construc-
tive steps are proposed to be taken by
the Central Health Council with re-
ference to the eradication of trachoma
and such other diseases in the school-
going children?

Shrimati Soundaram Ramachandran:
A comprehensive trachoma control
and eradication scheme has been evo-
lved by the Health Ministry and pilot
projects have already been jmplement-
ed in U.P, Rajasthan, and Punjab;
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and also in the school health program-
me which Is not comprehensive, this
will get priority..

Maharajkumar Vijaya Ananda: May
I know whether Government would
assure them a good living and give
them assignments after their educa-
tion?

Shrimati Soundaram Ramachandran:

Yes, Sir. Various employment ex-
changes have been set up. 10 have
aiready been set up and through

them placements, especially in public
undertakings, are given. Also, we
are trying to place them in gainful
employment. I can also admit that
enough is not done because it is so
difficult to persuade the employers to
get them employed. But we are try-
ing our best.

Shrimati Savitri Nigam: May I know
whether the hon. Minister is aware
that the percentage of such crippled
and handicapped children in the Unit-
ed Kingdom and USA, where proper
census has been taken, is 10, and on
that basis, the number of these chil-
dren comes to two crores and if the
answer is in the affirmative, what
particular plan has been made during
the third Five Year Plan to provide
minimum education to these children

- and what plan is going to be made
for the fourth Five Year Plan in this
regard and how much money is going
to be spent?

Shrimati Soundaram Ramachandran:
In the industrially advanced coun-
tries, the percentage is much higher
because the accidents are also much
higher, but our percentage will not
be to that extent. But still, we have
started many schools, but we have to
start a large number of schools yet.
We have made a calculation to bring
the children between 6 and 14 to
school; we require Rs. 52 crores even
to bring 25 per cent of these children
to school. Therefore, it is one of
financial difficulty; not lack of plan.
We are now bringing other methods
such as starting more day-schools to
give them such incentive as would

14450

enable them to come to school. We
are also trying to get them employed
in the public wundertakings also
through the employers. If we do not
get sufficient response to these things
in a year or two, we shall not hesitate
to bring legislation as in the indus-
trially advanced areas of the UK and
the USA that a certain percentage of
of these handicapped people should be
employed in suitable jobs.

Shrimati Renuka Ray: The Minister
must be aware that the All-India
Institute of Hygiene and other such
organisations have made surveys
which go to show that protein defi-
ciency which is the cause for blind-
ness among school-going children is
increasing and that recently the num-
ber has been going up and, if so, what
concrete steps have been actually
taken, apart from Madras and other
States, to counteract this?

Shrimati Soundaram Ramachandran:
I am painfully aware of these deficien-
cies which contribute towards blind-
ness and also morbidity. Therefore,
applied nutrition programmes have
bheen taken up, especially for expec-
tant mothers and children in about
200 blocks. The school health boards
will take up much more than what
is being done, besides the develop-
ment blocks. Also, emphasis has been
laid on producing protective  foods.
The mid-day meal programme  has
been implemented in some of the
States very successfully. We are per-
suading others to introduce this
scheme. Some of; the States are
introducing at least the milk supply
schemes. Only three or four States
have to come into the picture. We
hope they will do that.

ft e ST AT - IF AVE R
Ffrfce T=d1 FT gET TE F Wiy
Fer & wF e fir a8 g & sArawE
F1 AW 3AF A9 WA @ §
a7 Ig¥F WG AT AR FF AT &
rzge 2fmr N ) I } zaaEr
Fg w0 A faged s ¥ ?
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Mr. Speaker: Order, order. There
is too much of talking.

Shrimatli Soundaram Ramachandram:
What was the question?

Mr. Speaker: Whether they are
mixed up with other children or they
are gegregated and sit separately.

Shrimati Soundaram Ramachandran:
So far, blind children are mostly
educated in separate schools, but now
we are going to experiment also, in
one or two places which had been
started, to take blind children in ordi-
nary schools and give them special
guidance. The deaf children can be
educated only in separate schools and
the orthopaedically handicapped can
be educated in normal schools.

Sanyukt Sadachar Samiti

*1333. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a body known as
“Sanyukt Sadachar Samiti” has been
established under official or semi-
official auspices;

(b) whether it is a fact that the
Samiti has its office in L, Block near
North Block, New Delhi and that
these premises have been made avail-
able to it by Government; and

(c) the constitution, composition and
functions of the Sadachar Samiti, and
the nature of the recognition accorded
to it by the Union Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
No, Sir. The Sanyukta Sadachar Sa-
miti is a non-official body composed
of social and religious organisations
and other individualg interested in the
moral regeneration of the nation.

(b) Yes, Sir.

(¢) A copy of the constitution of
the Sanyukta Sadachar Samiti is
placed on the Table of the House.
[Placed in Library, See No. LT-2874/
64). The objects of the Samiti ap-
pear in para 3 of page 1 of the Memo-
randum of Association. The particulars
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of the Central Organisation are given
in rules § and 6 on page 3 of the Rules
and Regulations. There was no need
to accord any formal recognition to
the Samiti, but Government have
welcomed the formation of the Samiti
and will take full assistance from it
in prevention of corruption and re-
dress of the grievances of citizens
against the administratjon.

12.00 hrs.

Dr. L. M. Singhvi: We are told that
this organisation will also deal with
administrative delays and public
grievances. In what way, with what
machinery, would this be undertaken
and what steps are being taken to
make this a country-wide orgranisa-
tion?

The Minister of Home Affairs (Shri
Nanda): Natyrally an organisation of
this kind can have only a limited role.
In order to enable people who may
otherwise feel that they have no easy
access to any machinery set up by
the Government for this purpose, this
facility is created, so that such grie-
vances can then be communicated to
the appropriate authorities of the State
and then pursued, so that they are
brought to some proper conclusion.
Similar arrangements are going to be
made in other parts.

Mr. Speaker: Short Notice Question.
Some Hon, Members rose—

Mr. Speaker: There are three call-
ing attention notices and two short
notice questions.

Shri Nath Pai: You can appreciate
the anxiety of the Members, this
being the last day. We would like to
put two or three more supplementaries,
because this is a very vital matter.

Shri Harl Vishou Kamath: This is
about corruption, a subject so dear to
the heart of the Minister.

Shri Nath Pai: The Home Minister
is linking his whole political career
with this subject. It should be taken
with equal seriousness in the House.
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I would plead with you to
some more supplementaries.

Shri Hem Barua: Some of the
sanyasins of the Sanyukta Sadachar
Samiti came to me and therefore I
think I should get an opportunity.

Mr. Speaker: I do not know whether
the sanyasins will be converted into
grahastis or the grahastis would be
converted into sanyasins.

allow

oY TR 0 HAE § 7T
#1f 3 7T I®A G IAH AT
a1 AT 2 3q & AfeT g A
AT TE 3G @A & | TR AW
T A 7 & §F 9 § @I
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ft TRmaAR ¢ § 39 g E,
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SHORT NOTICE QUESTIONS
Mineral Conocession Rules, 1949

S.N.Q. 25. Shri Jadhe: Will the
Minister of Steel, Mines and Heavy
Engineering be pleased to state:

(a) whether it is a fact that there
is no statutory machinery functioning
at present at the Centre to give relief
under rule 59 of the Mineral Conces-
sion Rules, 1949; and

(b) if so, the reasons thereof?

The Parllamentary Secretary to the
Minister of Steel, Mines and Heavy
Engineering (Shri Thimmalah): (a).
and (b). Mineral Concession Rules,
1949, are no longer in force. These
were replaced by Minera] Concession
Rules, 1960 with effect from 26-11-1960
and rule 55 thereof corresponds to
rule 49 of Mineral Concession Rules,
1949. There is no provision in these
rules for appointment of
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any statutory authority for dealing
with the revision applications filed
under rule 54 The rule mentions that
the Central Government will call for
the comments of the State Govern-
ment concerned on the revision appli-
cation and give opportunity to the
applicant to make his representation
on the wreport of the State Govern-
ment before passing an order on the
revision application. As required
under the rules, the comments of the
State Government on the revision ap-
plications and counter-comments of
the applicant are being called for as
usual for completion of the quasi-
judicial proceedings. There has been
no hold-up in this work. After com-
pletion of the proceedings, the cases
were hitherto decided by two senior
officers of the Central Government,
who handled this work in addition to
their normal duties. Past experience,
however, showed that owing to the
large number of pending revision ap-
plications and the rate of influx of
new applications being heavy, it was
not possible for them to cope with
the work. A proposal for apointment
of two additional officers to decide
these revision applications is now
under consideration of the Govern-
ment and it is expected that these
officers will be in position shortly.

Shri Jedhe: Have any stay orders
been given to the applicants where
there is dispute between the Central
Government, the State Government
&nd the lessees regarding the com-
putation of royalties on the pit-mouth
value? i

Shri Thimmaiah: Yes, Sir, when
the revision application is filed with
the Central Government, naturally,
the stay order {is issued till it is
decided.

Shri Jedhe: Have restrainment pro-
ceedings been taken against mine
owners in Maharashtra, Madhya Pra-
@esh, Orissa and Bihar because they
have not yet been able to obtain stay
orders from the Central Government?
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The Minister of Steel, Mimes and
Heavy Engineering (Shri C. Subra-
maniam): Stay orders are passed only
in fit cases, and where there is a
prima facie case for revision. Simply
because a revision petition is filed,
stay orders are not given automati-
cally.

Shri Ramachandra Ulaka: Has any
incumbent been posted following the
transfer of the Secretary of the
Ministry to dispose of applications
asking for relief and stay order under
rule 59 of the Mineral Concession
Rules 1949; if so, may I know the
details thereof?

Shri C. Subramaniam: Till now the
Law Secretary and the Secretary in
charge of Mines and Minerals were
sitting together to dispose of the revi-
sion petitions. But they are now pre-
occupied with other work. That is
why it has not been possible for them
to keep up with the work. Now we
are considering the appointment of
two separate officers, one in the Law
Ministry and one in my Ministry
so that they may exclusively look
after this revision work for some time
till all the arrears are disposed of.

Shri A. P. Sharma: Does Govern-
ment realise the difficulties of the
lessees of the mines, that there are
many instances where they have to
work under unreasonable and unsym-
pathetic conditions and their practical
difficulties are not considered with
sympathy.

Shri C. Subramaniam: All difficul-
ties are taken into consideration if
they are genuine difficulties. But this
question is with reference to the dis-
posal of revision petitions.

Shri U. M. Trivedi: May I know
how many revision petitions have
been received from Gujarat, how
many have been received from Rajas-
than, and in how many cases stay
orders were granted.

Shri Thimmaiah: I cannot give the
number of applications received state-
wise. But I can give the number of
applications pending up to December
1963. It is about 782 applications.
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Famine Conditions in Rajasthan,
Punjab and Gujarat

r Shri Ranga:
Shri Y. N. Singh:
Shri Bhanu Prakash
Singh:
| Shri Brij Raj Singh
Kotah:
Shri Lalit Sen:
Shri Himmat Sinhji:
Shri P. C. Deo Bhanj:
Shri C. L, Narasimha
| Reddy:

Will the Minister of Food and Agri-
culture be pleased to state:

S.N.O. 26.

(a) the latest position regarding
famine conditions prevailing in
Rajasthan, Punjab and  Gujarat

affecting pcople and cattle in respect
of water and food supplies;

(b) what emergent arrangements
are being made to ensure special sup-
ply of water to the people and cattle
in the affected arcas of these three
States; and

(c) how many tube wells were
granted, how many were sunk and
how many are being sunk in Rajas-
than according to the latest figures
available with Government.

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) to (c). A state-
ment is placed on the Table of the
House. ([Placed in Library, See Nec.
L.T-2875/64]. In regard to part (c)
of the statement I may add that we
would like to expedite the entire
programme and construct all the 250
tube-wells by the end of 1965-86.

Mr. Speaker: Shri Ranga.

Shri Ranga: We do not have the
statement.

Dr. Ram Subhag Singh: It was kept
in the Notice Office.

Shri Ranga: If it is not too long,
Sir, the hon. Minister......

Mr. Speaker: I will ask others to

put supplementaries. In the mean-
while he can study the statement.

Dr. L. M. Singhvi: May I know
whether Government propose to
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tackle this problem by setting up a
permanent machinery for all the
three States; if so, what would be the
broad outline of this machinery and
when such a machinery would be
brought into existence to tackle this
problem of chronic famines in these
three States?

Dr. Ram Subhag Singh: Recently
I had been to Punjab. ] also know
what is happening in Gujarat. These
two States are handling the situation
very efficiently. In Rajasthan also
the work is handled quite effectively.
There we want to construct 250 new
tube-wells over and above the exist-
ing construction programme which is
going on by our Exploratory Tube-
wells Division in co-operation with
the Rajasthan Government. So, at
present we do not envisage any
machinery for these scarcity-affected
areas.

Shri S. M. Banerjee: From the
statement it appears that scarcity
condition exists in Rajasthan, Punjab
and other States. I want to know
whether the government propose to
appoint a committee, on the lines of
the committee appointed for the
Eastern districts of Uttar Pradesh, to
suggest permanent ways and means
to overcome this difficulty in scarcity
areas? i IK‘H

Dr. Ram Subhag Singh: It is with
a view to overcoming the difficulties
permanently that we are at present
constructing 50 tube-wells in Kutch
and other scarcity-affected areas. In
Rajasthan we are going to have 250
successful tube-wells. We may bore
over 2,000 wells but we would not
stop until 250 tube-wells are found
successful. We do not propose at
present to set up any committee on
the lines of the one that visited
Eastern Uttar Pradesh because we are
fully conversant with the situation.
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Shri Ramga: I am glad the hon.
Minister has personally bestowed
much attention and taken trouble also
to go to these areas and give sugges-
tions to the local governments. But
in view of the fact that as many as
1,16,000 people and 1.30 lakhs heads
of cattle in Punjab alone and as many
as 1,463 villages in Gujarat affecting
14 lakhs people and 15 lakhs cattle
and so much more also in Rajasthan
are involved in this great crisis,
would the hon. Minister try to see
that he would get progress reports at
least once a week in order to see that
water ig supplied to the people and
also the cattle and the cattle wealth
does not go waste as it is now destroy-
ed because of want of water as well
as grass?

Dr. Ram Subhag Singh: That care
we are taking. All the existing wells
which can yield any water are being
bored at present. We have kept
people to draw water from each well
and we are paying Rs. 12/50 to each
man who draws water because we
are supplying the water free. During
this summer we are going to raise
this to Rs. 255. Trucks with water ply
regularly but I cannot say that they
can reach every nook and corner
because the area affected is 30,000
square miles. We are trying to cover
as much area as possible. °

Shri Bhanu Prakash Simgh: May I
know whether Government is con-
sidering setting up a desert develop-
ment authority for these States; if so,
the details of the proposal?
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Dr. Ram Subhag Singh: That I had
said here while replying to the Budget
debate. We have already asked our
three Forest Ministers. They have
constituted a committee and are
studying how best to carry on the
afforestation plan. We will expedite
further our activities in the light of
the suggestions that they make, if
need be. Our Arid Zone Research
Institute also is doing good work in
that desert area and we will expand
our activity.

ft 9o WTo wrea™ ¥V HAY
AT & oE § g 99 § 5 qowqE
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Shri Harish Chandra Mathur: While
deeply expressing gratitude to the
Ministers of Agricuiture and Finance
for their very helpful attitude, may
1 know whether their attention has
been drawn to the observation of the
Health Minister who went there
recently as regards the most horrible
situation regarding water supply?
Has that attracted their attention and
are they doing anything in that
respect?’

Dr. Ram Subhag Singh: I hope, the
attention of the hon. Member must
have been drawn to the statement
given by the Rajasthan Planning
Minister. That statement takes care
of everything and if there is any
particular difficulty, we shall see that
that is obviated.

Shri Hari Vishnu Kamath: The
statement says that Rajasthan is the
worst afflicted—over 4,000 villages
and nearly 2 million of population
have been affected. Is it not a fact
that famine conditions existed in
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Rajasthan as far back as October,
1963, when members of the ruling
party were feasting and merrymaking
in Jaipur; if so, what steps or mea-
sures have been taken since then?
For the last nine months, it has
existed, since October when they met,
orated, feasted and made merry?

Dr., Ram Subhag Simgh: This situa-
tion arose in July 1963 and it is only
due to the efforts of the ruling party
that the hon. Member has given this
figure because he was so far sleep-
ing....

Shrli Hari Vishnu Kamath: On a
point of order, Sir....(Interruption).
I do not mind his saying that we are
sleeping. They are fast asleep, and
even moribund. I do not mind; but
the question should be........

Shri Ranga: We were not remiss.
We paid compliments when they were
due. He did good work but he spoils
everything by his irresponsible
tongue.

Dr., Ram Subhag Singh: You are
not the monopolist of an irresponsible
tongue. .. . (Interruption).

Mr. Speaker: There ought to be
some restraint exercised by both
sides.

Shri Ranga: It has come from that
side and we are only reacting to his
behaviour.

Mr. Speaker: The question asked
by Shri Kamath also contained cer-
tain words that ought not to have
been used.

Shri Harli Vishnu Kamath: Can
you enlighten me as to what words
were unparliamentary? (Laughter).
1t is not a matter for laughter. They
are laughing here; they were feasting
and merrymaking then and they are
laughing now. This is not the way
to treat such questions.

Mr. Speaker: Exactly these were
the words I object to.
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Shri Hari Vishnu Kamath: No, Sir.
I am amazed at your attitude on the
last day of the session. We are deal-
ing with a serioug matter. I said this
happened 9 months ago. It was all
in the daily papers. They were feast-
ing and merry-making and a liquor
shop too had been opened there. All
this happened there when at a stone’s
throw people were crying for a morsel
of bread. Now, they say, we were
sleeping. The Government is mori-
bund. No action was taken in time.
This Government is going to die....

Mr. Speaker: Is he satisfied now?

Shri Hari Vishnu Kamath: I am
not satisfied with the answer. If you
are satisfied, I have nothing to say.
We cannot do anything more if you
are satisfied. I hope you are not
satisfied, and will call upon the
Minister to give a proper reply.

Mr, Speaker: Shri Jashvant Mehta.
oft wrmy (P - sroued wghay . .
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Shri Nambiar: 1 am unable to
follow what is transpiring between
you.
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Shri Nambiar: We are undergoing
the same difficulty. One need not
magnify the other side. This also
must be borne in mind.

Shri Jashvant Mehta: The hon.
Minister said that every month he is
in touch with the Governments of
Rajasthan, Gujarat and Punjab and
is meeting the State Ministers. May
I know what amounts have been
sanctioned by the Central Govern-
ment to different States for fighting
the scarcity conditions and the situa-
tion which has been created in these
States?

Dr. Ram Subhag Simgh: As I said,
we are constructing 50 tube-wells in
the Kutch area of Gujarat....

Shri Jashvant Mehta: What amount
have you sanctioned?

Dr. Ram Subhag Singh: The Prime
Minister has given Rs. 50,000 from his
Relief Fund. We have requested the
Government of Gujarat that they
should indicate their requirements.
The Chief Minister and the Agricul-
ture Minister told me that they are
taking care of the situation and that
we need not worry at present. But
whenever they would be in need of
anything, they would ask the Centre
to help them.

Mr, Speaker: Calling Attention
Notice. Dr. Singhvi.

Shri U, M. Trivedi: Sir, I request
that I may be allowed to put a ques-
tion. This is a very important matter.

Mr. Speaker: I request him to
excuse me. Calling Attention Notice.
Dr. Singhvi.
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WRITTEN ANSWERS TO QUES-
TIONS

Censorship of Letters of Members of
Parliament

*1324. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state whether he has issued
any general or specific instructions to
police or intelligence service or to the
State Governments to intercept pri-
vate letters written by M.Ps. in the
Post Offices?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): No,
Sir.

Russian Team on Adult Educatiom

*1326. Shri R. Barua: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a team
of Russian experts on adult education
has toured some of the States in the
country;

(b) whether the team has submit-
ted any report as a result of their
study to the Government of India; and

(c) if so, the broad outlines there-
of?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) Yes, Sir. It
was a Delegation from the Soviet
Union.

(b) No, Sir.
(c) Does not arise.

Heir-Apparent of Nizam

w1334, J Shri P. Venkatasubbaiah:
* \_ Shri Sidheshwar Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Prince of Berar has represented to
Government against the recognition
of his son ag the heir-apparent of the
Nizam of Hyderabad; and
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(b) if so, whether Government pro-
pose to reconsider the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) No, Sir.

Supply of Gas to Gujarat

*1335. Shri Jashvant Mehta: Will
the Minister of Petroleum and
Chemicals be pleased to gstate:

(a) whether Government have
recently decided the priorities for
supply of gas to the industries of
Gujarat;

(b) if so, when and how it will be
materialised;

(c) when the actual supply of gas
will be given; and

(d) the reasons for the delay?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) and (b). Yes, Sir. It has been
decided that the supply of gas will
be given, first, for the generation of
electricity; next, for fertilizers; third,
for other State projects and then for
private industries.

(c) Supply to the Dhuwaran Power
Station is expected to commence in
September and to the Uttran Power
Station in November, 1964. The
Gujarat Fertilizer Factory will be
supplied from about June 1966 when
it is expected to go into production.
The requirements of some industries
in Baroda can be supplied towards
the last quarter of 1964.

(d) There is no delay as the sup-
ply will synchronise with the con-
sumers’ readiness to receive the gas.

Grants to Delhi Higher Secondary
Schools

*1336. Shrimati Remu Chakravartty:
Will the Minister of Educatiom be
pleased to state:

(a) whether Government are aware
that grants given to the Schools in
Delhi are not properly utilised for the
purpose for which these are given;
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(b) if so, whether any check is
made in this regard and if so, what;
and

(c) if not, what action is proposed
to be taken in the matter?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) No, Sir. As
far as Government are aware, the
grants are utilised for the purpose for
which they are given.

(b) The school accounts are regu-
larly checked and audited.

(c) Does not arise.
Educational Planning Commission

Shri Subodh Hansda:
Shri S. C. Samanta;
(_ Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to state:

*1337.

(a) whether there is any proposal
to set up an educational planning
commission in India with the help of
UNESCO;

(b) if so, what are the objects of
such a planning commission; and

(c) whether this will have any
relation with Government; and if so,
in what way?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a), to (c). No. Sir. It has, however,
been decided to set up a Commission
of inquiry to examine all aspects of
Education in India, except legal,
medical and adult education. The
Commission is expected to include
eminent foreign experts on Education
deputed by the UNESCO and the
Ford Foundation.

UN. Training and Research Institute,
New York

*1338. Shri P. C, Borooah: Will
the Minister of Education be pleased
to state:

(a) whether Indian assistance has
been sought for setting up of the
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U.N. Training and Research Institute
in New York; and

(b) if 8o, how much aid and in
what form it is proposed to be
rendered by Government for the
purpose?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) India has announced a cash
contribution of $50,000 towards the
establishment and running of the
Institute.
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State Education Ministers’ Conference

Shri Jashvant Mehta:
*1340. { Shri Sidheshwar Prasad:
Shri Prakash Vir Shastrl:

Will the Minigter of Education be
pleased to state:

(a) whether it is a fact that recent-
ly the State Education Ministers’
Conference decided a uniform pattern
of secondary education in the country;

(b) £ s0, the broad outlines there-
of; and

(c) whether the introduction of
English will be uniform from the next
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academic session—after the summer
vacations, in all the States?

"The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) Yes, Sir.

(b) A statement giving the requi-
site information is laid on the Table
of the House.

(c) No decision has been taken by
the Conference in this regard.

Statement

Considering the overriding import-
ance of achieving a broad measure
of uniformity in the school system
of the country with a view to (i) pro-
moting national integration; (i)
raising standards; and (iii) facilitat-
ing the mobility of students and
teachers between the different States
of the Union,

Realising the persistence of confu-
sion and wide variations in the pattern
of the school system resulting from
the failure to implement effectively
the recommendations of Central
Advisory Board of Education and
reforms suggested from time to time
by the All-India Bodies,

The Conference of Education Minis-
ters resolves,

(1) That schools in all States
should conform to a uniform school
leaving standard;

(2) That the standard to be achiev-
ed at the end of the secondary stage
should be at least the intermediate
level of the former 4-year colleges,
with provision of appropriate diversi-
fied courses.

(3) That a 12-year course of school-
ing before admission to the degree
course is the goal towards which the
country must work, even though con-
siderationg of finance and manpower
may not make it possible to imple-
ment such a scheme for all States in
the immediate future.

(4) That the entire education at
the secondary stage should be done
in the schools; classes guch as the
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Pre-University class, started in Uni-
versities as a temporary measure,
should be transferred to the schools
as soon as possible in accordance with
a phased programme.

(8) That the new schools should
be started in accordance with the
accepted uniform pattern.

(6) That an appropriate machinery
for determining the equivalence of
standards at school stage in order to
facilitate the mobility of students
from one State to another and for
promoting uniformity in the school
system should be established by the
Union Ministry of Education.

(7) That every State should re-
view the existing position and draw
proposals for completing the pro-
posed wupg-ading on the accepted
lines by tl.» end of the 4th Plan as
far as pos:ible.

(8) That in order to reach the uni-
form school leaving standard indi-
cated above, special assistance from
the Centre should be given to all
States both for the programme of
upgrading schools and for the trans-
fer of the pre-university classes to
the school stage.

Imstitate of Petro-Chemistry

1341, I Shr.i Subodk Hansda:
1\ Shri 8. C. Samanta:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
UNESCO propose to give grants
worth rupees two million dollars for
setting up an Institute of Petro-
Chemistry; and

(b) if 8o,
thereto?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a) and (b). A proposal for financial
assistance to the extent of 1,004,100
US Dollars for setting up a Petro-
Chemical Division in the Indian
Institute of Petroleum, Dehra Dun is

Government’s reaction
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under consideration of the IN.
Special Fund.

Post-Matric Scholarships to Backwd
Class Students in Orissa

2871. Shri Ramachandra Ulak
Will the Minister of Education bt
pleased to state:

(a) the total number of scholar-
ships awarded to the students belong-
ing to (i) Scheduled Castes (ii) Sche-
duled Tribes and (iii) Other Back-
ward Classes for Post-Matric studies
in Orissa during 1963-64;

(b) the total number of students
who applied for these scholarships
from Orissa during the same period;
and

(c) the dates when these scholar-
ships were paid to students?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das): (a)

(i) Scheduled Castes 410

(ii) Scheduled Tribes 321
(iii) Other Backward Classes 796
(b) (i) Scheduled Castes 438

(ii) Scheduled Tribes 359
(iii) Other Backward
Classes 5,461

(¢) Scholarships were paid during
the period 18th September, 1963 to
31st March, 1964.

It may be mentioned here that
selection of students and payment of
scholarship amount are dealt with by
State Governments, and Centre only
places the funds at their disposal and
lay down terms of awards.
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Russian Circus

2873. Shri A, V. Raghavan: Will the
Minister of Educatiom be pleased to
state:

(a) the places where the Russian
Circus exhibited its shows in India;

(b) the collections made and
expenses incurred in each of the
places;

(c) the amount paid to the circus
artistes;

(d) the amount of profit made by
the Government of India; and

(e) whether any State Govern-
ment had exempted these shows from
entertainment taxes?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Bombay, Hyderabad,
Madras, Calcutta, Kanpur and Delhi.

(b) Total money
each of the centres is:

collected from

Bombay 5,16,485.00
Hyderabad 68,479.25
Madras 1,81,425.50
Calcutta 3,99,320.00
Kanpur 1,83,261.50
Delhi 3,09,820.00

Total: 15,58,791.25

MAY 6, 1964
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The expenditure figures have not

yet been received from the State
Governments concerned.
(c) Rs. 3,40,000 at the rate of

Rs. 5,000 per show:

(d) The amount of profit can be
determined only when the figures of
expenditure are finalised:

(e) All State Governments, except
West Bengal, had exempted the shows
from payment of entertainment tax.

Stone Panel found in Ujjain

ag7g, J Shri Ram Harkh Yadav:
“°"% _Shri Murli Manohar:

Will the Minister of Edueation be
pleased to state:

(a) whether it is 3 fact that a stone
panel with a Sanskrit inscription say-
ing that Kalidas was born and flou-
rished in Ujjain during the reign of
Vikramaditya, has been unearthed in
Ujjain; and

(b) if so, the details of the dis-
covery and its historic value?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) No, Sir.

(b) Does not arise.

Drinking im Parked Cars in Delhi

2875. Shri Buta Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the caption
“Around the Town” in the Indian
Express, dated the 13th Anril, 1964
in which it has been stated that “cars
parked on roads and people drinking
in them are a common sight in any
evening in Connaught Place”;

(b) whether it is also a fact that
drinking in cars in large number has
spread even to the markets in the
residential colonies in New Delhi like
Pandara Road where no woman can
dare visit the market in the evenings;
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(c) whether drinking in cars in
public places is allowed wunder the
prohibition laws; and

(d) if so, what steps have been
taken to plug this loop-hole in the
law in order to check the spread of
the nuisance in the residential areas?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) No, Sir.

(¢) and (d). In the absence of Pro-
hibition Laws in Delhi, drinking in
public places is not an offence. How-
ever, the question of prohibiting the
possession of liquor in any public
place or in a vehicle, otherwise than
in a sealed bottle, is under active
consideration of the Delhi Adminis-
tration.

Compulsory Primary Education in
Rajasthan

2876. Shri Tan Singh: Will the
Minister of Education be pleased to
state:

(a) whether any grant for free and
compulsory  primary education in
Rajasthan wag demanded by the State
Government during 1963-64;

(b) if so, the amount of grant saac-
tioned during the same period; and

(¢) the amount of grant proposed to
be sanctioneq during 1964-65 for the
same purpose?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) No, Sir.

(b) and (c¢). Do not arise.

Manuscripts Purchases Committee

2877. Shrij Tan Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1749 on the 1st April.
1964 and state:

(a) the date from which the Manus-
cript Purchases Commitiee has been
functioning;
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(b) the expenditure incurred or
proposed to be incurred by Govern-
ment,;

(c) the number of manuscripts ad-
viseq by the Committee to be pur-
chased; and

(d) the details of amount spent for
these purchases?

The Minister of Education (Shri
M. C. Chagla): (a) 4th February,
1964.

(b) to (d). The Committee hag not
made its recommendations yet. The
extent of expenditure will depend
upon the nature of manuscripts se-
lected by the Committee for purchase.

Amateur Athletic Federation of India

2878. Shri A. S. Saigal: Will the
Minister of Education be pleased to
state the amount of foreign exchange
released to the Amateur Athletic
Federation of India to enable them
to send a team of athletes to parti-

cipate in the forthcoming Tokyo
Olympics?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt

Darshan): No foreign exchange has

been released so far.
T # qrfeear TegwEl W
frremar
}ce. HY gEEER SGEE I
Ag-wrd WA T A AT g FA F
(%) @ 7g = 2 f fugsr A7
A § @A # e arfeer
TegeAt &7 e g€ ®
(=) #av ag 1 @= £ fx freeare
fape T safaadt ¥ qrfgETY o TE WY
fr arfrert feeg o &, A1

(w) #r 3°% @F ¥ $E qAH-
faerefy aredt anwE g% 8 7

qE-ed wWwEw ® usd AR
(s g) : (F) dqaw STEL



T4475 Written Answers

Y W, L85 Y T Y wafy ¥ fer-
AT H oF 97 WA F 33 qrfme
TLIT 9F8 T |

(&) =7 % & oz safaew mfsern
TIAET §, SN Y AT F TF ATHA
# wiwae &, o 17 feg

(1) Sfradt

D. A. V. Higher Secondary School,
Rajinder Nagar, New Delhi.

2880. Shrimati Renu Chakravartty:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
building grant given to the D. A. V.
Higher Secondary School], Sir Ganga
Ram Hospital Marg, Rajinder Nagar,
New Delhi was used for the construc-
tion of school building, the plan of
which was not approved;

(b) whether it is also a fact that
the said building and the allotment of
land to the school is being cancelled;
and

(c) it so who is responsible for the
construction of building and waste of
Government grants and what action
is now being taken in the matter?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandaran) (a) to (c). The
requisite information is being collected
and will be placed on the Table of the
Sabha in due course.
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Find of Ancient Armg in Berhampur

J Shri Subodh Hansda:
2888. 7. Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whethear it is a fact that ancient
fire-arms have been dug out in the
Sericultural Farm of Berhampur
in Murshidabad District of West
Bengal;
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(b) if so, what kind of arms have
been found; and

(c) the indication of age of the find,
if since verified?

The Deputy Minister in the Ministry
-¢f Education (Shri Bhakt Darshan):
(a) No ancient fire arms have been
«dug in Berhampur.

L 3

(b) and (c). The partg of the fire
‘arms appear to be of modern type
and are of little interes: to Archa-
eology.

Commissioner For S. C. and S. T.

f Shri Subodh Hansda:

asa. 7 Shri S. C. Samanta:

Will the Minister of Home Affairs be
Ppleased to state:

(a) whether the report of the
‘Commissioner for Scheduleq Castes
and Scheduled Tribes for 1963-64 has
been received by Government;

(b) if not, the reason for the delay;
and

(¢) when this will be laid on the
‘Table?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandera-
sekhar): (a). The report for the year
1963-64 i.e, for the year ending 31st
March 1964 is due to be submitted ‘o
the President only on 30th September,
1964.

(b) and (c). Do not arise

‘Traineq Technicians ang Engineers

2885. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state: 4

(a) whether his attention has been
drawn to the monthly circular for
April, 1964, issued by the Indo-German
Chamber: of Commerce, Bombay,
reporting that numerous requests were
received by that Chamber to find suit-
able openings in India for Indimn
technicians and engineers who having

812 (Ai)LSD—3.
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received specialised training in various
technical fields in Federal Republip
of Germany, now wish to return to
India. but did not find suitable open~
ings here; and

(b) it so, Government's reaction

thereto?

The Deputy Minister in the Ministry
of Education (Dr. M. M. Das): (a) }
have seen the circular. It gives parti-
culars of seven Indians now in West
Germany who are said to be available
for employment.

(b) The National Register of the
Council of Scientific and Industrial
Reaserch registers all Indian Scientists
and Technologists abroad in a special
section and assists them in wvarious
ways to find suitable employment. In
this connection attention of the Hon’ble
Member is drawn to the answer given
to Starred Question No. 857 on Ist
April, 1964,

Hostel for International Students m
Delhi.

2888 Shri Ram Harkh Yadav:
. Shri Murli Manohar:

Will the Minister of Education be
pleased io state:

(a) whether a Hostel for Intew-
national Students studying in Delhi
University has been constructed
Delhi;

(b) it so, the capacity of the hostel
and the amenities for studies provided
therein; and

(c) the total cost of setting up the
hostel?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Yes Sir.

(b) To start with, it will accommo~
date 106 students. Facilities for board,
lodging and recreation will be made
available.
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(¢) So far, only the building has
®een completed at a cost of Ra.
416,500.00 nP.

Arrest of Pakistani Spy in Orissa

2887. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
Meased to state:

(a) whether hig attention has been
drawn to a news item published in the
‘Samaj’ Cuttack about the arrest of a
Pakistani spy in Sambalpur District
(Orissa);

(b) whether the person concerned
¥ a Pakistani or an Indian National;
and

(¢) whether any letters have been
seized from the person indicating that
he was communicating information to
Pakistan about the recent disturbances
i Rourkela?

The Minister of State in the Minis-
ory of Home Affairs (Shri Hathi): (a)
Yes, Sir. The person was arrested
for violation of section 5 of the
¥oreigners Act, 1946.

(b) He is a Pak National.
(¢) No, Sir.
Tribal Languages amd Text Books

2888. Shri H. C. Soy: Will the Min-
wter of Home Affairs be pleased to
refer to the statement made by the
Deputy' Minister of Home Affairs in
the course of the reply to the discus-
sign on demands for grants for the
Ministry of Home Affairs caying
among other things that Tribal Re-
search Institutes are studying tribal
languages and text-books in their
languages are being prepared in some
Sfates and state the progress made in
this respect in Bihar, Orissa and
Madhya Pradesh and the reasons for
the slow progress in the matter?

The Minister of State in the Minis-
tey of Home Affairs (Shrimati
Chandrasekhar): The latest position is
being ascertained from the State Gov-
ernments and the information when
received will be laid on the Table of
the House.

MAY 0, 1064
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New Colleges in Orissa

2889. Shri Mohan Nayak: Will the
Minister of Education be pleased %o
state;

(a) whether it is a fact that the
Orissa Government have asked for
financial aids for starting new colleges
in Orissa State;

(b) it so, whether this request has
been considered by the Standing Com-
mittee of the Central Advisory Board
of Education; and

(c¢) what recommendations have
been made by the Central Advisory
Board?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) No, Sir.

(b) and (¢). Do not arise.

Central Government scholarships im
Public Schools

2890. Shri Jedhe: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that the
amount of concession under the Cen-
tral Government Merit Scholarship
Scheme (for public schools) varies
according to pay range of the guar-
dian, and if so, what is the amount
of concession for various ranges of
income;

(b) when these monetary limits
were fixed and how the present price
index compares with that prevailing
in those days; and

(c) whether Government propose
to revise the income limits in view of
the high price index?

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
(a). Yes, Sir. he amount of conces-
sion varies according to means test
which is as follows:—

Category—A
Income Rs. 1,000/- No exemption from

and above p.m. School fees.
Category—B
Income between Exemption from

Rs. 7s0/- and Nalf School fees..
Rs. 999/ ]

- p.m.
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Category—C
Income between Exemption from 3/4
Rs. s00/- and School fees.
Rs. 749/- p.m.
Category—D
Income between Full exemption from
Rs. 300/- and Sch fees plus.
Rs.499/- p.m. clothing allowance
Category—E
Income between As in category D plus,
Rs. 150/-and travel expenses.
Rs. 299/-p.m.
Category—F
ncome below As in category E plus,
Rs. 150/-p.m. pocket money.

(b) In 1959. The amount of scholar-
ship under the scheme is not :leter-‘
mined on price index.

(¢) No, Sir.
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Smuggling of Weapons from Pakistam

23y3, / Shri P. Venkatasubbaiah:

""" Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a cons-
piracy to smuggle weapons from Pak-
istan has been discovered in Amrit-
sar;

(b) it so, the details thereof; and

(¢) the action Government propose
to take in the matter?

The Minister of State .in the Minis-
try to Home Affairs (Shri. Hathi): (a).
No, Sir.

(b) and (c). Do not arise,
Receptions held by Chinese Embassy

2894. Shri Harl Vishnz Kamath:

Will the Minister of Education be
pleased to state:
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(a) whether it is a fact that Gov-
ernment issued instructions to all
their officers, immediately after the
commencement of the Chinese inva-
adon, that they should not attend re-
ceptions arranged by the Chinese Em-
bassy and Consulates in India;

(b) whether in disregard to such
‘instructions, a senior officer of the
National Archives attended such re-
ceptions or similar functions; and

(c) if so, what action has been taken
in the matter?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Though no general instruc-
tions had been issued to officers, yet
theyr were expected to abstain ‘rom
such functions.

(b) An officer of the National Ar-
chives of India attended the func-
tion held by the Chinese Embassy on
the 1st October, 1963, on the occasion
of the 14th anniversary of the found-
ing of the People’s Republic of China.

(c) As the officer concerneq has ex-
pressed his sincere regrets and apolo-
gised for this lapse he has been warn-
ed to be more careful in future.

Indian Institute of
Bombay

2895. Shri Hari Vishnu Kamath:
Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1064 on the 15th
April, 1964 and state:

Technology,

(a) whether the accounts of the
Indian Institute of Technology, Bom-
bay together with the audit reports
thereon have been laid on the Table
every) year in terms of Sec. 23 of the
Institutes of Technology Act, 1961;

(b) if so, on which dates; and
(c) it not, the reasons therefor?

~ The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
‘shan): (a) to (c). The Institutes of
Technology Act 1961 came irto force
\vlth effect from 1st of April, 1962

Y
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The audit report for the year 1962-
63 in respect of the accounts of the
Indian Institute of Technology, Bom-
bay, has been received recently from
the Accountant General, Maharashtra.

Steps are being taken to place the
same before each house of Parlia-
ment.

Military Science as Optional Subject
in Colleges and Universities

2896. Shri Hari Visknu Kamath:
Will the Minister of Education be
pleased to state:

(a) whether Government propose
to move for inclusion of military
science as an optional subject in the
curriculum of colleges and universi-
ties;

(b) if so, the details of the pro-
posal; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) to (c). The University
Grants Commission propose to ap-
point a Review Committee to go into
the question of inclusion of military
science as a subject of study in uni-
versities and, for this purpose, they
have asked the universities to supply
a copy of the syllabus for military
science at the under-graduate and|or
post-graduate levels to know if this
subject has already been introduced
by them; if not, they have been ad-
vised to await the report of the Re-
view Committee which will be ap-
pointed on receipt of replies from
the various universities. ’

Black-Listing of Fimancing Firms

2897. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Special Police Establishment has re-
commended to Government that some
financing firms of Delhi should be
black-listed; i
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(b) if so, the reasons therefor; and

(c) the number and names of the
firms concerned?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) and (c). The matter is still
under consideration of the Govern-
ment and it would not be proper to
give the names of the firmg or the
reasons for which the Special Police
Establishment have recommended the
blacklisting of the firms.

Agricultural Bias in School Education

2898. Shri Yashpal Singh: Will the
Minister of Educatxon be pleased to
state:

(a) whether it is proposed to give
an agricultural bias to school educa-
tion in order to boost the agricultural
production;

(b) if so, the main features of the
proposal; and

(c) whether the views of the State
Governments have been obtained on
ity 2

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) There is
no such proposal with the Education
Ministry.

(b) and (c). Do not arise.

CORRECTION OF ANSWER TO USQ
NO. 2384 DATED 22-4-1964, REG.
AMMONIUM CHLORIDE FERTI-
LISERS.

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): In the reply given to part
(b) of the Unstarred Question No.
2384 regarding ammonium chloride
fertilisers in the House on the 22nd
April, 1964, I had stated that the Sahu
Chemicals Soda Ash Factory at Vara-
nasi is producing ammonium chloride
in crystal form. This was based om
the information supplied by the local
represcntative of the concern,
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The Company subsequently has is-
timated that ammonium chloride is
produced at present in the powder
from till their granulation plant is
commissioned. However according to
technical opinion, there can be no
injurious effect on plants by the ap-
plication of ammonijum chloride in
powder form, provided it is upplied
properly.

I, therefore, request that the ans-
wer to part (b) of the question may
kindly be corrected to read as fol-
lows:—

(b) Production is in Powder forn:
but this is not injurious to plants if
applied properly.

12.20 hrs.

RE: CALLING ATTENTION NOTICE
(QUERY)

Shri S. M. Banerjee (Kanpur): Sir,
before we proceed to this Calling At-
tention Notice, I submit that about
the movement of 200 Naga hostiles
towards East Pakistan, I had given a
Calling Attention Notice about 10 or
12 days before. When the Naga hos-
tiles were moving forward towards
East Pakistan, we gave the Calling
Attention Notice. Now, the Nagas
have gone to Pakistan and have come
back with arms and ammunition and
this Calling Attention Notice is being
taken up now. I only beg to submit
that the Minister should not convert
the news into a story when he comes
to the House.

Mr. Speaker: They had answered
probably the earlier one saying that
they were keeping a watch over t'. .

Shrimati Renu Chakravartty (Bur-
rackpore): They have gone over and
they have come back.

Mr. Speaker; I know that. I am
only referring to the answer that they
gave at that time, This contains both,
the movement of about 200 Naga hos-
tiles towards East Pakistan and the
entry of about 400 Naga hostiles into
Nagaland from Fast Pakistan.
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Shri . M. Banerjee: My submission
is only this. We get the information
from the newspaper reports whereas
the agency available to them is much
better. The Nagas have gone over
to Pakistan and they have come back
with arms and ammunition and we
agsk question only now whether they
will bring the arms here or not.

Mr. Speaker: Dr. Singhvi.

1222 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) MovEMENT or ABOoUT 200 Naga
HOSTILES TOWARDS EAST PAKISTAN AND
ENTRY OF ABOUT 400 NAGA HOSTILES
INTO NAGALAND

Dr. L. M. Singhvi (Jodhpur): I call
the attention of the Minister of De-
fence to the following matter of ur-
gent public importance and I request
that he may make a statement there-
on:—

“The reported movement of about
200 Naga hostiles towards East Pakis-
tan and entry of about 400 Naga hos-
tiles into Nagaland from East ?Pak-
Istan.”

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker Sir, the gang
of Naga Hostiles moving towards
East Pakistan is led by self-styled
“Major General” Yeveto Sema, and
began moving towards East Pakistan
sometime in October, 1963. At that
time, it had a strength of approxi-
mately 150. Between October and
December, 1963, it remained dispersed
in the general areas to the east of
Kohima, and again started moving in
early January, 1964.

2. Meanwhile, yet another gang had
also begun moving towards East
Pakistan. In late December, 1963 and
early January, 1964 further advance-
ment of this gang was foiled, owing
to effective action taken by the secu-
rity forces, and the gang dispersed

1964 Attention to
Matters of Urgent

Public Importance
into dense forests around Ralang, in
the extreme south of Kohima district.
In January, however, the gang started
its movement southwards again.

14488

3. After crossing into Manipur, the
two gangs met and resumed their
journey towards the south-west. This
movement was hampered by inten-
sive patrolling by security forces, and
during the middle of March there
was an encounter after which the
gang dispersed again. At that time
it was 8 miles from the Burma bor-
der, but a few days later about 150
members of the gang finally escaped
into Burmese territory. Since then
the gang has been moving towards
East Pakistan skirting the Indian
border.

4. On the other hand, the gang of
Naga Hostiles returning to India is
reported to be 400 strong led by self-
styled “General” Dusoi Chakesang.
It presumably left for East Pakistan
during October, 1963 to procure some
arms and ammunition. They moved
along the India-Burma border,
through the Burmese territory and
entcred Chittagong Hill Tracts of
East Pakistan on 30th December,
1963. The gang was reported to have
resumed its return journey during
early February, 1964 and followed the
route which it took on its way to
East Pakistan. The hostiles are
reported to be carrying 21 Light
Machine guns, 10 Sten guns, 268
rifles, three Medium Machine guns,
two 3 inch mortars and two 2 inch
mortars.

5. A portion of this group (200) of
Naga hostiles entered Ukhrul sub-
division of Manipur through Burma.
The gang of Dusoi Chakesang, after
reaching Tonghlang (in Burma) on
April 8, 1964 divided itself into two
parts at Heirnkut (in Burma); one
portion of the gang (200) entered
Manipur and passed through POI (in
Ukhrul sub-division of Manipur) on
April 17, Phaibumkhunou (in Mao
Maram sub-division) on April 18,
and reached Zhamai (in XKohima
district) on April 20. This splinter



Calling

group was expected to proceed to-

wards Phulami.

8, Commensurate with the Security
Forces available in Nagaland area,
troops have been deployed to inter-
cept and destroy the gangs. But they
have to face the following difficulties
because of the mountainous and
thickly wooded terrain:—

(i) The gang which may consist
of 200 to 400 men actually
breaks into small groups of
or 5 and moves stealthily in
the same general direction
along different tracks.

(ii) The terrain helps in conceal-
ment of men as well as
equipment. It is possible for
the hostiles and the security
forces to be present in the
same area without spotting
each other.

(iii) It is difficult for the secu-
rity forces to distinguish a
hostile Naga from a loyal and
peaceful citizen. It is pos-
sible for a hostile to conceal
his weapons and equipment
quickly, and then to appear
as a peaceful citizen and go
past the security net.

7. It will, however, be observed
that the security forces have succeed-
ed in delaying the movement of the
Nagas. Owing to their efforts the
Yevoto Sema gang went directly into
Burma from Manipur without enter-
ing the Mizo hills area.

Shri Nath Pai (Rajapur): Does the
hon. Minister mean to say that ordi-
nary Nagas carry rifles, because he
said that one could not distinguish
between the ordinary Nagas and the
rebel Nagas? These people carry
mortar and machine-guns. What are
we to understand?

Shri Y. B. Chavan: When they
move, sometimes, they steal these
things in some areas and move;

when they find that they are quite
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safe, then they maike a move of the
weapons too.

Mr. Speaker: Before I call D
Singhvi to put his question, I have
a small observation to make. Though
it was with some sarcasm that Shri
Banerjee made certain observations,
I find that there is a good deal of
substance in what he has said.

A calling attention notice has
some urgency about it. It is wa
urgent matter. When I receive a
notice, I send it on—those that I db
not reject—for finding out facts from
the Ministers. If they take a long
time, that urgency, of course, is lost.
It must have at least greater urgency
than a short notice question. Three
days are allowed for the short notice
question; this must be done earlier.

Therefore, I will request hom.
Ministers to attach importance $o
this fact so that when a notice is sent
to them and they have to find out
facts from the States, that should be
done within the shortest possible time
so that it may be answered as early
as possible.

Dr. L. M. Singhvi: Is the Govern
ment in a position to tell the House
that these movements of hostle Naga
desparadoes are engineered in cal
lusion with Pakistan which supplies
arms to them? How is it that these
movements went unchecked, um-
regulated and unarrested in spite of
fairly advance notice? What steps
have been taken to see that such a
thing does not happen again?

Shri Y. B. Chavam: I said whike
making the statement itself that cer-
tainly we are trying to deal with
their activities and to arrest them.
Even before I came here, I had infor-
mation that the gang that entered in
the eastern or north-eastern strip of
Manipur had an encounter with
policemen. Necessary steps and
necessary efforts are being taken, It
is very difficult to say that they can
be completely eliminated. Of course,
they have got the support of Pakis-
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tan. That is very obvious because
ey continually go to Pakistan to
s§fure arms.

Shri Hem Barua (Gauhati): The
ether day we were told by the hon.
Prime Minister that Government have
asked the Naga hostiles to cease fire
s0 that talks or peaceful negotiations
might proceed, On the other hand,
the Naga hostiles have made a de-
mand that the Government should
sfop all operations against them. In
that context, may I know whether
Government have effected a unila-
teral cessation of operations against
these hostiles, and if they have,—it
is evident from the fact that the Naga
hostiles came and opened fire on
Kohima City and our troops were
nowhere to be geen . . .

Mr. Speaker: He should conclude
the question now.

Shri Hem Barua: May I know—
this is what I wanted to know—if our
Government have unilaterally effec-
ted cessation of operations against
the Naga hostiles, and if they have,
[s it not a reversal of the policy
gdumbrated by our Prime Minister
gis-a-vis Mr. Phizo's demand last
year that for peaceful negotiations
and for peaceful co-operation .

Mr., Speaker: That should be
epough.

Shri Hem Barua: . . there
should be cease fire on both sides,

cease fire by the Government and
eEnse fire by the hostiles also, which
the Prime Minister rightly refused?

Shri Y. B. Chavan: As far as I am
gware about this position, the peace
mission has offered certain sugges-
tions to the Government for suspen-
ding the operations against the hos-
tiles. But ] think those suggestions
&re under examination in consultation
with the Defence Ministry. Ulti-
mately the decision wiil be taken by
#Ke Governor in consultation with the
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Naga Ministers.
situation.

This is the present

Mr. Speaker: He means to ask
whether Government of their owa
accord, unilaterally, stopped those
activities against the Naga hostiles,
and he cites some statement by the
Prime Minister, a previous statement
by the Prime Minister, and asks whe-
ther there has been a reversal of that
previous statement,

Shri Hari Vishnu Kamath: (Hosh-
angabad): The Prime Minister may
throw light on it.

Shri Y. B. Chavan: There is, really

speaking, no suspension of opera-
tions, at the present moment. It
cannot be a unilateral step. 1 have

said that the suggestions made on
behalf of the peace mission are being.
examined. Certainly they will be
put back with our own recommenda-
tions to the peace mission.

Shri Hem Barua: May I draw the:
attention of the hon. Defence Minis-
ter to a statement made sometime
back by the Chief Minister of Assam,

Mr. Speaker: Now he should not

go into all that.

Shri Hem Barua: He said......

Mr. Speaker: He has said there has
not been any cessation of activities.
So, that question is finished.

Shrd Hem Barua: No, how can it
be? Here is a member of the peace
mission sponsored and blessed by
this Government, Shri Chaliha, who
has said that they have unilaterally
stopped operations against the Naga
hostiles. So, how can the Defence
Minister say that?

Shri Y. B. Chavan: I do not know
what Shri Chaliha has said, but I
am making a statement on behalf of
the Government that operations are
not suspended yet.
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Shri S. M. Banerjee (Kanpur): It
is quite clear from the Defence
Minister’s statement that these Naga
hostiles crossed over to Pakistan to

‘get arms. I want to know whether

those arms are supplied to Pakistan
and from Pakistan to the Naga hos-
tiles by imperialist forces and whe-
ther it is a part of a big conspiracy
of the imperialist forces to trouble
India both in Nagaland and Kashmir.
Have they got any information?

Shri Y. B, Chavan: No,
have no information.

Sir. We

Shri Daji (Indore): This time the
Minister has distinguished himself
by giving a very detailed account of
the Naga troops, their movements,
the kind of weapons they carry, mor-
tars and rifles, the number also; all
these details have been given for the
first time. If the Government could
collect all these details, if they had
all this information about the Naga
troops, the nature of their move-
ments etc, how was it that they
could not way lay or stop them or
make a demand for a fight or have
some sort of challenge to the entire
force, because their .going was
known, their coming was known,
their modus operandi was known, the
arms they are carrying are known;
then how was it there was not even
a skirmish?

Shri Y. B. Chavaa: 1 did say
skirmishes took place many times.

Shri Daji: On this occasion when
they were returning with their mor-
tars, were they challenged even at
one place?

Shri Y. B. Chavan: T said that just
before I walked into the House I had
information of some sort of confron-

tation with a group in the north-
eastern part of Manipur, Certainly
we get information. We got the

information when they have moved
from the particular area, but to con-
tact them exactly is the difficulty.
We get late information about their
movements. Certainly we get infor-
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mation as to what they are carrying
etc, ’

Shri Swell (Assam-Autonomous
Districts): Is it a fact that on the
26th of last month, at a conference
of the Congress Committees of
Eastern India held at Govind Nagar
in West Bengal, a Minister of thae
Government of Assam, who is credit-
ed to be a blue-eyed boy of this
Government, had made an announce-
ment that the Government of India
was actively considering conceding
a special status to Nagaland among
the States of India, and if so, may I
know whether this policy of giving
in on the part of the Government of.
India has left an impression on the
Naga hostiles that if they only
carry on persistently, they will
achieve their final goal of a sovereign
State outside India, and this has
accounted for this increase in their
activities?

The Minister without portfolio
(Shri Lal Bahadur Shastri): We had
seen this report in the newspapers,
and we made enquiries from the
Minister concerned. He has comp-
letely denied it. He said it was all
wrong and false.

Shri Indrajit Gupta (Calcutta South
West): I would like to know why our
Government, which is generally very

active in sending protest notes to
other Governments about various
matters, (Laughter)

Shri Hari Vishma Kamath: He is
stating a fact.

Shri Indrajit Gupta: . . . has
never formally protested to the Gov-
ernment of Pakistan, saying that this
collusion with the Naga hostiles and
the constant supply of arms and am-
munitions to them is regarded by this
country as a hostile act on the par$

of Pakistan? No protest is made,
why?
Shri Ramga (Chittoor): Have we

sent any protest at all?
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Shri Lal Bahadur Shastri: These
matters are generally discussed and
brought to their notice, but it is true
that in so far as the movement of
Naga hostiles is concerned, we have
not taken any special steps, because,
-of course, we feel that partly we are
also responsible; they are our own
people, they go over to Pakistan, and
come away from that place.

Shri Hari Vishnu Kamath: Whose
fault?

Shri Lal Bahadur Shastri: Natural-
ly, we have to prevent it here. Cer-
‘tainly we will lodge a strong protest
.on what Pakistan has been doing in
this respect.

Shri Hari Vishnu Kamath: On a
point of order, Sir. The question was
precise: whether we have lodged a
protest. He says: we will now lodge
it. Why did he not lodge it so far?
were they sleeping? Were they
paralysed?

Shri P. C. Borooah (Sibsagar):
What steps have been taken by the
‘Government to invite the attention
of Pakistani authorities to these acts
of subversion and the supply of arms
to Naga hostiles and the allowing of
their territory to be used for direc-
ting hostiles against Nagaland? Does
this not constitute interference by
Pakistan in Indian affairs and if so is
it proposed to take it up before any
international body?

Shri Lal Bahadur Shastri: Inter-
national level? We must first st-
rongly disapprove of what Pakistan
has done. I can say that the thing
which Pakistan is doing is something
most objectionable—I might say hei-
nous, We will certainly take it up
with Pakistan. But at the present
moment, we do not think it neces-
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sary to take it up in some other

forum.

Mr. Speaker: Shri Harish Chandra
Mathur,

Shri Hem Barua: Have you point-
ed out to them the role of the
Pakistani Assistant High Commission

Shillong; they are aiding the Naga
hostiles.
Mr. Speaker: I have not called

him; I have called Mr. Mathur.

Shri Harish Chandra Mathur (Ja-
lore): In spite of our very best efforts
during the last ten years, this sicke-
ning history continues: Now that
these Naga hostiles are better armed
and much better trained, how do we
propose to deal with them? What
threat they pose to India? We have
not been able to deal with them du-
ring the last ten years when they were
not so well-trained and armed? May
I know what threat they pose and
how we propose to deal with this
new situation arising out of their
training arms?

Shri Lal Bahadur Shastri: It is
true that they have got better arms
now. But the Naga hostiles them-
selves, especially the people of Naga-
land are completely fed up with the
situation and it is therefore that the
members of the Nagaland Assembly
who are in the opposition and some
others jointly decided that peaceful
efforts should be made. It is most
essential that the fighting by the Naga
hostiles should come to an end . . .

Shri Hem Barua: . . .*

Mr. Speaker: What he says would
not go on record.

*Not recorded.
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There are two other calling atten-
tion notices.

Shri Frank Anthomy (Nominated-
Anglo-Indians): But, Sir. he has not

finished. It has become a habit now
not to allow them to complete what
they have to ay (Interrup-
tions).

Mr. Speaker: When they do not
allow him . . .

Shri Frank Anthony: You should
see that he is allowed.

Mr. Speaker: The other Members

should keep silent.

Shri Hem Barua: Before he is al-

lowed to proceed, I want to clari-
ty . . .®
Mr. Speaker: This shall not be

taken down.

Shri Hem Barua: I said something
which has been expunged.

Mr. Speaker: Not this. Only that
much can go on record which is said
on my authority and not the other
things. I do not object to the words
that he said but because it was said
in defiance of my authority.

" "*Not recorded.
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Shri Hem Barua: I thank you; you
have clarified the position.

Mr. Speaker: The hon. Minister
may complete his statement if he is
to make any statement.

Shri Lal Bahadur Shastri: I
completely forgotten.

have

Shrimati Remu Chakravartty: (Bar-
rackpore): I quite agree, Sir, that
Shri Hem Barua should not have
interrupted in that way. But surely
the Minister must remember what he
was saying. It is treating the House
in a very unfair way. We want to
hear what he says.

Mr. Speaker: I am asking the hon.
Minister . . .

Shri S. M, Banerjee: On a point of
order. Supposing the Minister has
started and he has said something
and it has gone on record, can he take
a position now that he had forgotten
it?

Mr. Speaker: That possibility is
there. One can lose the thread of
argument. I am asking him if he
could recall, he may say something.
Is that beyond possibility? It has
happened many times.

Shri Hari Vishnu Kamath: Usually,
he has a strong memory.

Shri Lal Bahadur Shastri: When
the thread was broken, I did not
say so merely for saying it or for

avoiding to say anything. When there
is so much interruption continuous
and prolonged interruption, it be-
comes very difficult to catch the
thread again and answer to what
the hon. Member had asked. I was
replying to the supplementary put
by Mr. Mathur and then Mr. Hem
Barua gets up and starts interrupting.
Mr. Mathur had asked what the posi-
tion would be now when the Naga
hostiles are better armed. I had said
that the conditions in Nagaland are
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pretty bad and I had said that the
people are extremely unhappy over
that. It is not good to think that
we should always fight and fight
with arms; I do not consider that to
be essentially a special strength
either on the part of Government or
on the part of any Member of the
Opposition., We are dealing with our
own people, one of the States of our
country and if we can deal with the
situation peacefully, we must do so
and steps have been taken in that

Shri Hem Barua: I agree with what
he said. ... (Interruptions.)

Mr. Speaker: He ought not to
interrupt. My patience is being
taxed. 1 would request hon. Mem-
bers just to help me in this; at least
on the last day of this session, I
thought everybody must have felt
exhausted today and there ought to
be calm, but 1 find that there is
greater excitement rather. (Interrup-
tion).

Shri Hem Barua: May 1 submit
that I agree with the hon. Minister.
I welcome his statement, but then
the howling is there.

Mr. Speaker: Order, order.
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Shri Hem Barua: I welcome the
statement about peace.

Mr. Speaker: Order, order. In
spite of my request, in spite of all
that 1 entreated, even then, he will
continue.

Shri Ifem Baruma: May I submit a
personal clarification?

Mr. Speaker: Order, order. What
is to be done now? Now there are
two mors calling attention notices
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today. I would suggest that thems
statements might be lai@d on the
Table of the House, because it will
take more time.

Several Hon, Members rose—

Shrimati Remu Chakravartty: They
are very important. (Interruption).

Mr, Speaker: Order, order. If the
House wishes, I cannot have any
objection in spending more time.
Already, we have spent 50 minutes,
They should realise that because this
was the last day of this session, 1
put in all these today; otherwise,
according to the rules, only one Cal-
ling Attention Notice can be put in
on one day and not three.

Dr. L. M. Singhvi: I think you will
do justice.

Mr. Speaker: All right. I allow
that.
(ii) REPORTED BURNING OF SOME |

VILLAGES IN MANIPUR BY NAGA HOSTILES

Dr. L. M. Singhvi: I call the atten-
tion of the Minister of Home Affairs
to the following matter of urgent pub-
lic importance and request that he
may make a statement thereon:

“Reported burning of
villages in Manipur by
hostiles recently.”

some
Naga

The Minister of State in the Minis.
try of Home Affairs (Shri Hathi):
Shal]l T read it, or, shall I lay it on
the Table of the House?

Mr. Speaker: He may read it; that
is the demand.

Shri Hathi: There is no information
to the effect that some villages in
Manipur were burnt by Naga Hos-
tiles recently.

2. On 24th April, 1964, at about 7
p.M., some followers of Rani Gaidillu
burnt seventeen houses of Njening
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Village which ig part of Phuklong
Khunon Village in the Tamenglong
‘Bub-Division of Manipur State. There
i3 no evidence to shiow that gutting
of these houses by fire was perpe-
trated by Naga Hostiles. There has
been no loss of life. The damage
caused to property is estimated at
Rs. 7,000. The affected villagers are
taking shelter at a nearby village
called Inem. No villager is missing.
The culprits have not yet been traced.

3. No other incident of the kind in
Manipur State has been reported.

Dr. L. M. Singhvi: May I know
whether the Government have been
able to identify all the culprits who
gave rise to this carnage in these
villageg and, if so, what are the details
thereof and what do the Government
propose to do?

Shri Hathi: It has not been able to
trace the culprits as such. But from
the information available, it seems
that it was because of internal feuds.

Shri Kapur Singh (Ludhiana): 1
simply wish to ask whether it is al-
together beyond our competence to
seal off the Nagaland borders from
the foreigners ang to pacify and re-
concile the belligerents underground
and, if not, for how long do we pro-
pose to keep this running sore?

Shri Hathi: It was because of these
internal feuds between the various
‘sects of the Nagas. There is no infor-
mation about foreign intrusion in this.

Shri Bhanu Prakash Singh (Rai-
garh): Keeping in view the law and
order situation, may I know how far
it is correct that the arms and ammu-
nition/recovered from the hostile
are not only supplied by Pakistan but
also come through Burma and,
if so, what steps the Government have
taken to bring this fact to the notice
of the friendly Government of
Burma?

Shri Hathi: This question generally
does not arise. The question is about
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the fire or the burning ot villages.
About the question of supply of arms,
the Defence Minister answered about
two minutes back.
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Shri Jashvant Mehta (Bhavnagar):
May I know_ what steps the Gov-
ernment have taken for the protec-
tion of the villagers =against the
Naga hostiles?

Shri Hathi: We are considering of
raising the armed Munipur Rifles
Battalion, I think, from two to four.

Shri Hem Barua: This may be due
to internal feuds as reported by the
Hon. Minister. But the arms and
ammunition used in the operations are
foreign armg and ammunition. What-
ever that might be, in view of the
fact that the violent activities of the
Naga hostiles have intensified in
Nagaland, may I know how far it is
a fact that our army have put pres-
sure on the Government to hand over
Nagaland to the army in order to
restore peace there?

Shri Hathi: I do not think it arises
from this question.

An Hon. Member: Then what does
arise?

Shri Hem Barua: What does
then?

Mr. Speaker: Order, order. One can
express one’s opinion. Well, the ob-
jection is that the activities have
rather increased, and they want to
know whether the Government hawve
done somethng in that regard in order
to check them.

arise

Shri Hathi: In fact this incident is
not by Naga hostiles. In fact this
village is supposed to be supporting
the hostiles; it is these sects who
support the Naga hostiles who have
done these acts.

t sermie wreht (faeate)
anm Yy Amm e ¥ o e
*T ®7%F ¢ AT ATEy L
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gt w@ ag W

St gt o q@ T & gfeer
&

€Y Ty () g FITowAr
& & oo § ) wifeat #7 A g
¥ 9g wrt qarg w4 | o arEt aw
fadifeat # a7% & 41 7 ggd et
AN AT #T a6 ¥ oY, gwfay
IT AT F AZ AT AT, W7 U AT
Ec -

at Fay T oAl g e
s I g f& fow ot ¥ om
g ag v greersed ¥ faAre
Lill]

Shri P. C. Borooah: Does it indi-
cate that all efforts of the Govern-
ment to restore peace in Nagaland in-
cluding the efforts of Rev. Michael
Scott have proved futile?
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Shri Hathi: We cannot say that
efforts are futile. But we are taking
steps to tighten it.

(ii) REPORTED BREAK DOWN OF MILK
SUPPLY BY DELHI MILX SUpPpPLY SCHEME.

Mr. Speaker: There is another Cal-
ling Attention Notice about the milk
supply scheme. I learn that it is a
statement which covers four or five
pages. I will take it at 5 O’clock.

Shri Indrajit Gupta: Can we ask
questions then?

Mr. Speaker: I will allow that.

Mr. Speaker: The statement might
be laid on the Table so that Members
might put questions.

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): I beg to lay the state-
ment on the Table of the House.
[Placed in Library. See No. LT-2867/
64.]

RE: CALLING ATTENTION
NOTICE

(QUERY)

Shri Nath Pai (Rajapur): 1 am not
interrupting the proceedings, but may
I submit that I have not got any re-
ply from you. There may be some
failure of communication. It is with
regard to my Calling Attention Notice
about the strike of the employees in
the Free Press Journals, Bombay. For
the other Calling Attentiun Notices, I
got the reply that they have been
disallowed, But in this case no reply
has been received.

Mr. Speaker: I will just convey to
him.

Shri Nambiar (Tiruchirapalli): It
should also be taken up in the even-
ing the Free Press strike anq the
Calling Attention Notice thereon.

Mr. Speaker: I cannot promise. Let
me first find out.
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RE: DISCUSSION ON KASHMIR

Shri H. N. Mukerjez (Calcutta Cen-
tral): A few days ago, there wag a
request from many parts of this House
that there shoulg be & discussion in
regard to the Kashmir issue and
Sheikh Abdullah’s visit in relation
thereto. It was conveyed to the
Prime Minister through the Minister
of Parliamentary Affairs. It {5 al-
most the unanimous desire of the
House that before we rise the Prime
Minister gives us some idea, in what-
soever way he deems fit, in regar to
what has happened so far, because all
kinds of reports are appearing in the
papers and these reports are some-
times rather disquieting. The House
at least hag the rignt, in all fair-
ness, to be apprised of the kind of
thing which is taking place and also
to be given an assurance directly by
the Prime Minister that no decision
of any moment is going to be taken
behind the Back of the House.

We know we are meeting again on
the 27th; it may very well be that
talks with Sheikh Abdullah and other
cognate matters might continue during
this interim period. 1 wish godspeed
to the efforts and wish that they end
in an adequate and satisfactory solu-
tion but, in any case, before we ad-
journ, it is very necessary that we
hear from the Prime Minister directly
as to what has happened and what is
likely to happen, and I do hope also
that nothing would be said or done
in thig behalf today which would in
any case queer the pitch for what-
ever settlement we can arrive at.

Shrimati Renu Chakravartty (Bar-
rackpore): What is this Rajaji and
Sheikh Abdullah talks?

13 hrs.

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I can quite understanq the
desire of the Hosue to be acquainted

On Kashmir 1 4506

with what is happening in the so-
called talks.

Shr Hari Vishnu Kamath (Hoshan-
gibad): Why so-called?

Shri Jawaharlal Nehru: Sheikh Ab-
dullah hag been away for a few days.
He went to Wardha to meet Vino-
baji and then for a few hours to
Madras to meet Rajaji.

Shri S. M. Banerjee (Kanpur): That
is dangerous.

Shri Jawaharlal Nehru: He came
back last night. I saw him for a very
short time this morning. I hope to
see him again. I do not quite know in
detail the talks he has had, but he
gave me to understand something
about what transpired between him
and those persons he went to gsee.
(Interruption). I am afraid it is a bis
difficult for me to repeat what he
has told me about his talks with
Vinobaji or Rajaji, because by them-
selves they will not be quite under-
stood. unless I go into the background
a great deal. All I can say is that, as
Mr. Mukerjee said, nothing is going to
be agreed to or settled without re-
ference to this House.

The talks are mostly concerned
with wider issues rather than the
immediate issues that hon. Members
may have in their mind. The imme-
diate issues are important, of course,
but certain wider issues have to be
taken into consideration and they re-
late to that. That is why it is a little
difficult to refer to them briefly. So,
I should like the indulgence of the
House not to press me to go further
into this matter now. But no agree-
ment—if I may use the word; I do
not know if it is the right word—
would be arriveq at without reference
to this House.

st gwwww wgATw  (3aT) -
™y A v ¥ fau 5w WY grer qur
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IO A e G AT g fr @
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Shri S. M. Bamerjee: I do not want
to press the Prime Minister to say
anything. But I want to draw his
kind attention to the very seditious
type -of statements made by wvery im-
portant leaders of the Swatantra
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Party and unimportant leader like
Mr. Masani. During the Chinese agg-
ression. those who challenged the
integrity and sovereignty of the coun-
try were put behind bars. I want to
know whether such statements issued
by the Swatantra Party or Shri Jaya-
prakash Narain will be banned. I
want a clear answer to this ques-
tion. (Interruptions).

Shri Ranga (Chittoor): May I be
permitted to say, Sir, that Mr. Masani
happens to be the Depuly Leader of
the Swatantra Party and also the
General Secretary? My houn. friend,
however important he may be, rzpre-
sents only himself and nobody else.
(Interruptions).

st TR (TR )
W

wegm wgtan © & S, 7w W
o 7 ¥ fow o gn surer A
AT |

it AT # oF § §
QAT ATEAT §, ST TE AT HEh |

weam wgER | W AT 57 # forg
fag G QY T gEA &7 A

ot TRTeowr - & fEew F
e ¢ f faeger Gt o ama & qu
e g | N wAT wgea ¥ owh
farzae feotman f& 18 a1 fawm agm &
qg T # AN, g & YA H
grg 2, g & 37§ TTAT ARAT
fF aqr FRAT 3 e § wE dEdT
e ¥ oy g w1 & A g
AT AT E, AR FY Al

weaw wpew o & wnfad feaw
ATt A ST BAT qAT A |

W et Siredy o W WA
R e e R
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weqA WEET WK AW A FEAL
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(Interruptions)

oY FETETE Age: A AL, q|
s 7 e 97 &Y w@ T gf &
¥ gt Ay 8 a1, M AT gara ¢
ag Tgi § WY A, SETwTW ¥ q9 Ay
(gzeewta)

=t TRATATAT : 79 THI & T
¥ faar qar, AT W@ AT F 1 F onAay
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Mr. Speaker: The
will sit down.

hon. Membery

13.10 hrs.

STATEMENT RE: NEXT SESSION
OF LOK SABHA

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, Sir, I learn that there
wag a demand from certiain sections
of the House about a statement from
me to indicate the date of commence-
ment of the next session. In deference
%o this demand, I inform the House.
with your permission, that the QGov-
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ernment have decideq that the Presi-
dent be advised to summon the next
session of the Lok Sabha on the 27th
of May, 1964. Subject to cxigencies ot
Government business, the session may
continue up to Friday, the 5th of
June. 1964.

It would take same time to decide
upon relative inter se priorities of
Government Business to be transact-
ed during the session and we would
in due course inform the Lok Sabha
Secretariat about it. But at this
stage I can only state that the most
important business to be transacted
would be the Constitution (19th Am-
endment) Bill. We would also take
up some of the pending Bills, parti-
cularly those which have to be referr-
ed to Joint Committees.

Shri Hari Vishnu. Kamath (Hoshan-
gabad): Sir, I rise on a point of clari-
fication. Though the Prime Minister,

rightly and happily, indicated that
no decision on the Kashmir issue
would be taken without this House

being consulted about it, yet there is
no indication in this statement that
the Kashmir issue will be discussed in
the next session.

Mr. Speaker: That will be seen.
We cannot say that at this moment.

ot TRAEE grw (SrOERY)
o AEIEY

wege WERY . W T9% QTN
;T FE E

Shri Hem Barua (Gauhati): Sir, 1
want to oppose this special seasion.

Mrr. Speaker: Now he cannot oppose
it.

Shri Hem Barua: I want to make &
submission.

Mr. Speaker: No, no
Some hen. Memberg
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the Table

wea| W - AN wA 7 gl

wray fF g9 AT gE ) ¥ U qy
T AT FY FE AT |

Dr. L. M. Singhvi (Jodbpur): In
view of the heat that would prevail
in Delhi at the time the next session
is proposed to be summoned, would
you consider, Sir, persuading the
Government to have the session dur-
ing the morning hours rather than
during the day hours?

Mr. Speaker: That
=t wie s dE () ¢
Fawr Qo7 Afagm gmyga fawr & fog
T gFr1AA feafa 3§ ST 77 Q0 ATE
Ay g5 F 7 gAfaT &

wegw wgaw - g@sr qomed
& FaT )
oft et (famrs) @ * *

weaw wgem ;- F§ T AR &
¥ fadt | s

oY gniew my (FgaAT) o Ok

we will see.

—_—

13.13 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE COUNCIL OF
SCIENTIFIC AND INDUSTRIAL RESEARCH
AND AUDIT REPORT THEREON

The Deputy Minister in the Minis-
try of Education (Dr. M. M. Das):
Sir. I beg to lay on the Table a copy
of Annual Report of the Council of
Scientific and Industrial Research for
the year 1963-64 along with a copy
of its Annual Accounts for the year
1962-683 and the Audit Repcrt thereon.
[Placed in Library. See No. LT-
2868/64.]

1451

Private Members’ 4
Bills and
Resolutions

NOTIFICATION UNDER THE AGRICULTURAL
REFINANCE CORPORATION AcT, 1963.

The Deputy Minister in the Minis-
try of Labour amd Erapioyment and
for Planning (Shri C. R. Pattabni
Raman): Sir, on behalf of Shrimati
Tarkeshwari Sinha. I beg {o lay on
the Table a copy of Notification No.
G.S.R. 625 dated the 18th April,
1964, making certain amendment to
the Agricultural Refinance Corpora-
tion Geneal Regulations, 1963, under
sub-section (5) of section 46 of the
Agricultural Refinance Corporation
[Act, 1963. Placed in Library. See
No. LT-2869/64.]

REGULATIONS UNDER EMPLOYEES’ ProvI-
peEnT Funps Act, 1952

Shri C. R. Pattabhi Raman: Sir,
beg to lay on the Table a copy of
the Employees’ Provident Fund Orga-
nisation (Staff Contributory Provident
Fund) Amendment Regulations, 1964,
published in Notification No. G.S.R.
261 dated the 22nd Fetruary, 1904,
under sub-section (2) of section 7 of
the Employees’ Provident Funds Act,
1952. [Placed in Library. See No.
LT-2870/64].

13.15 hrs.

COMMITTEE ON PRIVATE MEMB-
ERS’ BILLS AND RESOLUTIONS

MINUTES

Shri Krishnamoorthy Rao (Shimo-
ga): Sir, T beg to lay on the Table the
Minutes of the sittings (32nd to 44th)
of the Committee on Private Members
Bills and Resolutions held during the
current Session.

**Not recorded.
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13.15} hrs, 2. I am further to inform the Lok

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:

(i) Tn accordance with the
provisions of rule 101 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 4th May,
1964, agreed to the following
amendments made by the Lok
Sabha at itg sitting held on the
30th April, 1964 in the Dakshina
Bharat Hindi Prachar Sabha Bill,
1963: —

Enacting Formula
(1) That at page 1, line 1,—

for “fourteenth”
“Fifteenth”.

(2) That at page 1, line 4,—
for “1963” substitute “1964".

substitute

(ii) ‘T am directed to inform the
Lok Sabha that the Rajya Sabha
at its sitting held on Tuesday,
the 28th April, 1964, adopted the
following motion in regard to
the Joint Committee on Offices of
Profit: —

“That this House concuns in
the recommendation of the Lok
Sabha that the Rajya Sabha do
elect two Members to the Joint
Committee on offices of Profit
in the vacancies caused by the
retirement of Shri G. Rajagopa-
lan and Shri Braja Kishore
Prasad Sinha from the Rajya
Sabha and resolves that the
House do proceed to elect, in
accordance withr the system of
proportional representation by
means of the single transferable
vote, two Members from among
the members of the House to
the said Joint Committee to fill

the vacancies.”

Sabha that at the sitting of the Rajya
Sabha held on Tuesday, the 5th May,
1964, the Chairman deciared the fol-
lowing Members of he Rajya Sabha
to be duly elected to the said Joint
Committee to fill the vacancies: —

1. Shrimati Sharda Bhargava

2. Shri M. C. Shah'.

13.17 hrs.
PRESIDENT’'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Companies (Profits) Surtax Bill,
1964 passed by the Houses of Parlia-
ment during the current Session and
assented to by the President since a
report was last made to the House on
thre 4th May, 1964.

1317} hrs,

ESTIMATES COMMITTEE
SIXTY-THIRD REPORT

Shri A. C. Guha (Barasat): Sir, ]
beg to present the Sixty-third Report
of the Estimates Committee on action
taken by Government on the recom-
mendations contained in the Twenty-
sixth Report of the Estimates Com-
mittee (Second Lok Sabha) on the
Ministry of Defence—Organisation of
the Ministry of Defence and Services
Headquarters.

13.18 hrs.

STATEMENT RE: FERTILISERS
DESPATCHED FROM ROURKELA
TO GHAZIPUR

T 791 FiE Wy § sy T
(wro T g fag) : =, RE HIT
& 8% & A wY AT T MY
Y foraTaT & argeq § & Uw qaqey
LE LI o B £ AT g oo

[Placed in Library, See No. LT-
2867/64.]
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STATEMENT RE: EAST PAKISTAN
RAILWAY GUARD

Mr. Speaker: Shrimati Renu Chak-
ravartty .

Shri Hari Vishnu Kamath: (Hosh-
angabad): What about the other
two items, Sir, in the name of Dr.
Singhvi and Shri Mathur, respec-
tively?

Mr. Speaker: The Ministers are
not available. They have been post-
poned.

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Speaker, Sir, on the
10th April last, you may remember,
in a prepared statement to a Cal-
ling  Attention Notice, Shrimati
Lakshmi Menon said in this House
that an East Pakistan Railway guard
had been detained by the Indian police
on charges of smuggling, and when
she was asked whether there were
not charges against this guard of
having molested two women who had
come from Pakistan, she stated that
there was no truth in that report. On
the very next day the Hindustan
Standard hag written under the head-
ing “Who is correct? Minister or
Newspaper” this:

“Mrs. Gitarani Shiali and Man-
jurani Dakua, who were criminal-
ly assaulted in a hotel at Khulna
by five Pakistani hooligans, of
whom one is a Pakistan railway
guard, recorded their statements
at Bongaon before Mr. A K.
Bhattacharya, First Class Magis-
trate on April 4 The Magist-
rate’s court was closely guarded
by the police and entrance in-
side the room was prohibited.”

3 would like to know whether this is
not a fact that actually there were
recorded statements. I would also
like to know whether it is not a fact
#at this very railway guard, Noor
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Railway Guard

Ali, wag arrested on his return to

Pakistan?

~.Shri Hem Barua (Gauhati): Sir,
before the hon. Minister replies, 1
would like to say something about this
and seek a clarification. These two
women, Gitarani and Manjurani have
made their statements before a Magis-
trate. On their identifying Noor Alj,
the Pakistan goods train guard, he
was arrested, subsequent to the state-
ment they made before the Magis-
trate on April 4. But then what hap-
pened? The guard has been released.
The Minister says that there is no
charge against that guard on the
ground of smuggling and all that.
Here is a definite statement made by
two women involved in the incident
and the case is sub judice in a sense.
The case is before a magistrate. What-
ever that may be, when the Minister
says that this guard is free of all
charges, before he is hauled up before
a court of law on the strength of the
statement of these two women, it pre-
judices the whole procedure.

Shri Bade (Khargone): Sir, I only
want to put one question. The hon.
Minister replied that the guard was
charged for smuggling. When this
was done under section 164 of the
Criminal Procedure Code, the police
took the statement before the magis-
trate of the ladies and the charge
was made against guard, why did the
Minister say like this? There is not
a single lady in the whole world who
will say before a court that she has
been molested.

The Minister of State in the Min-
fstry of External Affairs (Shrimati
Lakshmi Menon): Sir, we have seen
Press reports that two ladies of the
minority community had been crimi-
nally assaulted by Pakistani Railway
Guard Mohd. Noor Ali. He, as the
House will recall in the statement
made on April 10, 1964 had been ar-
rested on April 2, 1964 under sections
41(3) of Defence of India Rules and
11 of the West Bengal Security Act
for indulging in smuggling of persons
and contraband commodities to ané
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from East Pakistan, thus endangering
the security of the State. Complaint
had also been received that Noor Ali
had criminally assaulted Gitarani
Seoli and Manju Rani Dakua. He was
produced in the court of Shri A. K.
Bhattacharya, Magistrate First Class,
Bongaon, but as there was insufficient
evidence against him to warrant a
charge-sheet, he was discharged from
custody on April 6, 1964.

News items in the press have alle-
ged that these two unfortunate ladies
had alsp deposed before the First
Clags Magistrate, Bongaon. West Ben-
gal Government who were contacted
have confirmed that there is no truth
in these news reports. One of these
t.wo ladies did complain to the police.
On the basis of the complaint, the
West Bengal Government formally
protested against thig barbaroug in-
cident to the East Pakistan Govern-
ment and requested that an imme-
diate inquiry should be made into the
matter and that deterrent punish-
ment should be awarded to the cul-
prits and effective steps should be
taken to ensure that similar incidents
do not recur.

Shrimati Renu Chakravartty: In
view of the reply which has just now
been given by the hon. Minister, it
is quite clear that the statement made
on the prior occasion was wrong, be-
cause the West Bengal Government
has made a very formal protest say-
ing that the entire matter must be
enquired and gone into.  Therefore,
there is a prima facie case. 1 would
like to know why the Central Gov-
ernment did not, even after being
pressed by this House, take much
more care to find out exactly what
the position was. I would like to
know why, in view of the fact thai
many cases are coming to our notice
where women are being molested and
not allowed to come over to India,
some machinery cannot be set up by
Government to see that the honour
of women is protected,

Sluimati Lakshmi Menom: Mr,
Speaker, you would recall that o=
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that occasion I was answering a ques-
tion with regard to the suspension ot
trains between Khulna and Sealdah,
At that time I made a statement, and
I repeat it now, that the suspensiom
of trains was due to the fact that a
Pakistani guarq,was arrested op cer-
tain charges.

Shri Bade: On that very day we
put a specific question on this subject
but the Minister said that there was
no molestation at all.

Shiimati Lakshmi Menom: I stated
thrat the Pakistani guard was arrested
not on charges of criminal assault on
women but under the Defence of India
Rules. I had made that statement.

Shri Hari Vishnu Kamath: For what
offence?

Shrimati Lakshmi Menon: For smug-
gling. Then, it was also pointed out
that these two ladies deposed before
the First Class Magistrate, Shri A. K.
Bhattacharya. But they did not. 1}
repeat it, ag I mentioned in my state-
ment they did not. But one of them
did complain to the police. As this
had happened on the Pakistan side,
we could not take any action except
send a protest to the Pakistan Gov-
ernment, which the West Bengal Gov-
ernment has done.

Shri U, M. Trivedi (Mandsaur):
Sir, T would like to know one thing,
How dare the hon. Minister say that
the molestation of two Indian women
who were coming over to India having
taken place on the Pakistan side, when
the offender wag found in India he
could not be proceeded with. Under
what provision of law does the Minis-
ter say 30?7 Was the West Bengal
Government asked to explain the par-
ticular provision of law under which
an offender found inside India could
not be proceeded with on account of
the offence having been committed in
Pakistan? What is this? This is ridi=
culous. The offender is there, the
complainant is there and still action
was not taken.
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Shri Bade: Sir, may I point out....

Mr, Speaker: I might have forgot-
ten all my law. But I cannot allow
him to proceed in this manner. Shri
Banerjee.

Shri Hari Vishnu Kamath: Sir, on
a point of clarification. If I heard the
Minister right....

Mr, Speaker: I have
Banerjee.

called Shri

Shri S, M. Banerjee (Kanpur):
From the statement of the hon. Min-
ister it appears that one of the girls
did complain to the police. What
was the specific complaint which she
lodged with the police? Further, what
steps have been taken by the govern-
ment to safeguard the interests of all
those who are coming to India?

Mr. Speaker: The Minister has ans-
wered it. You must have heard her
saying that one of the ladies made a
complaint t6 the police, deposed that
she had been criminally assaulted in
East Pakistan. According to the Min-
ister because the offence was commit-
ted in East Pakistan under the law
our courts have no jurisdiction in this
case.

Shri S, M. Banerjee: Apart from
that, the Minister also stated that a
protest has been lodged with the East
Pakistan Government.

Mr. Speaker: According to her, that
was the utmost that could be done.

Skri S, M, Bamerjee: On the basis
of what? It is stated.. .

Shrimati Lakshmi Menon: As I have
stated, on the basis of the complaint
of one of the ladies.

Shri S. M, Banerjee: The hon, Lady
Minister should have more patience.
Lot me put the question,

Shrimati Lakshmi Menon: The ques-
tion was “on what basis?”. I say it
is on the basis of the complaint made
by one of the two ladies. As I said,
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they did not depose before the First
Class Magistrate. Op the basis of the
complaint made by one of the girls to
the police, the West Bengal Govern-
ment hag sent a protest to the East
Pakistan Government. Government is
fully conscious of the offence commit-
ted against women in Pakistan. Im
tact, that formed the subject of dis-
cussion in the Home Ministers’ Con~
ference that took place recently.

Shri S, M, Banerjee:
knew that.

We never

Shri U, M, Trivedi: The Minister
has not answered my question.

Mr. Speaker: Probably, there might
be difference of opinion and I may be
wrong. 1 cannot vouchsafe for the
correct position but in my opinion also
it is the court within the territorial
jurisdiction of which the offence is
committed and not the one under
which the man is found....

Shri U. M. Trivedi: Sir, you could
not have forgotten your law, Under
the law, at least the prosecution is in
the place whrere the complainant is.

Mr. Speaker: I may be wrong but
I think it is where the offence is com-
mitted and not where he ig found.
Of course, I cannot vouchsafe for
it....

Shri U, M. Trivedi: You may be
right, but there are two opinions.

Mr. Speaker: It may be a legal mis-
take also, but the position is....

Shri U. M, Trivedi: What I feel is,
leave aside the legal position, if the
Pakistan Government could illegally
take away Col. Bhattacharyya from
our territory, prosecute him and
punish him, when a man is already
in our territory and he has committed
an offence, why is no action taken
against him? It is the most shamclul
thing; it is unbearable......

Mr, Speaker: Order, order,
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N gew o wgE@ (amw) ¢
7 qg gFFT 481 & fF wifears § s%
&F FToor 99 ufEd &) @iy feme war
93 f Fme w@ddT 7 gaw
37y wry frar § wYv gafes &
gaaar g fv wdt 72w § awTF gred
q31 407 fom @ #i7 agT #) g ¥
qr §

wEqW WA © WIATT G Fl
fzw fF 3 931 A F A1 AT A
e TG B T AT Hewrer gRAHT Y
W®E

Shrimati Lakshmi Menon: Sir, 1
take very strong exception to the
words used by the hon. Member.

Mr. Speaker: Certainly, they are
objectionable. I also take objection
to them. Hon, Members should be
careful when they use words.

=} §FH AT ®GYIW : WA A &7,
£ agqerar.....

wEOW AEEG . WIANY g 5
d | T AT AT 3Q qg AE ¥ @E
g W7 AT ¥ FewET AT A fE
amgatfas g

Shri Hari Vishnu Kamath: If I
heard the Minister right, she said
that he was arrested under the De-
fence of India Rules. I do not know
on what charge he was arrested.

Shrimati Lakshmi Menon: Smug-
gling.

Shri Harl Vishnu Kamath: The
other point is, my hon. friend, Shri-
mati Renu Chakravartty rightly
stated that this is not the only in-
stance—hundreds of such instances,
perhaps even more might have oc-
curred, and are daily occurring. Does
the Government propose to set up a
joint team with the Government ~f
Pakistan to escort thae migrants in-
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cluding women, across the border?
If they are not agreeable to it, can
we not approach the International
Red Cross or international women’s
organisations to help in escorting
these women across the border?

Mr, Speaker: It is a suggestion for
action.

Shrimati Lakshmi Menon: These
are suggestion which are already un-
der consideration. A committee of alt
women’s organisations has been con-

stituted. It is meeting from time to
time and trying to find out what
action can be taken so that these

women can be escorted to India and
see if they are put to any other kind
of hardship:

Shri Hari Vishnu Kamath: What
about action under the Defence of
India Rules?

Mr. Speaker: She has already
answered it—it is for smuggling.

1328 hrs,
DURGAH KHAWAJA SAHEB
(AMENDMENT) BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion moved by Shri Humayum
Kabir on the 5th May, 1964, namely:—

“That the Bill to amend the
Durgah Khawaja Saheb Act, 1955,
as passed by Rajya Sabha, be
taken into consideration.”

Shri Sham Lal Saraf will continue
his speech,

st sawerw wdw (s qar
FIOAR) : T WFT GTeT, FA A
forst SrTer gwTYA FfAX WET AT
Ay fiFar § 99 #7 AL o o Mo
FASAT ¥ ave 7Y & W E oY sy avdE
AT F fae @37 397 § |

&g fawr § 3 I aEW F foag
v &Y Y § 1 o R fF AeTA I A
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faar sma ag e & & gway §, IR
F1 7 faa o7 gEHAr F | TLAT AT G AT
foray Fgar § e 9y 7 wrar g AR FE
&0 ¥ gFaT & | I9 & 419 E1 9g A
N fr ag F19 qEF FL g NEFET §
%I @ 1 AT 72 o 0 qafers wEE
&z fedr ora 1 faer § 7g ) awS 9o
g F oag azg vard @@ g
IEF el w1 G 87 &) g AT
FETC AEF g Awar § | AfFT g@ qI0C
T 7 W0E F wE FE AT A
arget & (S R § T FTAT g
gramaray & fF gw< W g
fergema # o aga TFr gUAT FEAA
&, qrd et 2 o g Al ¥ a
o1 72 & fora ¥ oF g7 937 Wk 4
¢ % ogi T g Fo97 1 qedF €,
g9 39 I 9% gHe o ¢ fora ge S
forw, waew 7 fr o |z fomr | AR
A foer wF 3

13:29 hrs.

[MR. DEPUTY SPEAKER in the Chai'r]

AT X1 EATC AT 3, o fiw @i
w § frfeaw a9 & oo o=y #
T A, T IT FATH A agT 9
BT T R &, T qIRAT I
W Y, gt e dar g o,
AfFT gk TW F I w1 Ay @ F
o &1 AT F T FgF 9 AL g
IE F A AT § [T AT TG IR
g | & 7 feet FT-HR geenfus et
&1 W-F1g1—aga Taren frar {1 ww
ar gz Fi # ag geiwe § fs fageaa
¥ qEeH JEEIR F IR J G | &
wiar g fr ag fodt g2 oF 3@ o 0F
q deray T, AR g Y afraa agdr
fF gt X gwr Wk sifwar w92
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@ w3 fogafaeg oo, &7
g ¥ TET I TEATH GAT | IT F Hefray
oF gy T 7y oY fF gardy woy
gy o7 1 & fr famar @) o) g
F1 A fgwer @F )

=g 2fQg f¥ gy 3w § 36 T
TeF F WA I5-nF a7 7g fw
AIET F1 far ) FYF AR—;AT T
gHAT § a1 waEd At faar gL qw AT
FFY § A1 g@0 ag 7 wwzm #) famw
7 UF QM 79gq & AN & fag e
wrrg farat =fea | oI g9 sge W
a7 & T3t wara et 7 fean, @ 9w
T NEF-9EIA fawdt & faay | o=
T SATE, WA gaRad srg, fEer
Iq gAF H TE TG, Jgt wfweyT a9w |
IR AYAT g 99 I § W@ —
ghwm ¥ fau w@——, 9T 39 q9ed ¥
AT F qgT AT qeA g, forw w7y 9
¥ 7aee ¥ e A § 1 agh e geTO-
TG FY RIS H L AAET F qEAdT
s §

& § wodY it & ¢ gardt et 0% |
Y Qv 2 § 1 forw e ¥ &
T g, a8t F qaend & adl, afeF
FEL AIEAT & ATAT X AW HY I 7
wEIfaga YT aelm & dama 9F €1
§ ovy FTEHI F (TnEd 1 0F '
SE #1 % FTAT wrE g1 s
meT ¥ fomw W & war g, s@ &
AT Fga 1 agr 9 R e
¥, = &, &g WX  §f.
I BN UF FEAA KW, OF FHR
WY 4, 9 fF ) w@frd & wfaw
g | gwT e et W avgw 9 )
agt 93 fergel #Y e A @ AR
qEAATAT Y T | IR qIAT Fgy
¥ gqy @©F ¥ fag a8 ome qww A,
ol ) T g WX q & oud
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[t wr 7 w<iw]
FC NEA g fF A 9T F oY IA
34 %7 faq a3q WS A ¥ WA
AT 31 29 I faT wad warw ol
T F AT AT G KT IEX §

R T uF EfW §, oF T
T &, foT A gEma wrg 9=
dfer =fe A< & 7w & g
qEXWA ATE IR gAY 9T A
FY qRIZ H AT § WR fgoe-mawa
o v §

%3 ¥ g v e g e afardt
A 9T A AN F FA A FH-
afaqew 7 € | @ F vF W@ fF
gq, stfgar smar v 27 39 fvor
& T o g A7 e qw oy
qgama Aqrid 9 W duferw ¥
FE gatr &Y, AfFT TAOT wIEH WX
T AEATY { TFT TRA F FELAIH
qg qr | gAY AW H 9T § T I
€t gfra o) e, faaey awg
¥ 39 %Y gfwr 7 #2797

fafre wrza 3 I faor & afy
TG TSN AIEY TR T 7F YASHE
F 21 ¥ F2 AT T TF IT FT 6NA
feqrar =mRAEr F 0

e I WA-FA EA-GET FT A
wIam §, IEsl gaer fear wnw,
qr¢ a2 T ) aE ¥ frar oy
ar fedY o aQF T 980 I g AT
§ MY Zard @) A AR A I
g1 ot T g A gwry afqw
R, = ag3 A ay €1 AfeT AT
¥ grrder {17 arfagy ¥ fag <@y Y
71 § og 78 &1 zafeg 2@ 9w ]
fr 37 & fag w=gt ¥ w=SY TG
1 raam fFar sy 1 gfe et &
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WY o< wrEY wraAt @t nd &, qafaw
wgr 9T AAINE W g v oqa
I iar afge, foas) so w9
21 W fafarfady & aw 3 @
/Y g feedt w2 9t & @), q@ av
AT graam B =g |

THF HATAT AGT 4T AT TF WS
FT 97 gFaAm g =nfz 1 3 faay
agt o few-qrafer s Aifaay ggd
a7 A & 1| IR OFA F fuw T
q< 3% A g srfEw

wgt a% 1 feF &1 qeqF g, T
TH @ AN e g fF o few
sF ) WA &1 gafem AT ¥ faA
¥ agi o ifeE 1 am qa Q) fF
AN TETAY ¥ W ST @ | QET e
qz g & fafgez o7 zfiee ot &
Z | 3T@r TEW Y mESt AIF ¥
S arfer

fafaes @1ga &1 az NFHroT
a0 i fr afge el H, s F
waearal @ g, fegel & € o farad
¥, sifaferm a@ wA [0 aifgn
o9 g9 B 7, A qWAT qIA F
Fma # gw wifes qaval F 39w
A AEY 4, Wifs T8 A7 A
2 wrfaaa & gfvarg 7% seng s
4t | qg ¥ Fefeerdr ¥ s
fog ug & wifafeaw X o 1 mw
W F 7 e Twg & WA g
¥ £

¥ fufre @rgg R W@ =W
¥ IR AN ¥ ITEATE FE
fr a2 g8 aower o et § v ey
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§Y ofgd QR W I F AT
¥ aifefesm @ arar amx T QA-
fexrqt arffg &1 9@ # F1§ gy T @)
T T ofga wq gare /g wear
@ AgSAT FT, AR T, TR
%1, 37 @ =gy Ardl 41, {57 8 TR
qw &1 A g FY 3EAQ G wwAr

g

Mr. Deputy-Speaker: Shri Muker-
jee. 1 would request hon. Members
to take not more than five minutes
each. We have to close this at 2.15.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, Sir, I am
tempted to take part in this discus-
sion because I feel that after the ten-
sions of the morning it is perhaps a
good thing to be discussing a subject
of a soothing character which my hon.
friend, the Minister, has introduced.

1 support his amending Bill be-
cause it stands to reason that we have
to take care of a great shrine which
is not only a place of religious pilgri-
mage in this country but also a mag-
nificent cultural centre. The Ajmer
Dargah is, I say, a magnificent cultu-
ral centre because it is typical of the
composite culture which is the
achievement of our country.

When Islam came to this country
there was a likelihood of a collision
because the infinite eclecticism of
Hindu thought might be thought to
have been something entirely antago-
nistic to the militant affirmations of
the new gospel.

Dr. M. 8. Aney (Nagpur): It was
the invader.

Shri H. N. Mukerjee: The militant
affirmations of Islam appeared to be
something which might go against the
kind of eclecticism which was implicit
in Hindu thought; but what happened
was a magnificent specimen of human
adjustment and that was that Islam
with itg militant affirmations found a
hospitable home in India. In no other
country that 1Islam on its march
had touched took place the kind of
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synthesis which we discover in this
country, That is why when Timur
attacked India he made it one of his
religious excuses for the attack that
Islam in India had got somewhat dis-
torted, But no distortion had taken
place; on the contrary, Islam had found
a hospitable arena in which to operate,
and with the co-existence of Hinduism
and Islam and the gulture which they
represented a kind of co-ordination
took place, a kind of understanding
took place which is a  magnificent
phenomenon which we ought to recall,
particularly, in times when ccmmunal
incidents distort and mar thc harmony
of our lives.

When we remember these great
medieva] mystics, Moinuddin Chisti,
Nizamuddin Aulia, Bahauddin Zakaria
and others like the great Kabir, Rajab
and Dadu, when we remember those
names and remember, at the same
time, the names of our other saints
and mystics from the deep south, the
Nayanars and Alvars, the Maratha
saints, the saints of Gujarat and
Rajasthan Nanak, Chaitanya, Raman-
anda, Ravidas and a host of so many
others, it is a most splendid constel-
lation which does glory to any
aspect of human  history. And
here, in Ajmer, is the Durgah
which is the embodiment of that kind
of unity just as in Delhi the Nizam-
uddin shrine is another example of
this kind of thing. I remember one of
those in-charge of the Nizamuddin
dargah, Hafiz Hassan Nizami, once
making 3 commentary on certain ver-
ses of the Quran and be had written

fgEara & g7 dmav, TR 7T Foor |
He goes as far ag to say that after
all, according to the persons who are
religiously minded, God finds embodi-
ment in human shape and here Rama
and Krishna are supposed to be, more
or less, something like the avtars ac-
cording to the Hindu conception. It
is a good thing, We ara a secular
democracy. We should look after our
shrineg properly because these are
not merely the centres of religious
thought and action but also wonder-
ful cultural institutions and being a
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secular democracy, it does not mean
that we are indifferent to these great
ghrines and cultural monuments.
Yesterday, 1 think, Mr. S. M. Baner-
jee, when he was speaking, referred
to the ‘Soviet Union. The Soviet
Union is an atheistic and materialistic
State because they Iollow an ideology
which is uncompromisingly materialis-
tic. But even so when Samarkand, the
centre of Muslim culture, was in dan-
ger lately on account of certain geolo-
gical factors operating, enormous sums
of money were spent by the Soviet Go-
vernment so that the mosques and
shrines of Samarkand could be safe.
So, even when there is a materialistic
dispensation, the shrines of this
character are given every kind of
assistance. We here have a secular
democracy where we work together
—Hindus and Muslims and Christians
and all others. They fight from time
to time but that is not the basic fact
of history, My hon. friend, the Minis-
ter himself has written books and
articles in order to suggest that we
have a composite culture, a total cul-
ture, which in its totality Hindus and
Muslims and all others should share
and we should not hrave any kind of
exclusivism which goes against the
grain of Indian thought.

I say, therefore, that it ig a good
thing that we have this legislation.
It is incumbent on Government to
see that all shrines are properly look-
ed after, For instance, in the Madu-
rai temple on the occasion of the
Abhishek ceremony a certain kind of
repainting of the old sculture took
place. I have been told that some
rather undesirable results have ensued.
I am not very sure. But all shrines
are to be taken care of and this Bill
is an example of what Government
ought to do and, therefore, I am sup-
porting it.

st wo fao wgm (dwi})
waTeE wReq St o aea a6y fafew

{ TOME wETT YRE TR qeyY 1™
e ¥ awT T qv fF eong adw
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FT YA W G I I A8 | gqH
TS UY A% 4 QT T R TR
% ¥ wg@ 9X g Awi &Y firg
gfee @it gt & | Er Qw  fog
TTNE &M age qarad fauger
T A9 T gAT H @ T | uafy
JEUY F TFR F FAE MG TG
FT AT AqC R AG F ATCIH &
T @ wfuwr 9 quife Wy gwm o)
a8 @r T fF Q@ o faeg ag sarar
Y FT gfaFR T 9r W WAy St
¥ TFET AW AT A FH AT
WF T T q HIT Y A HIA I
ST 3 7 K1 37 gAY oY qfew TG
TUF F T TF gq9 § qrur o
gt 97 | g oifws e, TEET,
#fet mfs & dwaw g gew mifz
¥ fag M Ta@ o gar qg
&9 97 g 39 5w & e Afe
¥ FTQT |aEAT WA FW AT A T
qE R sgeeqy F WM T N A
OaAT T 9faw @ g R T fog
R WA g% AW ¥ 9

T H T T QI Q3 A g
Wt =t ag ¥ o gt T
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T sd i@ AR QF
adi & 1 & arr # fag a7t oxfra
& ol e ¥ g Tt W g
Fa wfvT %9 § 1 77 T4 fw ag
qrEt FUSH FY WH Ag B GO
% fag aar agt f5r S T Fear
1At & fag @< & 7 fu gx @l &
Qg AT AT IFT T AT w@rgE
forT geq oma |

TF qGA I§ W A T oM

“Muslims all over the world
were reminded that all human
beings are equal in the eyes of
God.”

o @i ¥ g ¥ ArgAr e
f& fa=r %1 ot fFar s | TEE 9
o ¥ wg fr g wew fR fae
T faw qeys o agy @i ¥
qgt HHT AT & I Y AT HT T
Td gwg v wm & gfee ¥ @ gu
Frer g arE FA FY FA FL

¥ 5397 £Y FE FT A FL@T §
“wrgd 74Y fa@rar wrow #§ 4 w@Ar |

ot amew fag (FTET) :ogH
g faer & w7 fag § fufrex
T FY DA 9T FWT E HR
wra & fragw a7 g % o fawe wra
¥ T T ggd wAT fgr oqr
3 g% Iy e 31§ 7 TG T
T farm w5 &

O A TG AWA TG HT AN
faq oo A & T fag o we
oqET FATE T2 gwR fegeama
HY T FowT T & (6 g T Iq FT OF
awar &1 gwA wwar § foad o g
FERT GTN W T AT HA E | AT
TF §, G5 TF GFEA @ R WA
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a7 FY sefram frer & o garey
feafogafase sar vaar 3 1 wifssrm
T 1 1 AAT FEAT & % @i Teomdy
TS & | 40 e 57 qE & Ay
fETrTocedt #1 o & | S $ T agr
FT T § S99 TR FT A FAT 48
AT AT AT T FY I gH
Fga & A 7@ oo Y Afed geAr
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Shri Mohsin (Dharwar South): 1
am in entire agreement with my hon,

g & | Tl fggerm A FewT

~ —e 3 e v mp s g friends who have spoken before me.
e fE g '," i?‘ {fm{'m‘,a‘ ‘{M’ ¥ :\‘@ They have expressed great respect
mat gt § 7 54 fF WA T X towards these saints, and more espe-
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cially to Khwaja Moinuddin Chisti.  were not Islamic Kings, and therefore

These tombs of big saints seen all
over India are the symbol of the
national secularism, and these saints
have done a great lot in bringing secu-
larism in the country, and we see the
result today. Hindus, Muslims, Parsis
and people from all communities and
people from all walks of life go and
pay homage and offer prayers and
nazars at the Durgahs, There, we
pnever see any distinction of caste or
creed, any distinction of rich and poor
etc. But everybody goes there and
pays homage to the great saints. This
is the true character of India, the
true image of India where the people
of all communities go and pay their
homage.

Recently, we have heard that the
Malayan Prime Minister, Mr, Tunku
Abdur Rahman had paid a visit to
this Durgah. Often, we see the great
personalities not only from India but
from all countries of the world going
and visiting this Durgah. They hold
this Durgah specially in high respect.
That is proof of the part the saint
must have played in his life-time,

These saints have done a great lot
in bringing Islam to this country, true
Islam, and yet, they had a secular
outlook. They treated all people with
the same eye, and loved them equal-
ly and treated them equally. My hon.
friend Shri Sham Lal Saraf had said
that Islam had not been spread by
the sword, through it might have been
to some extent. But 1 differ from
him. If Islam has been spread in
India, it is not by the sword or by the
kings but it has been spread only by
the saints, by persuation, by advice
and by teaching and preaching. Of
course, the kings have come from Iran
or Arabia or Iraq or other places;
they might have come and invaded,
but they wanted to rule here, and
some of them came only to loot, and
they looted and then went away.
They might have called themselves as
Muslim Kings, but mary of them

they might have committed some
misdeedg sometime or the other, but
those misdeeds cannot be ascribed to
Islam as a whole.

This Bill hag been brought forward
to cure some defects found in the
original Act, An enquiry was held
in the year 1949, and a committee was
appointed under Mr. Justice Ghulam
Hussain, and that committee had sub-
mitted a report. At that time, things
were worse in this particular Durgah
as is seen in the other Durgahs also.
I would do well by quoting some por-
tion from the report of that committee
itself. The report says:

“As g result of careful enquiry,
the Committee concluded that a
large number of witnesses com-
plained about the behaviour of
Khadimg and the complaint rang-
ed from rudeness to acts of inde-
cency and conduct involving
moral turpitude and most of the
complaints related to soliciting
and recovery of money by all
manners or means, and one evil
practice resorted to by them was
that as soon as a pilgrim got down
at Railwax Station, Ajmer, he
was met and surrounded by a
horde of Khadims who would
auction him. To avoid a conflict
in Khadims’ interest, the man was
put to sale and one who made
the highest bid became his Vakil.
The sale proceeds were then dis-
tributed among the Khadims.
The Khadim who became the
Vakil wag anxious to make as
much profit as he could out of the
transaction and tried to extort by
all means, fair or foul the last
price out of his victim. Cases
have been known when, on a visi-
tor failing to pay the amount de-
manded of him, his belongings
were auctioned or loans were ad-
vanced to Iim by the guide
(Vakil) to be repaid on his return
home. There was no person of
any consequence in India, who re-
garded, with approval, the exist-
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ing pract’ ice of Khadims asking

for and realising Nazars in the

Durgah ™. -

These were the misdeeds practised by
the guides. 'That was the reason why
Government Wwas obliged to bring
forward the former Bill.

But there was a lacuna in the Act
Althoueh the Act prohibited the re-
ceipt of any nazars or the soliciting of
any nazarg from the public by any-
vody except with the permission of
the Nazim himself, there is no provi-
sion for penalty in case nazars are
solicited and the Khadims can still
collect nazars. They are not just
hundreds but thousands of Khadims,
whose main businesg is to fleece
money from the pilgrims. Many a
time, I have lrad occasion to visit
these Durgahs. But after one visit,
one does not feel like going again be-
cause of the attitude of these Kha-
dims. It is most deplorable that even
today such a state of affairs exists in
these Durghas. The present Bill
contemplates to make the receipt of
such nazars and offerings from the
public a penal thing. That is a very
good cause.

I hope that the hon. Minister will
see that when more funds are collect-
ed for this Durgah, the moneys will
be made use of for really good pur-
poses, for instance, for educational
purposes. Let Arabic schools be
opened, and let true Islam be taught
in such placeg so that the five crores
of Muslims in Indiag may become true
Muslims. Let them also teach theo-
logy and such other things there. If
that is done, then, I think that the
purpose of the Bill will be served,

ot ®TM TR A (FATT) TS
AT qIT HE,  HART TAR F AT
=TT BT R TE & qe % fegeim
F T & far At & afer ad
gfat & 7wt & farr & @ £ fororm
FfYuziana § sa g &9y drad
g AT AT TS0 WL AT SH H
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Dr. M. S. Aney: On an occasion like
this, when a Bill like thig is before
the House, what comes before the
mind ig the nature of the institution
in whose interest the Bill is brought
here. The particular purpose that my
non, friend, the Minister, has in view
is only a limited thing, that certain
undesirable things are taking place
and he is making an honest effort to
create an atmosphere there which
should be sufficiently pure and inspir-
fng. In that way, the Bill will com-
mend itself to everybody.

But my mind is drawn to the Bill
for different reasons. There are cer-
tain institutions in this world which
transcend conceptions of all limita-
tions, of all barriers, of all narrow
thinking, which go beyond all these
things and which have before them
a cosmopolitan view, a human view.
It is thig which constantly comes be-
fore the mind. Religions have always
heen looked upon by many as a mat-
ter of pride, At the same time, reli-
gion has also produced a zeal which
in its worst forms is manifested in
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bigotry, But actually rehprmn has got
a bigger conception, a higher concep-
tion, to unite the whole ;world. That
is the real role of mhgwn Such
ideas are brought to the mind by cer-
tain institutions and amcng these is
this one. This is one of the greatest
Institutions in this respect. There are
in-the Mahimna a sthotra the follow-
ing lines:

A ifaemy wA i A
™AW,

AMMAFT TeqEAfy ATHIT 37 |

Men have got different tastes and
they go by different ways. They find
their paths and follow the paths of
different religions. But all these reli-
giong and pathg lead to one place, that
is the big ocean, Bhagwan. All these
rivers flow to the big ocean. That is
the conception of Eternal omneity.

These institutions with their sacred
books, literature and works of art
which are intended to bring this con-
ception before the mind deserve spe-
cia] respect, special honour and a spe-
cial tribute from mankind. This Bill
is connected with an institution which
is there. in honour and reverance of a
great saint, in whose name it stands
8o that the ideals for which he stood
may be perpetuated. Even in these
degenerate days, it is inspiring to go
in pursuit of these higher ideals so as
to make the complex population of
India as one united composite whole.
It is in that spirit that I give my con-
sent to the Bill which my hon. friend
has brought forward,

Mr, Deputy-Speaker: Shri Kabir,

St WiER sw d@ (Fer)
AT AT & Mg A &% wwr w8 fe

JqTeqR WERT | FF F A TEL &

Y HIOTC ST A7 qF T faAe

1 g feur My |
JqTETw AR AFH TG
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The Minister of Petroleum and
Chemicaly (Shri Humayum Kabir): I
am grateful to hon.
have spoken and I am very sorry that
the hon. friend who just now stood
up did not get an opportunity. He
might perhaps speak on the next Bill,
subject to your permission.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Give five minutes out of your
time.

Shri Humayun Kabir: I have only
a few minutes for myself.

it e fag O A FE

® Srart § Ffag
o g A w AT FUOF T
o KR AT ¥
As my hon. friend, Shri H N.

Mukerjee said, it is a good thing that
we have occasions when all parties,
all sections of opinion can unite, for
here we are considering a matter
which is of great significance in our
national life.

The Bill in itself is, if I may be
permitted to say so, a minor one con-
taining only two clauses removing
certain lacunae. But this Bill is asso-
ciated with the name of the one of
the greatest saints of this country, one
who was a symbol of human unity.

=Y wfeRTT AT ATAT © T AL,
Frm oTE g

Mr, Deputy-Speaker. The bell is
being rung . . .Now there is quorum,

Shri Humayun Kabir: I was saying
that this is one of the occasions when
there is complete unanimity in the
House, and naturally so, for we are
considering a Bill which is associated
with the name of one of the greatest
saints of this country, As more than
one hon, Member said, India in many
respects is unique because all the
great religiong of the world have me$
and commingled here. Perhaps there

612 (Ai)y LSD—5.

Members who |
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is no other country in the world
where we have such an gssemblage
of all the great faiths. That is why
Tagore described India as a country
which God has chosen as the labora-
tory -of all religions of the world.
There may -be differences on minor
points—wherever there are human
minds, -there are differences—but
there are certain values in life where
all human minds wunite, The great
Khwaja Moinuddin Chisti had an in-
sight into these truths. He recognis-
ed that it is love of human beings
which is the guiding principle of
human conduct and which serves
humanity in the best possible way.
That ig also why he did not devote
himself to any formal propagation of
any religion. He was not a prosely-
tiser in the narrow sense of the term.
His proselytisation was in the religion
of love, in the religion of sanctity, in
the religion of service to all mankind
regardless of caste, community or
creed. That is why today his shrine
attracts people from not only all over
India, but even from outside, who go
there in a spirit of service and love
and unity, It is, therefore right and
proper that an atmosphere of sanctity
and service must be maintained in a
shrine of this type, - and 1 entirely
agree with my hon. friend Shri Gupta
who expressed the hope that this law,
after it is passed, may never be.used.
I am sure every Member of this House
will share this hope that thte atmos-
phere may be such that the law, after
it ig passed, is never required .. to be
used,

Two or three difficulties were men-
tioned. On the question of the diffi-
culties of the pilgrims there, I--am
happy to say that the management of
the Durgahr Khawaja Saheb are tak.
ing certain steps. There will be a
musafir khana to house about 2,000
pilgrims, and also’'“a hostel with 27
rooms for those who want more
seclusion.

In the last few years the Committee
has been trying to improve the gene-
ral conditions. They have alsp paid
some attention to the khadims, It is
true that sometimes khadims have
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extorted money, but one reason for
that may have been that they had no
other means of livelihood. Therefore,
attempts are now being made to give
some. training to the children of these
khadims, so that they can follow some
useful profession. It is also proposed
to establish some kind of a technical
institution with the funds of the Dur-
gah Khawaja Saheb which will be
open to the children of the khadims
and others as well,

By these various measures, some of
the drawbacks which have been
pointed out will be perhaps rectified.
I am sure we all share the hope that
very soon this Durgah will not only
be noted for itg spiritual excellence
and the attraction it has exercised on
the minds of people from different
partg of the country, but also for the
physical conditiong which will be in
consonance with the dignity of this
shrine.

I have really nothing more to add
but to say that I welcome the unani-
mity of opinion which has been ex-
pressed in the House, and I hope that
shrines like this will serve to attract
people of all faiths. Especially in
these days when small things divide
us, when sometimes our vision ie
blurred by suspicion, hatred and diffe-
rences among ourselves, the clear
light of truth will shine from these
shrines and will move all people and
give them a lesson and an inspiration,
so that we can build here that India
of which our saints have dreamed
throughout the ages, for which our
political workers have laboured and
suffered, and for which the common
citizen aspires today, so that conditiong
of life here may be sweet and bdbright
for all concerned.

Mr. Deputy-Speaker:
is:

The question

“That the Bill to amend the
Durgah Khawaja Saheb Act, 1935
as passed by the Rajya Sabha, be
taken into consideration.”

The motion was adopted.
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Mr. Deputy-Speaker: The question
is:

“That Clause 2
the Bill.”

stand part of

The motion was adopted.

Clause 2 way added to the BilL
Amendment made: Clause 1

Page 1, line 4,—

for “1963” substitute “1964”. (2)
(Shri Humayun Kbair)

Mr. Deputy-Speaker: The question
is: '

“That Clause 1, as
stand part of the Bill.”

The motion was adopted,

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made:

amended,

Page 1, line 1,—

for ‘Fourteenth” substitute “Fif-

teenth”. (1)
(Shri Humayun Kabir)

Mr. Deputy-Speaker: The question
is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill,

Mr. Deputy-Speaker: The question
is:

“That the Title stand
the Bill.”

The motion was adopted.

The Title was added to the Bill.

part of

Shri Humayun Kabir: I beg to move:

“That the Bill, as amended, be
passed.”
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Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

1416 hre.
THE WAKF (AMENDMENT) BILL

The Minister of Petroleum and Che-
micals (Shri Humayun Kabir): I beg
to move:

“That the Bill further to amend
the Wak? Act, 1954 be taken into
consideration.”

The Wakf is one of the distinctive
institutions of the social and economic
structure of Islam, and provides for
the relief and uplift of the poorer sec-
tion of the community, apart from the
service to religion. The institution
has, from the beginning, been popular
and widely accepted by members of
the community, and in course of time,
the principle was extended to solici-
tude and benefit of one’s family mem-
bers and descendants.

In India, the institution has, from
the beginning, been rendering great
service to all sections of the commu-
nity, and it is noteworthy that the
beneflts of the Wakfs have not been
confined to Muslims alone. Similarly
in the creation of Wakfs also, non-
Muslims have played an honourable
role,

Surveys of Wakfs throughout India
are not yet complete, but even at this
stage we can say that there are, on
the figures of the survey that has
been completed, at least 95,000 Wakfs,
valued at over Rs, 75 crores.

It is interesting to note that the
largest number of Wakfs are in the
State of Punjab, where there are some
25,000 properties, estimated at a value
of about Rs. 20 crores. Next in num-
ber is Andhra Pradesh where there
are over 20,000 Wakfs and their total
value is about Rs. 10 crores. Rajas-
than has a smaller number of Wakfs
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about 16,000 but their value is about
Rs 18'5 crores. This is very interest-
ing because in Rajasthan it is apparent
from the nature of the case that many
of the Wakfs have been created by
non-Muslims. It is a tribute to the
generosity and the magnanimity of
many Rajput rulers that they have
endowed lavishly properties for the
service of mosques, tombs, durgahs
and similar institutions,

Where such large sums are involv-
ed, and where, through these Wakfs,
very great social service can be ren-
dered, it was perhaps inevitable that
the State should take some interest,
and yet I have to say with regret
that after the decay of Moghul rule,
for almost a hundred years, hardly
any attention was paid to Wakfs. Nei-
ther the legislature nor the adminis=-
tration paid any proper attention to
Wakfs, with the result that sometimes
the Wakfs were abused, sometimes the
properties were dissipated, and some-
times the funds were diverteq for
purposes which were not the inten-
tion of the original Wakifs, and in
some cases money was used for pur-
poses which were not quite worthy.

As soon as political consciousness
grew in this country, and soon after
we had Indian Ministers in the differ-
ent provinces, interest in Wakfs also
grew. Discussions about reforms be-
gan soon after 1921, but the first Act
was not passed till 1934. Bengal pass-
ed the Bengal Wakfs Act in 1934. This
was followed in U.P. by the Kakfs
Act of 1936. Delhi had an Act in 1943,
and Bihar in 1947,

These were welcome beginnings, but
they could not deal with the all-India
problems, and therefore, after inde-
pendence it was felt that there should
be a Central Wakfs Act which could
deal with the problems of the coun-
try as a whole, bring uniformity ir
administration set certain ideals be-
fore the Wakfs Boards, and in this
way help the Wakfs realise the objec-
tives for which they were created.
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The late Mr. Kazmi was a great en-
thusiast in this matter, and he spon-
sored the Wakfs Bill, but I think it
would not be unfair to his memory
to say that the real architect of the
Wakfs Act was Maulana Abu] Kalam
Azad, Under his guidance, the Cen-
tral Wakfs Act was passed in May,
1954,

It is an all-India Act but it can be
brought into force in a particular State
only after the Central Government has
notified it in the Official Gazette, and
the Central Government ecan do that
eflectively only with the consent of
the State Government. It now applies
to the whole of India excepting West
Bengal, Bihar, U.P., Jammu and Kash-
mir and parts of Maharashtra and
Gujarat. I may add that some provi-
sions of the States Acts which have
proved to be of advantage have been
incorporated in the present Bill. 1
have no doubt that where there are
separate Acts as in U.P, Bihar and
Bengal they also have benefited by the
legislation by the Centre.

This Act was passed in 1954, that is
ten years ago. There is no doubt that
the passing of that Act brought in a
new deal for wakfs throughout the
country. By and large the Wakt
Boards established as a result of that
Act have benefited the administration
of wakfs throughout the country and
in' that way served the community.
Nevertheless these ten years have
also shown the existence of certain lac-
unae and certain administrative gaps
and certain things which require re-
forms, Since that time there have
been discussions and as a result of
those discussions it was felt that an
amending Bill should be brought be-
fore this House. In December 1960,
an inter-State wakfs conference was
held. Hafiz Ibrahim Sahib who was
then the Minister in charge played a
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leading role and tried to induce differ-
ent States to adopt various ameliora-
tive measureg so that the wakfs could
be administeredq more effectively. This
conference was attended by the State
ministers in charge of wakfs, Secretar-
ies of State Governments, chairmen
of State Wakf Boards, Members of
Parliament and a number of distingu-
ished personsg from various States. It
made a number of recommendations
and these recommendations were con-
sidered by an ad hoc committee, the
Central Advisory Wakfs Council which
went into these recommendations in
detail and made certain meodifications
and suggestions. So, for the last ten
years the matter hag beep before
Members of Parliament and the Gov-
ernment and it is on the basis of these
discussions that the present Bill had
been brought here,

I said earlier that by and large the
State Wakf Boards had functione=d
purposefully and dischargeq their
duties effectively within the limita-
tions of their powers. Some boards
tried to introduce reforms and have
also initiated constructive activities
calculated to promote educational and
economic development. The present
Bill will strengthen their hands and
with the co-operation of the State
Governments, they will be able 10
bring about changes so that wak!
funds could be utilised more effective-
ly for the benefit of pot only Muslims
but the entire Indian community.
When such large funds are involved
for charitable and beneficial purposes,
it is obvious that their wise and effec-
tive use would, besides serving the
entire community, help the State also
in discharging some of its duties. I
will give only one example.

There is great demand for education
throughout the country a demand so
insistent that very often schools and
colleges have to be started even with-
out adequate preparation; at the same
time because of lack of funds we have
not always been able to meet in full
the demands from the people at large.
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It is here that charitable institutions
can play a very important role. It is
also common knowledge that where
educational institutions are run by pri-
vate charitable organisations,—chari-
table in the truest sense of the word,
not charitable in the sense of conde-
scension or contempt but charitable
because of a feeling born out of love,
fellow-feeling and human sympathy,—
the results are often remarkable.
Similarly in running hospitals and
nursing homes, charitable institutions
can play a very important role and
I am sure that if the funds of the
wakfg are utilised for such purooses,
it will not only help the Muslim com-
munity but other communities as well,
while simultaneously relieving the
State of some of its burden.

I have said before that wakfs from
the beginning catereq to the needs of
all Indians and that they have been
created for religious,/ charitable pur-
poses by non-Muslims as well. That
is the spirit of the Muslim law: in
fact that is the spirit of every reli-
gion. No religion can ever differen-
tiate between human beings and yet
call itself a religion in the truest sense
of the term. All human beings [are
equal in the eyes of God; that is the
cardinal principle which every religion
must accept. Therefore, it is right
and proper thatfthe wakfs also should
have the same spirit. Wea are taking
advantage of this Bill to incorporate
in the law this point. In/fact and in
practice, the wakfs have in the past
served all communities but in the Act
passed in 1954, there was a certain
limitation on the nature of beneficia-
ries. Beneflciary wag defined jn that
Act as ‘a person or cbject for whose
benefit a wakf is created’ 'ang includes
‘religious, pious and charitable objects
and any other objects of public utility
established for the benefit of the Mus-
lim community’ We are taking ad-
vantage of the present amendment to
broaden this to say that wakf is creat-
ed for religious or charitable purposes
in accordance with th¢ Muslim law.
By this definition, they will be able
to serve a much wider clientele, fol-
lowing the true principles of Islam.

g0 ol O g e
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I will now/very briefly go through
the major clallses of the Bill. The Bill
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- contains clauses which can be broadly

divided into two categories: those
which /bring in a certain broadening
of the principle and where certain new
ideas are introduced; and others which
are merely intended to improve the’
adminigtration of wakfs and streng-
then the wakf boards in  different
parts of the country. I have already
mentioned clause 2, which defines bene-
ficiary. Similarly/ clause 4 also bringg
in a new idea. Under section 62 of
the principal Act, the Central Gov-
ernment is required to issue directives
ii//the need should arise with regard
to the administration of wakfs. Ex-
perience has shown that in issuing such
directives it is desirable t{o have/an
advisory body and to know how the
public mind is reacting in this matter.
So, in clause 4 we are proposing to
establish © a Central Wakf Council
whose advice and guidance would be
available to the Central Government
whenever there is any need to lay
down any policy or to offer advice
any of the State wak? boards.

Similarly, clause 7 also brings a
change but here it is in a/sense an ex-
tension of a recognised principle even
under the existing law. If the purpose
of the wakf fails, the funds can be
diverted/to charitable, social and reli-
gious purposes in the service of hu-
manity. At present that permission
can be given only by a court. There;
may also be cases where the purpose
of the wakfs has not failed but where
it is po longer operative; it has not
ceased, but it cannot be given efiect
to. We have tried to take advantage
of thisg Bill and to extend the scope
of this section/by the presant clause
7 and allow the application of the law
of Cy pres so that the funds can be
utilised for social purposes by the
Wakf Board itself. When there is a
State boarq which is constituted in a
proper manner and is fully conversant
with: the entire wakf affairs of the
State, we think it is not necessary to
bring in the courts at every stage in
order to have such extension. We
have taken care to see that in extend-
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ing the application cy pres none of
the purposes of the original wakf Act
are in any way interferred with or
modified. It will be in consonance
with the spirit of the Wakf and no-
thing will be done which is in any
way inconsistent with either the wakf
or the provisions of the law.

Two other clauses which bring in
what I may call a new principle are
clauses 18 and 17 where we are aug-
menting the resources of the State
Wak{ boards and also providing some
funds from the Central Wakf Council,
We are also taking powers for receiv-
ing benefactions. In the past, the State
boards could only use funds which
came to them by way of payment from
the different wak!s and they were not
entitled to receive benefactions or
donations of other types which might
be available from time to time.

1 may mention one rather interest-
ing case which we had in mind. There
are a number of Muslim citizens of
India who have deposited large
amounts in banks but who do not
draw any interest, and these interests
lie with the banks year after year.
In the past, some of these funds were
utilised for helping the work of Chris-
tian missionaries and Christian mis-
sions. We feel that if the Wakt? Board
and the Wakf Funds are eligible for
receiving donations from the public
and receive such accumulated interest
money, this itself may be a substantial
source, of income, so that out of the
funds augmented in this way a large
number of charitable and beneficial
activities can be undertaken.

I may mention in this connection
that one of the State Boards, the
Andhra Pradesh State Board, has start-
ed a scheme by which unemployed
people will be given training and they
will also be given some assistance so
that they can set up small-scale busi-
ness of their own. In this way, not
only, with the Board help to solve the
unemployment problem in the coun-
try but also add to the wealth and
the resources of the community and

S avembey
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Similarly, clause 21 seeks to bring
in a modification by broadening the
definition of wakf. I said earlier that
it is to the credit of many non-Mus-
limg that they have made large bene-
factions for maintaining mosques, dar-
gahs or mazars, and yet under the
old wakf Act they could not strictly
speaking be regarded as wakfs. We
are amending the definition, so that
benefactions made by non-Muslims for
the purposes which are mentioned in
the Bill wil] also be regarded as wak{s.

These are some of the major changes
so far as any new ideas or extension
of an old principle are concerned. The
other clauses are primarily with re-
gard 'to administrative improvement.

Clause 11 deals with the methods of
recovery of wakf property which has
been illegally alienated. In the past,
there was no remedy except going
to the civil court. Here certain other
methods are suggested. At the game
time we have also taken care to
see that no one’s rights are prejudiced.
Normally this clause will apply only to
cases where a wakf property has been
notified as a wakf property and it is
recognised as a wakf property, Under
the law such wakf properties cannot
be alienated without the permission of
the Wakf Board. Now, if some muta-
walli or some agent illegally alienateq
such property in the past there was no
remedy in such cases except going to
the civil courts. And you know, Sir,
how long and expensive civil suits are,
We are therefore providing that where
& recognised wakf has been illegally
alienated, a notice can be issued, and
by issuing that notice the property can
be recovered, Clause 11 says:

“On receipt of a requisition
under sub-section (1), the Collec-
tor shall pass an order directing
the person in possession of the
property to deliver the property
to the Board within a  period of
thirty days from 'the date of the
service of the order”,
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And then the procedure of serving the
order ig laid down and then it says:

“Any person aggrieved by the
order of the Collector under sub-
section (2) may, within a period
of thirty days from the date of
the service of the order, prefer
an appeal to the district court
within whose jurisdiction the pro-
perty is situate and the decision of
the district court on such appeal
shall be final.”

So, while on the one hand we are try-
ing to expedite the process of law and
safeguard the interests of the wakf
properties in this way, we have also
taken care to see that nobody’s legiti-
mate interests are harmed, and there
will always be an appeal to the civil
court.

Shri Himatsingka (Godda): What
about bona fide purchasers for value?

Shri Humayun Kabir: Well, if it is
a notifieq wakf, the existing law as
it exists in the case of other property
will apply. If somebody in a bona-
filde manner purchases a property
which belongs to somebody else, there
is a law dealing with that and the
same law will apply.

Then in clause 12 and 13, we have
strengthened the provisions for the
remova] of mutawalli by saying that
if a mutawalli does not perform his
duties properly there should not be
undue delay in removing him.

Clause 19 is a simplification of the
procedure for instituting suits, for at
present it has been held at least by
one High Court that permission is re-
quired not only from the Wakf Board
but also from the Advocate-General.
Therefore, we have provided that in
future suits will lie after the appro-
priate Wak? Board bhas been consulted,

These are some of the major provi-
sions, I said earlier, some of theclau-
seg of the Bill seek to extend the
principles and make the work of the
wakf more consistant with the needs
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of the changed circumstances. The
others gre primarily for improving
the administration.

In conclusion I would only say what
I have sgtated earlier, that through
these wakfs which are a testi-
mony to the spirit of generosity of
members of the community and
through which for generations people
have been served ang have been bene-
fited, we can render a great gervice
to the country. These wakfs can gervg
not only as an instrument for improv-
ing the economic condition of the peo-
ple: they can serve also as an instru-
ment for bringing about educational
expansion, and by bringing the mem=
bers of the different communities to-
gether in receiving the benefit of the
wakfs, these wakfs can also serve as
a great instrument for effecting na-
tional solidarity. These wakfs which
will gerve all communities and whose
advantages will be extended to mem-
bers regardless of religion, caste or
creed will therefore be an instrument
for the benefit of the Muslim commun-
ity ang the other communities and in
this way cement the bonds of friend-
ship and fellowship among the differ-
ent pections of the Indian people.

Sir, I move.

Mr. Deputy-Speaker: Motion mov-
ed: IR |

“That the Bill further to amend
the Wakf Act, 1934, be taken into
consideration.”.

The time for this Bill has not been
fixed. How many Members want to
participate in this? Four. Shall we
fix one hour? We have already taken
twenty minutes,

An Hon. Member: One and half
hours.

Mr. Deputy-Speaker: Very well.
Shri Indrajit Gupta (Calcutta South

West) Does it include the time takea
by the Minister?
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Mr. Deputy-Speaker: Yes. He be- ) ..
gan at 2-15 where g0 many non-Muslims had also -

Shri Gauri Shanker Kakkar (Fateh-
pur): I stand to congratulate the
Minister on bringing this amendment.
It has been our experience with
Muslim wakfs and Hindu endowments
in the country that the very purpose,
the very “spirit and purpose with
which the wakf or endowment was
created has’ been ultimately misused
and the money, the usufructs and the
properties actually squandered for
personal purposes. It has been gain-
ing notoriety everywhere, it was
gaining strength, and it has become a
common feature in the country that in
the case of religious endowments and
wakfs there are chances generally, to
a great extent, of misuse of the actual
purpose and the usufructs or the pro-

" fits coming out of that property.

So towards that end it is, of course,
a very sincere attempt. 1 welcome this
amendment on two grounds. In the
first place, a sincere attempt has been
made to strengthen the wakfs which
have already been created.

And then, the attempt has also been
made to bring it within the limited
scope for which it was meant to have
been created.  For that, I think it will
be an attempt towards national integ-
ration to a very great extent As I
have submitted, I know this has been
under consideration since long by the
Government of India and vgrious State
Governments, that once for all, there
should be a thorough assessment and
a comprehensive law should come up
to check the purpose and the spirit of
such persons who had actually come
forward and donated their property
for the benefit of the public.

In this amending Bill I find that the
definition in clause 2 has been added
and glves a fair chance to non-
Muslims in the same manner as the
Muslims, to get the advantage of the
wakf. It is indeed a very genuine
attempt towards national solidaity. T
know there have been a number of
cases as the hon. Minister has cited,

donated huge properties and wealth
towards the wakf for the dargahs,
shrines and so on. But the actual
working of the wakf was-done in such
@ manner that.the benefit was to go
only to the Muslim community and
not beyond that. So, I would- welcome
this provision that according to the
Muslim law if -the wakf was created,
the non-Muslims are also included to
stand to gain and take advantage out
of the benefit accruing from this.

Then, as I have submitted, to safe-
guard against the mischief of the wak?
property or endowment property, there
should 'be a very strict provision with
regard to the actual working and ad-
ministration of such property which
has been donated and which has been
given for charitable purposes. For that,
I welcome the measure which has been
adopted in this amending Bill, to
check and have control over the activi-
ties of mutawallis or the managers of
the bank. As a matter of fact, the
mischief actually starts with the
manager or the mutawalli of such
wakf or endowment. Sometimes they
think that the property is not actually
meant for charitable purposes or for
the benefit of the public, but for their
own personal purposes and for their
own family benefit. Here, I find that
there is a provision to take action
against the mutawalli in case of mis-
management, and there is a clear pro-
vision that he should be removed by
the Board.

Then, another clause which has been
added here is clause 11 under the pro-
posed Section 36A which is modelled
on similar provisions in certain enact-
ments relating the public trusts—the
transfer of wakf property by way of
sale, gift, exchange or mortgage. It
has also been the experience that in
certain cases, the properties which are
the subject-matter of a wakf or en-
dowment, are sometimes being alie-
nated or transferred, which is against
the citations or the spirit for which
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they are endowed, Then it becomes
very difficult for the mutawalli Board
to enter into litigation, which means
huge expenses. Here, the provision
has been made to the effect that if it
is proved that the wakf property has
been alienated or transferred or mort-
gaged, a notice by the Collector to
vacate and eject the transferee from
that property is to be given. By the
addition of this clause, the case of a
bona fide purchaser will not suffer,
because, now, there is a specific pro-
vision that in the case of a wak{ pro-
perty, alienation or transfer will not
be there and without actually enter-
ing into litigation, the Collector can
vacate and then get the ejectment of
the transferee.

In the end, I have to mention two
things. 1 welcome this enactment, as
I have said, but I would like the Min-
ister to consider that in the case of
such States where the Central Wak?
Act will not be applicable, this should
be enforced, I want that there should
be a universal policy throughout the
country. I can understand the hon.
Minister has given a hint that by un-
dertaking this amendment the other
States will get a hint and they will be
benefited, but I want that there should
be a provision that this Central Wakf
Act will be applicable in the case of
such States where so far it has not
been applicable. In that case, it would
be a universal law, and it would be
a check on misuse or squandering of
money. There should be a special pro-
vision; as has been just stated by the
hon. Minister, in the case of Muslims
they do not accept the interest of the
bank; they treat it as shara. So, there
should be a provision that all such
interests be diverted towards this
wakf so that the wultimate benefit
should go to the public. The spirit
and the purpose for which the wakf
was created—for the public purpose
or for the benefit of the public in
general—should be looked into and it
should be strictly enforced and it
should be seen that on account of
wakf, our education, our social re-
form and such other things are going
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to take real advantage and not the

individual, personally looking after the

wakf as the mutawalli. I once again

welcome this Bill and I whole-hear-

tedly support it.
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Shri Mohsin (Dharwar South): I
rise to support the Bill, This Bill con-
templates to amend certain provisions
so that the wakfs made by non-
Muslims are also covered under this
Act. As the hon. Minister has already
pointed out, there have been many
properties which have been gifted by
non-Muslims for religious, charitable
and educational purposes of the
Muslim community, and the present
Act does not cover such properties to
be brought under the Wakf Act. This
Bill proposes to remove'that lacuna and
include such properties also under the
operation of this Act. Besides, the
hon. Minister has kept open the in-
come of the wakf property also to
non-Muslims. The definition of wakfs
has been widened as to cover the gifts
by Muslims and non-Muslims as well.
Hon. Members might doubt that it is
only a change of wording: instead of
‘“benefiting the Muslim community”,
the wording is “according to the
Muslim law”. For their advantage, I
may say that Islam is not a religion to
give charity to one community only,
f.e. Muslims. Under 1Islam, charity
could be given to all, irrespective of
community or creed. He may be a
Hindu, Muslim, Parsi or Christian.
Educational facilities could be provid-
ed to the students of all communities
and all poor people may be fed, irres-
pective of caste or creed. The income
from the wakf property could be
utilised in such a manner. The Min-
ister has shown great tact and intelli-
gence in bringing this measure and
keeping it wide open to all communi-
ties, in accordance with the secularism
of our country.

This Bill wants to introduce one
Central Wakf Council to lay down the
policy and programme to be followed
by the wakf boards in every State. This
need was felt evervwhere wherever
the wakf boards had bcen established,
There was no uniform policy. Some
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boards were very active in pursuing a
_policy and some boards in some other
States were very inactive, They al-
ways looked upon the Central Govern-
ment for directives. This was not a
happy thing and the Central Govern-
ment also could not give more atten-
tion to this. This will remove that
defect by establishing a Central
Council which will lay down the same
policies to be followed by the State
boards and which will have some
supervision over them.

In clause 5, there is a provision to
_set up two separate boards for sunnis
and shia communities. Somehow or
other, I do not welcome this idea of
separate boards for sunnis and shias.
Of course, it is conditional on the fact
that shia properties are more than
half or something like that. They
may be more or less, but when we
are thinking of integration of all com-
munities, I do not think it is conducive
to have separate boards for shia and
sunni communities, Both the com-
‘munities profess Islam. They do not
say that there are two Gods, but only
one God and who also believe in one
book and one prophet. I do not
’know why there should be sepa-
rate boards. Let us not widen
this gap between the shias and sunnis,
but bring them nearer so that they
can work with harmony and under-
standing under one board.

The Bill provides for the removal
-of mutawallis and also for disconti-
nuing the State Boards whenever
-there is misfeasance or misappropria-
tion of money or when the board does
not carry on its duties properly.
This is also a very good provision.

Under clause 3, the cost of publica-
tion of the list of wakfs is proposed
to be levied from the State boards.
As far ag I am aware, the State
boards do not have sufficient money.
The Mpysore board has not got
enough funds even to meet the
travelling allowances of the members
‘when the meeting is called. They
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cannot do any work now. In such
circumstances, if the Central Council
wants that even the charges for noti-
fication or publication of the list of
wakfs to be borne by the State
boards, I do not know how they will
function, As the Minister stated,
Rajasthan may have got many wakf
properties, but other State boards,
like the Mysore board which has got
very little property, cannot take up
the expenditure on account of this
publication, etc.

In Clause 11, the Minister has
pointed out that some provisions
have been introduced prohibiting
alienation by mutawallis or managers
of property. This is a very good
clause. We have been eeeing that
the managers of wakf properties have
been alienating the properties %o
their own advantage, es if they were
their own properties;, As a result of
this, we know that many Durgahse
and mosqQues have lost all the pro-
perties, They have been neglected te
such an extent that there is no
provision even for lighting in some
Durgahs and mosques. In Mysore,
wak{ properties have been very much
neglected and they have not been
even surveyed. Many of the mutawal-
lis have gold out the properties and
they have also become paupers. The
wakfs i.e. Durgahs and mosques have
been left without any income at all.

There is nothing in clause 11 to
acquire the properties which have
been lost already. This may be a
check that in future the mutawallis
may not be able to alienate the pro-
perties. But what provision ig there
to recover the properties already
alienated? Hundreds of properties
have already been alienated. They
have passed through many hands.
The question of limitation is also
there. There ig a similar provision in
the Bombay Trust Act wherein the
limitation has been extended to 60
years just as Government properties
and propertieg of local authorities are
governed. As against 12 years under
the ordinary law of limitation, the
period is extended to 60 years, within
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which the properties could be recover-
ed. If such a clause is inserted, many
of the lost properties could be re-
covered and the Wakf boards would
be in a better position,

Then, the definition of wakf is not
full and comprehensive, as a result
of which, many disputes have arisen
in the working of this Wakfs Act.
To my knowledge, there has been
duplication of proceedings under the
Wakfs boards and under the Trusts
Act in the Bombay-Karnatak area,
where the Bombay Trusts Act is appli-
cable. The wakfs board has held gome
property ag wakf property, whereas
the Assistant Charity Commissioner
hag held it to be a public trust.
Mutawallis have been driven from
one board to the other, becaugse when
both the Acts are in force, it is diffi-
cult to decide which are the proper-
ties which come under the Wakfs Act.
I know many cases where Durgahs
have been treated as not wakf pro-
perty in Mysore State, by the charity
commissioner. It is better %o set at
rest all these disputes by defining
wakfs so as to include all the proper-
ties like Durgahs, mosques, imambaras,
maqgbaras and such other Muslim insti-
tutions to be covered under the Wakfs
Act.

On the whole, this is a very good
measure which would lead to better
administration of  the trusts and
thereby do gome constructive work in
the educational field. This measure
also contemplates to collect 1 per cent
of the income of the boards for the
Central Wakf Council and utilise it

for educational purposes. This is a
very good jdea. I think if this is
properly implemented, it will be

advantageous not only to the Muslim
community, but to the people of the
country as a whole.

15 hrs.
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A A T FFAT | T, TF ARG qG FY
qoefrm By s oY | aTw AR F T 0T
¥ @ § I I ¥Ig e A
FAET FT TT TFAAANA A7 937
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¥ e fop AR w1 AT A 39 & AfFA
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gl IF 39 fa7 &1 97 7 97
& =Y gAraT ST FY qAUEAR JTE
agi ag W 7 v S g Foag
qITF FATS ¥ (Q) & qar fawr gaw
3 --

“(4A). A mutawalli, who is
aggrieved by an order passed
under any of the clauses (c) to
(e) of sub-section (1) or under
sub-section (2), may, within one
month from the date of the
receipt by him of the order, appeal
against the order to the State
Government and the decision of
the State Government on such
appeal shall be final and shall not

be questioned in any court of
law.”

ma fsfrry St & a|® g
Fifegges # misaa FFr adr
A zafae gF F gl F1 @
7Igd F A 5 T F fefrom &
faen® 7 F1E FEFIE { A1 9F W A
gire F1E # 91 7% ag AR Fifee-
Zama #Y ferz ¥ faas ¢ @@
A A & faars g, gy
dgafen & fewrs  §  gafag
¥ g qg & TR 3 T A
2T &7 g qYFT 3¢ fur s 7 s
fafl @z AT ¥ FE ITT AL
fgar § a1 9% 9uT fgars grEse &
Yt gfrw 2 § X FT gF AT
wifgq |

MAY 6, 1964

(Amendment) Bill 14564

THF AATAT R AT T SAgH aw wre
¢ *E 9N 37 Ing ¥ 3 F N 7@
Tz Y E A g T § W g AR fafee
AET A IAT AN 9T TGS AN HY 7AT
fear &1 & 1 aFE ww 3 fgww
¥ R fe @ § gz ¥ w7 wfae
a9 afwl wv §, quaf F1 ¢ F@
e A FEAT N aFAT ) Qoo @
FARFATTTFIE 5ET qr@ g 2
fF e e w9 Faw g ¥ fewit
& It 31 zafaw 7z €4 ¢ 5 ag
g2 AT FIAAA wAT gEAv  =rfEw
faa deqet ¥ gz Al formr & &
AITIF-AZ FT [EEH ¢ |

[t g gt ga Hfrdr ¥ faw
wifae T3 g afFw 99 wifawa &
FIT FI G | FATEIAZST DIWET
FR aF AT foidefer ote J
qYger gY a7 WY 9g W I9H) 3@ qF |
gz W1 I&1 ¢ fr 9w ¥ sefeasr
Y AFT A9 78 faw IavEr & v 9«9
AR T AEAHE FT EFF AG gAY
IfEU | 9 ATATR F FICFI1E TAqHE
FT F7aT AEY T 91fge 1 9 WEiE
& & fa g g F fag & AR
o T a1a 1 Fgar & 5 ww 3 gaete
A AT FY &7 Aer oA 31 fana
o F FIA & | AR W 7 39 g7
F gawr ¥ fAu wEwy T ¢ TES
fom gameY v § ag gFW g { W
I9% Tg Fgr AT § —

"YgRr JqGT AR T HETT-
fear: 1
wsfe wrim sRw awsaafy
T
QR fFEy W1 R G, AT IR U
§ I gER T & S o7 ganEe Fa
¢ T uF §f W9 F) g ) I

..... <



The Wakf
SR
o @Y 899 3 ATH 9T q9F &7 @
A SEF FuT FEQ EF gT THEQ
T A grAr arfgg | gAIedt ¥
fgems ot ®e TadRT W€ Y &
3% faars 39 grize § AR ghw
£ ¥ AT T 7 gF AT iR

14565

AT # qgA T FEw_aar § -

'3 7qrui g9 areada asree )|
wgfa I frg a0 & 45 qor w7
g & Ige I AOF 7 9 v
g1 Wkl ¥ ma & g fad #v
a4 F7ar § A awgar § fr gad
g Fr fogdEma 7@

Shri U, M. Trivedi (Mandsaur):
Sir, the measure, as far as it goes, is
not very bad. I do not say it is very
good, But what I felt when I saw
this item was, why is it that Shri
Kabir is in charge of this Bill. In our
State, we are here to administer the
law without fear or favour and irres-
pective of class, creed or colour. Why
should Shri Humayun Kabir be pick-
cd up to push through this Bill, to
pilot this Bill in the Hyuse? We have
a very able Law Minister who ought
to have piloted this Bill.

The second thing that I felt was
that this Bill hags got very far-reaching
effects. It practically changes the
whole law of wakf, and yet no move
has been made by the Government to
get it through a select committee. It
is a very strange picture that we
have today, when you were kind
enough to ask us what time we would
like to have to discuss this Bill
Certainly, looking at the very thin
attendance in the House you, probab-
ly, at our request, were justified in
saying that we will take one-and-
a-half hours. But, Sir, it is * most
ridiculous that a Bill which is going
to affect in our country 50 million
people ig going to be rushed through
like this. There are wakfs spread all
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over India. I am not sure about the
state of affairs that obtains in Mysore
State about which my predecessor
spoke. But I know that wakfs exist
in Gujarat, Maharashtra, Rajasthan,
Madhya-Pradesh, Punjab and all over
Uttar Pradesh and Bengal. To make
this change without having it broad-
cast and without securing the views
of the people is something strange.
You are making 4 change of a radical
nature. You are allowing the Board
to rush to the court without even
following the ordinary procedure
which is obtainable for one and sun-
dry in this country, to have the
sanction of the Advocate-Genera! and
that too on the condition that two or
more interested persons can obtain
such a sanction. You are changing
this wholesome provision of law
which has stood the test of litigation
for the last nearly 100 years or more
because this was copied from the Eng-
lish law of 1840 and is still in conti-
nuance. We are giving it a go-by.
Why should there be this unreason-
able discrimination in favour of the
Muslim Wafks? Is it that we are
afraid that we will do injustice as a
government to the cause of the
Muslims? Or is it that the Advocate-
General concerned will try and do
harm in g discriminatory manner to
the Muslims ag such and will not give
the necessary sanction for instituting
a suit? Even ag it is, section 55 says:

“A suit to obtain any of the
reliefs mentioned in seclion 14 of
the Religious Endowments Act,
1863 and in section 92 of the Code
of Civil Procedure, 1908, relating
to any wakf may, notwithstanding
anything to the contrary contain-
ed in those Acts, be instituted by
the Board without obtaining the
leave or consent referred to in
those Acts.”

As against this, the proposed section
says:

“A suit to obtain any of the
reliefs mentioned in gection 92 of

the Code of Civil Procedure, 1908
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relating to any wakf may, not-
withstanding anything to the con-
trary contained in that section, be
instituted by the Board without
obtaining the consent referred to
therein.”

Then it says:

“No suit to obtain any of the
reliets referred to in section 92
of the Code of Civil Procedure,
1908, relating to any wakf shall
be instituted by any person or
authority other than the
Board...."”,

Therefore, the remedy that was
available under section 92 of the
Code of Civil Procedure to persons
taking interest in the working of the
Wakfs has been taken away. Why
this right of an ordinary Muslim to
challenge the working of the wakfs in
which he is interested is taken away
passes my comprehension. I have not
heard any explanation from the hon.
Minister why a measure of this type
has been tried to be put through I
hope he tries to explain this position
when he replies to the debate.

Clause 4 is an innovation of a parti-
cular type whereby government wants
probably to tighten up its hold on all
religious endowments. It hasg started
with the Hindus. Now it has come
over to the Mohammedans. Section
8A(2) says:

“The Council shall consist of a
Chairman, who shall be the Union
Minister in charges of wakfs....”.

Why should from the beginning the
Union Minister be in charge of the
wakfs? Next probably they will say
“now we have got a Minister in
charge of the wakfs; so, we must
have also a Minister in charge of the
Hindu charitable trusts”. The next
step or argument would be, because
the Mohammedans have now yielded,
therefore, the Hindus must also yield.
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Then, what does the section further

say:

“....and such other members
not exceeding twenty in num-
ber, as may be appointed by the
Central Government.”

Is this not making law in an entire-
ly autocratic way? Why does the
government want so much power in
its own hands? Why should it not
allow the community affected thereby
to function in its own way in an
independent and autononicus manner
under the provisions of the Constitu-
tion?

Articles 25 and 26 are thrown over-
board by this provision, The great
sanctity that we attach to articles 25
and 26 is thrown to the winds. We
want all the Muslim wakfs to be
under the control of the Union Minis-
ter. Then, we will appoint 20 mem-
bers who will look into the working
of the wakfs. Sir, perhaps you do
not know that these wakfs all over
India value crores and crores of
rupees. Now the interference will
begin. What is the object in view?
If I am not far wrong, the only object
is, the Muslim community is already
frightened out of its wits by the
Congress Government by saying “if
you vote for a Hindu as a Hindu, you
are doomed”; that fear is there. Now
another measure is clamped upon
them and they are told “look here,
you are in our hands; not one farth-
ing will be paid to you, you
will not derive any benefit unless
you vote wunder our dictates”.

This is rather a marvellous piece
of legislation by which by the back-
door methods you want to keep the
Muslim community under your
clutches. I, therefore, say, whatever
the pious motives may be which
might have guided them—I do not
know; perhaps, the hon. Minister is
laughing up his sleeves and does not
like the idea of exposing the motive
behind it—I feel constrained to say
that I am not happy over the manner
in which this Bill is being rushed
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visions that are being made to deprive
the ordinary Muslim by taking away
the right which is vested in him.

Sir, I will not take much of your
time but I will draw your attention
to clause 11 of the Bill. Of all the
provisions that are there, this is a
welcome provision. I have handled
many wakfs cases and in the Tonk
State there used to be hundreds of
wakfs. People in adversity, when
they somehow or other happen to be
mutavalli, in whose hands the pro-
perties were, they took opportunity
even to transfer those properties and
fill their pockets out of the proceeds.
So, this is a good provision. But I
do not like the last rider that has
been added to it. The clause says:

“Notwithstanding anything con-
tained in the wakf deed, no
transfer of any immovable pro-
perty of a wakf by way of—

(i) sale, gift, mortgage or ex-

change; or

(ii) lease for a period exceeding
three years in the case of
agricultural land, or for a
period exceeding one year in
the case of non-agricultural
land or building,

shall be valid without the pre-
vious sanction of the Board.”

The law should be that it shall not
be valid. There should not be any
rider attached to it. Let anybody
who wants to sell that property make
his own arrangement and follow the
law as it is laid down. There should
be no question of the previous sanc-
tion of the Board. We should not
leave the doors open to corruption
so that ultimately the Board may be
persuaded to grant sanction. It should
be invalid ab initio and till eternity
until the law is changed. I cannot
see any reason behind the rider that
has been attached to it.
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Then I come to clause 13. The new
section 43(4A) says:

“A mutawalli who is aggriev-
ed by an order passed under any
of the clauses....may, within one
month from the date of the
receipt by him of the order,
appeal against the order to the
State Government and the deci-
sion of the State Government on
such appeal shall be final....”

Why should he go farther than that
and say “and shall not be questioned
in any court of law? Even if it is
final, the constitutional remedy pro-
vided in article 226 of the Constitu-
tion always remains. Your putting it
down “and shall not be questioned in
any court of law” creates a difficulty.
Of course, the powers of the High
Court under article 226 and of the
Supreme Court under article 32 or
136 cannot be taken away by this
provision. I can appreciate that. But
it will create difficulties in the mind
of the man in the street. Even a
lawyer who is not aware of this posi-
tion, by simply reading the law as it
is would think that it is final, what-
ever is done is done and he is help-
less because he cannot approach any
court of law. I have come across
many provisions where it is stated
that it shall be final. But this rider
that has been attached to it that it
shall not be questioned in any court
of law, that is redundant and is not

useful.

In the end, I say that the Bill ought
not to have been piloted in this form.
I do reiterate that it requires close
scrutiny for it is going to affect many
people.

Only one more point and I am
done. Why should the discrimination
against Shias continue? Now, Ahle-
hadis, Shaffis, Hanafls and Sunnis are
kept there. Why discriminate bet-
ween them and Shias? 1 cannot
appreciate it. Why should we perpe-
tuate this difference even among the
Muslims themselves. 1 see no reason
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whatsoever for continuing this dis-
crimination.

Shri Humayun Kabir: Mr., Deputy-
‘Speaker, Sir, 1 am thankful to the
hon. Members who have spoken and
for the support that they have
extended as also to Shri Trivedi for
his qualified squort and some criti-
cal remarks.

I shall start with Shri Trivedi's
points. He asked as to why this Bill
was not being sponsored by the Law
Minister. The answer is very simple,
namely, because it is not the Law
Minister’s charge. Earlier today, 1
sponsored the Durgah Khawaja Saheb
(Amendment) Bill when the same
question could have been asked. I
piloted through this House a few days
ago the Oil and Natural Gas Com-
mission Bill and there again the
question was not asked. I am sur-
prised that a lawyer of the standing
of Shri Trivedi......

Shri U. M. Trivedi: Oil and Natural
Gas Commission is your subject.

Shri Humayun Kabir: Wakf is also
my subject, and, therefore, I am pilot-
ing it. I am surprised that a lawyer
of the standing of Shri Trivedi should
not look at what subjects are allot-
ted to a particular Ministry and who
is in charge and should thus raise an
objection which, if I may be permit-
ted to say, is frivolous.

Then he raised the question about
the far-reaching changes and said—
he used these words, namely, that it
is being rushed through backdoor
methods. I do not know whether he
was present here when I introduced
the Bill; perhaps, he was enjoying his
lunch or his midday siesta.

Shri U. M. Trivedi: I do not indulge
in that.

Shri Humayun Kabir: At that time
I had explained that this is not being
done in a hurry. These proposals
have been under discussion for
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almost ten years and every clause
has been discussed with every single
State Government, almost all the pro-
posals were sent to the State Gov-
ernments; their comments were receiv-
ed; discussions were held with them
and, as you know, in such subjects
unless a majority of the State Gov-
ernments agree a Bill cannot be intro-
duced; I am happy to say that almost
every clause has been accepted by
all the State Governments; only in
the case of one or two clauses one
or two State Government did not
accept.

There have also been, as I said in
my opening remarks, discussions with
Members of Parliament. There have
been discussions with the Central
Wak? Council. There was an inter-
State Wakf conference to which came
not only all the State Ministers in
charge of wakfs and the State Secre-
taries but also members of legisla-
tures, both Central and States, many
distinguished public men, represen-
tatives, scholars and learned men.
They have all examined these provi-
sions and it is on the basis of almost
unanimous recommendations that this
Bill has been brought forward.

Dr. M. S. Aney (Nagpur): May I
ask whether the Law Commission has
had any occasion to examine the
nature of the Wakf Act and made any
recommendation for changing that?

Shri Humayun Kabir:
the moment recall that.

I cannot at

Dr. M. S. Aney: It is a very impor-
tant thing.

Shri Humayun Kabir: All the laws
have not been surveyed by the Law
Commission. In this case I confess I
am not aware; I will check it up. In
any case, this Bill had overwhelming
support and I was very happy to find
that in the House also today every-
one, including Shri Trivedi, had sup-
port for it, though Shri Trivedi had
some objection to certain clauses.
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Now ] will take up the clauses to
which he made specific reference. He
referred to.clause 19 of the Bill. What
does clause 19 propose to do? In
cases where suits are instituted by
the Board, one of the High Courts,
the Kerala High Court, had held that
the Board could not give the permis-
sion and that the permission had to
be taken both from the Board as also
from the Advocate General. We
thought that this duplication of
authority was not necessary. There
is no question of any reflection on
the Advocates Generals. They are all
highly distinguished public servants
and they are held in high esteem, but
since these boards have been consti-
tuted for the specific purpose of deal-
ing with all wakf matters, it was
thought that it was far better to have
one single authority for giving such
sanctions. Under section 55 of the
parent Act, any person could flle a
suit in respect of a wakf property
with the consent referred to therein.
It is only in order to remove the
impediment that this provision is
being made. The State Boards can
now move on their own and will not
have to consult the Advocate General
in addition. That is the purpose of
clause 19.

Then Shri Trivedi and a number
of -other friends talked about the
rights of the people. That is with
regard to clause 4. Shri Trivedi saw
some sinister purpose in the fact that
the Central Council will have as its
Chairman the Minister in charge.
The answer is very simple. The
Minister in charge, whoever he may
be, will be a representative of the
people. Under the democratic form
of government no one can hope to
hold this position unless he has a
representative character and if, at any
time, Shri Trivedi and his party can
obtain that representative character
and can gecure that sanction from the
people of India, he or some member
of his party may perhaps hold this
position some day.

Shri U. M. Trivedi: But we do mot
want to nominate 20 people.

612(Ai)LSD—8,

Shri Humayun Kabir: Only some
one having a representative character
can hold this position. The other 20
persons will be men of all types and
they will be rhainly non-officials.
That is apparent; it is obvious from
the nature of the case that they can-
not be officials because if they are
officials, there is no purpose of having
an advisory board which will help
the Central Government in gauging
public opinion and public feeling and
in seeking advice on issues which can
have very vital and far-reaching
effects.

Shri Trivedi welcomed clause 11
but said that all such gales should
be completely invalid. What we have
said is that immoveable property cam
be sold, gifted, mortgaged or ex-
changed with the permission of the
Board.

Shri U. M. Trivedi: No, no.

Shri Humayun Kabir: No such
transaction will be valid without the
previous sanction of the Board. That
is, the Board can give sanction in
certain cases. Shri Trivedi’s sugges-
tion was that no sanction should be
given at all.

Shri U. M. Trivedi: I am sorry,
you have not understood me. What
I had said was that any sale of wakf
property by anybody should be void
ab initio and should not be validated
after the sale.

Shri Humayun Kabir: Precisely.
I have not misunderstood you. You
want it to be void ab initio; but ther-
may be certain special circumstances
where it is necessary to sell a pro-
perty. 1 will give one example.

It may be that there is a wakf pro-
perty which is intended to maintain
a particular school in an area and it
has certain properties. For one
reason or another certain capital
investments have to be made in order
to develop that school and unless
some part of the money can be
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received like that, it cannot be done.
Very often Government makes grants
on a matching basis, that is, the Gov-
ernment may be prepared to give 73
per cent if the trust itself can pro-
vide the 25 per cent. Now, under
Shri  Trivedi’'s dispensation the
trustees or multawallis will have to
forego 75 per cent because they can-
not dispose of a small proportion of
the property in order to secure the
25 per cent which will entitle them
to obtain the 75 per cent.

There are many other examples
like that. Very recently an example
came to my notice.

Shri U. M. Trivedi: Then put “pre-
vious sanction”.

Shri Humayun Kabir: That is pre-
cisely what is meant by this clause.
Then, there is no difference between
Shri Trivedi and me if that is all he
has in view, that is, previous sanc-
tion.

Shri Mohsin: What about aliena-
tions that have already been made?

Shri Humayun Kabir: I will come
to your points very soon.

We are giving here certain powers
but in the case of past transactions,
to open them would be dangerous.
Many transactions have taken place
and also till a wakf property has
been properly notified and gazetted
as wakf property, we cannot give
that right today which we are seek-
ing to give under this clause. In the
past there was no register of wakfs.
It is only when the wakf has been
registered, a register has been main-

tained and published in the official -

gazette and, as such, has been recog-
nised by the State Governments, that
any alienation after that may attract
the mischief of the law. If we try
to give retrospective effect to it, no
one would know where one would
stop. Then, any one could come and
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claim any property to be,,wa.k.t pro-
perty; somebody may come and say,
if Shri Mohsin has any property
which is his personal property and
which he might have acquired or his
grandfather might have acquired 75
years ago, that it was a wakf pro-
perty 75 years ago and that it was
alienated by the mutawalli. Who is
going to examine the records of that
date? It is with great difficulty that
we could persuade the legal lumi-
naries........

15.29 hrs,
[SHRI SONAVANE in the Chair]

Shri Mohsin: If a property is regis-
tered under the Wakf Act today, can
we file the suit against alienation
which had been made within 12 years
time?

Shri Humayun Kabir: Any legisla-
tion of this type can only be pros-
pective; it cannot be retrospective. 1
admit that there may have been cases
of wrongful alienation. There have
been many wrongs in the world but
we cannot, through any particular
law of today, undo the wrongs of
the past. We can only take measures
to see that these wrongs will not be
committed in future.

Then, both Mr. Trivedi and Mr.
Mohsin referred to clause 13 and were
very angry that the decision of the
State Government on the appeal
should be final. I do not know if
they read carefully the earlier parts
of that clause. Here, a mutawalli is
removed because he has been con-
victed of an offence of criminul breach
of trust or misappropriation or
because he has dealt improperly with
the property of the wakf or is of
unsound mind or suffering from other
mental or physical defects which
render him unfit to perform the
duties. It is only in such cases that
he is removed and there we must
have some kind of finality. Other-
wise, if this litigation goes on indefi-
nitely, the only result will be that
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the corpus of the property will dis-
appear and, therefore, I think, those
who have the welfare of the wakfs
at heart will welcome this amend-
ment which has been moved.

My friend Mr. Kakkar wanted a
comprehensive law. Well, we wel-
come a comprehensive law. He want-
ed that it should apply to all the
States. But the Constitution stands
in our way. Unless the State Gov-
ernments agree, we cannot have this
law enforced. But we are trying to
persuade all the State Governments
to agree. As I said earlier, at present
there are only four States which do
not come under this law. I am
having discussions with them and I
hope that it may be possible to per-
suade them to accept this law.

Again, my friend Mr. Mohsin refer-
red to the establishment of separate
Boards for Sunni wakfs and Shia
wakfs and he said that they are
undesirable and that we should have
only one Board. I entirely agree with
him. But the fact is that today in
two States there are these Boards and
one of the reasons why these two
States do not want the Central Act
is this. They have given the reason
that because under their Act there
can be separate Boards and under
our Act there could not be separate
Boards, they could not accept the
Central Act. I am only removing
the difficulty. It is not necessary that
there must be two Boards. There
may be one Board but in case....

Shri Mohsin: In Mysore Board,
Sunni and Shia are together.

Shri Humayun Kabir: I congratu-
late Mvsore for that wisdom. There
are other States where there are
similar Boards. But if in a particular
State, a community wants a separate
Board, I would not stand in their way.
In these matters, one should try to
accommodate as much as possible the
viewpoints of different minorities and
when there is a minority within a
minority, we should be very careful
in respecting their sentiments. I
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would like to win them over, not try
to force them or impose something
on them. By this clause we are pro-
viding that if they so wish, they can
have a separate Board. It is possi-
ble that the first step will be taken
and they will accept the Central Act
and once they have accepted the
Central Act, then we can persuade
them to try to have one Board only
and not two Boards. I may assure
hon. Members that I have myself
moved in this direction and I have
suggested to the States, where there
are two Boards, namely, UP,, that at
least they may have joint meelings.
Let them start with joint meetings
and joint discussions and maybe at
the time of the voting the two Boards
can vote separately. Even that will
be welcome. But we must go slow
in these matters. I am one of those
who believe that in matters which
concern culture, in matters where the
spiritual and other interests of the
community are concerned, there
should never be an attempt at steam-
rolling. But we should try to edu-
cate them and win them over. I do
not see why small groups should not
have the right of running their own
units like this so long as there are
sound principles, so long as the finan-
cial administration is sound, so long
as therc is no defalcation, so long as
the public purposes are served. There
is a great advantage in allowing
small charitable institutions, small
charitable trusts, to carry out these
welfare activities because there is a
certain creativity in such activities
whereas whenever we have a centra- .
lised State Board there is a risk that
though it may become uniform it may
also become regimented.

Then, my friend also referred to

the definition of wakfs. We have
alrcady expanded it. He referred
also to the  Religious Endowments

Act. The purpose of the present Bill
is to make the Wakfs Act operative
and to make the provisions of the
Religious Endowments Act inopera-
tive wherever the Wakfs Act is in
operation.
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My friend Shri Yashpal Singh sug-
gested that the trustees, mutawallis,
should always be religious people. I
agree with him provided ‘religious’ is
used in the broad sense of the term.
Sometimes, unfortunately, ‘religious’ is
identified with the observation of
certain creeds and certain outward
forms. It is far more important that
there should be men of real religious
spirit and a man is of real religious
spirit where he has the welfare of
humanity at heart. 1 entirely agree
with him that honest and religious
persons of this type should be in-
charge of the wakfs.

I have already dealt with the ques-
tion about the representation of the

public. All the State Boards and the
Central Council will be composed
mostly of representatives of the

public because it is the purpose of
these Boards to advise the Govern-
ment and let the Government know
what the public feel in such matters.

1 think, I have dealt with every
point that has been raised. Once
again, 1 would like to thank hon.
Members who have extended, may 1
say with the exception of Mr. Trivedi,
such unstinted support to the Bill.

Mr. Chairmam: The question is:

“That the Bill further to amend
the Wakf Act, 1954, be taken into
consideration.”

The motion was adopted.

Mr. Chairman: We shall now take
up clause-by-clause consideration of
the Bill. There are no amendments.
I will put all the clauses together to
the vote of the House.

The question is:

“That clauses 1 to 24 stand part
of the Hill.”

The motion was adopted.

Clauses 1 to 24 were added to the
Bill

Slum Areas (Improvement14580
.. and Clearance)
Amendment Bill

Mr. Chairman: The question is:
“That the Enacting Formula
and the Title stand part of the
Bill.”
The motion was adopted.

The Enacting Formula and the Title
were added to the Bill.

Shri Humayun Kabir: I move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

(IMPROVEMENT
AMEND-

SLUM AREAS
AND CLEARANCE)
MENT BILL.

The Minister of Works and Houslng
(Shri Mehr Chand Khamna): Sir,
beg to move:

“That the Bill to amend the
Slum Areas (Improvement and
Clearance) Act, 1956, as reported
by the Joint Committee, be
taken into consideration.”

Sir, about six months ago, I intro-
duced a Bill in this House rather an
amending Bill, relating to the
improvement and clearance of slums.
It was then pointed out that in spite
of the best efforts made, we were
faced with certain difficulties and
with a view to removing those diffi-
culties, an amending Bill was brought
before the House. That Bill was fully
discussed and the various aspects of
the Bill were thrashed on the floor of
this House. The principle of the Bill
was accepted. Since the principle of
the Bill was accepted and fully dis-
cussed, I do not want to cover the
old ground again, and that will not
be correct also.
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It was then decided at the request
of certain Members that the Bill be
referred to a Joint Committee of both
Houses of Parliament, namely the Lok
Sabha and the Rajya Sabha. This
Bill has been before the Joint Com-
mittee.

The Joint Committee held four
sittings. They even invited memo-
randa and evidence, and some of the
Members also visited the slum areas.
Except for my hon. friend Shri Dinen
Bhattacharya who excepting for the
first meeting never attended a single
meeting of the Joint Committee. ...

Shri S. M. Banerjee (Kanpur):
What has that got to do with this?
That is irresponsible and irrelevant
talk.

Shri
others
report.

Mehr Chand Khanna....all
have presented a unanimous

Shri S. M. Banerjee: What is the
significance of his absence? Is it a
defence against his attack?

Shri Mehr Chand Khanna: The
significance is this that if Shri Dinen
Bhattacharya had been present at the
meetings of the Joint Committee and
if he had discussed the various
aspects of the Bill with the other 23
Members, therc would have been no
need for him to append a minute of
dissent. That is the only significance.

Shri S. M. Banerjee: That is wrong.
The hon. Minister is actually insinuat-
ing. A particular Member may not
attend certain sittings of the Joint
Committee. But how can he be
debarred from appending a minute of
dissent?

Mr. Chairman: There is only some
mention of it. There is nothing
wrong in that.

Shri S. M. Banerjee: That is in bad
taste.

S8hri Mehr Chand Khamma: I do
not know why my hon. friend Shri

and Clearance)
Amendment Bill

S. M. Banerjee is always taking up
the cudgels on behalf of a particular
Member or a particular party and
trying to defend him. I am only
making a statement of a fact.

Shri S, M. Bamerjee: My hon.
friend is making a speech in the
House. He is not talking in a slum.

Shri Mehr Chand Khamna: Please
let me continue. I do not know why
my hon. friend does not join them
openly and take up the cudgels on
their behalf, instead of raving about
in this manner all the time?

Shri Imdrajit Gupta (Calcutta
South West): It is in very bad taste.

Shri Mehr Chand Khanna: I
agree. ...

Shrimati Remu Chakravartty (Bar-
rackpore): Everything that he
touches goes off with a bad start.

Shri Mehr Chand Khanna: At
least, ] am grateful to the lady Mem-
ber that whatever she has said, has
said with a certain amount of grace.

What I was saying was this. Here
was a Joint Committee for which a
motion was made in the House, and
then the Committee was formed.
Different parties were requested to
send in their nominees. The Com-
mittee held four sittings and went
into oral evidence, and also visited
slum areas and spent days over dis-
cussions and deliberations, and when
the time came, all of them wrote a
unanimous report excepting one hon.
Member who had appended a minute
of dissent. As far as the Report of
ithe Joint Committee is concerned, I
have nothing much to say.

1543 hrs.
[MR. SPEAKER in the Chair]

The Joint Committee have only sug-
gested some minor amendments to
clauses 2 and 18 of the amending Bill.
In clause 2, a sub-clause has been
inserted deflning land. Secondly, the
sub-clause relating to the provision
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of latrines has been elaborated to
include conversion of dry latrines
into water-borne latrines. In clause
18, provision has been made for the
hearing of appeals by an officer not
below the rank of an additional
district judge; previously, it was only
district judge. It is, however, pro-
posed to make a further amendment
to clause 18 of the Bill. Under the
Delhi Delegation of Powers Bill, 1963,
provision has been made that the
powers of the administrator under
section 20 of the Slum Areas (Im-
provement and Clearance) Act, 1956,
may be exercised by the Chief Secre-
tary or an officer appointed by the
Central Government. As the provi-
sions of the two Bills are at variance
with each other, clause 18 of the Slum
Areas (Improvement and Clearance)
Amendment Bill is being amended to
bring it in line with the provision in
the Delhi Delegation of Powers Bill,
1963, which, 1 think, was passed by
this House only a day or two ago. To
achieve this purpose, provision is pro-
posed to be made for the exercise of
the appellate powers of the adminis-
trator under sections 10, 15, 20 and
30 of the Slum Areas (Improvement
and Clearance) Act, by the chief
secretary or an officer appointed by
the Central Government.

In clause 20(b), the Committee
have changed the basis for the fixa-
tion of rent both in the case of pre-
mises in which work of improvement
has been executed ag well as in the
case of premises which have been
demolished and re-erected. In the
case of the former, previously, the
rent was to be fixed at 73 per cent
of the cost of work of improvement
and the cost of any additional land
required for the improvement work.

You would recall, Sir, that when
this Bill was before this House, some
hon. Members felt that the rate of
73 pe rcent was very high, both in
the matter of improvement as well as
of clearance. So, this matter was
eone into by the Joint Committee, end
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they have recommended that the rent
should be fixed at 6 per cent of both
the amounts, that 1is, land and
improvement. In the case of re-
erected buildings, the rent was to be
fixed previously at T4 per cent of the
cost of reconstruction and the cost of
the land. Now, it will be fixed at
4 per cent of both these amounts. The
cost of land will be determined in
accordance with the provisions of
section 15 of the Act. So, what we
have done is that we have reduced
the rental which was originally fixed
on the basis of 73 per cent, in one
case from 7% per cent to 6 per cent
and in the other case from 73 per
cent to 4 per cent so that it may be
within the easy reach of a slum-
dweller who unfortunately has to live
under certain unfortunate conditions.

Now, I come to the minute of dis-
sent of Shri Dinen Bhattacharya. Shri
Dinen Bhattacharya has made a refer-
ence to clauses 6 and 7. He has sug-
gested that Government should them-
selves resort to direct acquisition of
slums and their re-development
according to proper plan, for quick
and effective execution of the work
of slum clearance. He says that under
the existing Act, opportunity has first
to be given to the owner of a slum
area to re-develop it according to the
plans and specifications approved by
the competent authority, and the
owner can delay the re-development.
According to him, this defect has not
been removed even under the amend-
ing Bill. This, however, is not correct.
Clauses 6 and 7 of the amending Bill
should be read together and not in
isolation.

Under clause 7, power has been
given to the competent authority to
take over a slum area soon after it is
cleared and before the work of re-
development is started by the owner.
The competent authority can also take
over an area, even after the re-
development work has been started
by the owner, it it is found that he
is not executing the work according
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to the plans and specifications approv-
ed by the competent authority or is
delaying the work.

The second point raised by Shri
Dinen Bhattacharya is about the
place where the existing occupants
of the buildings will be taken during
the transitional period. It may be
stated that the Delhi Municipal
‘Corporation—this Act applies only to
Delhi and one other Union Terri-
tory—have already set up two transit
camps for the slum-dwellers of the
adjacent areas, one in the Ajmeri
‘Gate area, and another in the Tis
Hazari area. About 200 tenements
have been constructed there and will
be allotted to the slum-dwellers
whose areas are taking up for
improvement and re-development.
The competent authority will be res-
ponsible for arranging accommoda-
tion for the slum dwellers during the
transitional period.

The third point raised by Shri
Bhattacharya is about the slum dwel-
lers who will be rendered surplus
when an area is improved or re-
developed. The slum dwellers are
now living in extreme congestion and
it is inevitable that there will be some
surplus population. The intention is
that the majority of them will be
settled in the buildings constructed
at site. while the surplus population
will be settled in some other areas.
This matter will be looked after by
the competent authority under the
Act.

In this connection, it may be stated
that the work of slum clearance is
of a vast magnitude and can be
accomplished only if private resources
are also harnessed in addition to the
available government finances. It is
for this reason that provision has been
made in the Act to enable the owners
of slum areas also to re-develop such
areas. But they will have to do it
according to the plang and specifica-
tions approved by the competent
authority and would also be under
the obligation to let out the premises
1o the old tenants at a concessional
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rent. Some incentives are also pro-
posed to be given to them by allow-
ing them to construct business pre-
mises and offices in the ground floor
and first floor of the buildings, if it
is permissible under the Master
Plan.

The second observation of Shri
Bhattacharya is in relation to clause
12. This relates to the fixation of
rent. In cases where the buildings
in a slum area have been improved
or re-erected, the Joint Committee, as
I have just mentioned, has already
made provision for the fixation of
rent at 6 per cent of the cost construc-
tion and cost of land in the case of
improved buildings, and at 4 per cent
of the cost of construction and cost
of land in the case of re-erected
buildings.

Shri Bhattacharya has raised two
objections. Firstly, that there is no
guarantee that the owner will take
back the old tenants. Section 32 of
the Act reads as follows:

“Whoever does any act in con-
travention of any notice, order
or direction issued or given under
this Act shall be punishable with
imprisonment for a term which
may extend to three months, or
with fine which may extend to
one thousand rupees, or with
both.”

If the owner of the slum area does
not take back the old tenants, he will
be acting in contravention of the
orders of the competent authority
under section 20A of the amending
Bill, clause 12, and will make him-
self liable to imprisonment and fine
in terms of the said section 32. It
has been stated that prosecution will
not be a sufficient deterrent. But it
is difficult to agree with this view.
The owner of the slum area would
not willingly like to go to jail.

The second objection raised by the
hon, Member is that determination of
rent would be a process of prolonged
litigation. This has already been
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taken care of under the proposed
section 20A, cl. 12, In sub-clause
(2) of this clause, it has been pro-
vided that the owner will furnish
plans and estimates of the work of
improvement or re-erection of the
building to the competent authority
who will, on the basis of such plans
and estimates, will fix the provisional
rent that will be payable by the old
tenants. The old tenants will be put
in possession of the improved or re-
erected buildings on the basis of this
rent. Thereafter, the parties, if they
so desire, can approach the competent
court for determination of rent in
accordance with the provisions laid
down in the proposed section 20B,
clause 12. Thus in the event of liti-
gation, the tenant will be in an
advantageous position, as he would
be in possession of the premises.

Apother point raised by Shri
Bhattacharya is that provision should
also be made against subletting or
transfer of ownership of tenants of
plots allotted to slum dwellers, with
the necessary penal clauses. The
greatest safeguard against these mal-
practices is that the slum dwellers are
allotted premises or plots as near the
place of business as possible and at
reasonable rents which are within
their paying capacity. This basic
principle has been kept in view in
the amending Bill. Provision has
been made to the effect that the old
tenants will have the right to go back
to the improved or re-erected build-
ings. Secondly, provision has been
made for fixing the rent of such pre-
mises at a very concessional rate.

As for action against sub-letting,
there will be two types of premises
let out to slum dwellers. One will be
those owned by Government and the
other those owned by private persons.
If the allottee sublets a part or whole
of the premises, Government will be
able to take action under the Public
Premises (Eviction of Unsuthorised
Occupants) Act and the private land-
lards under the Delhi Rent Control

MAY 6, 1964

(Improvement and
Clearance) Amendment
Bill

14588

Act. In cases where the ownership
of tenements and plots is transferred
to the slum dwellers by Government,
an adequate provision will be made in
the agreement against transfer of
ownership to unauthorised persons.

In Delhi, we are now making a
start as part of an experimental mea-
sure before we go to the rest of India.
The allottees of houses under the slum
clearance scheme have been permit-
ted to purchase them in instalments
over a period of 20 years but subject
to the condition that they will not
transfer the houses till they have paid
the full cost of the houses and for
a period of flve years thereafter, with-
out the permission of the Chief Com-
missioner or an officer authorised by
him in this behalf. Suitable action will
be taken to enforce this condition.

As I said in the beginning, if Shri
Bhattacharya had been present in the
Committee meetings and had discus-
sed all these matters threadbare, there
would have been no need for this note
of dissent. Because for obvious rea-
sons, from the various clauses of the
Bill, the implications of the Bill and
the decisions taken by the Joint Com-
mittee in the shape of recommenda-

tions that have come before the
House, the whole position becomes
very clear. The Bill has been dis-

cussed threadbare in this House and
the other House. The principles of the
Bill, as I said earlier, have been fully
accepted—they were accepted as far
back as 1956, when this Bill came for
the first time before this House. Then
our hon. colleague, Shri A. K. Sen
was appointed to look into the ques-
tion turther. He made certain recom-
mendations which have again been
implemented. The rate of subsidy has
been increased. It was previously, I
believe, round about 50 per cent; it
has now gone upto 62 per cent. The
measures we have taken, with the co-
operation of the general public, are
in the interest of the slum dweller
himself.
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Firstly, the idea ig to improve glums.
We might even give a litle incentive
because some of these lands were pur-
chased a long time back and the pur-
pose iz the entire clearance of slums.
So with the backing that I got from
this House before and the backing
that I am sure that I will get from
the House, because the report of the
Joint Committee is more or less un-
animous, we should be able to go
ahead with our glum clearance pro-
gramme,

In Delhi, the situation is deteriorat-
ing practically every day. Apart from
slums, we have got a large number of
jhuggis and jhompri-wallas. Their
number, according to the first census
taken was round about 25,000 to 30,000
—that was three or four years ago.
Later on, according to our estimates,
the number has gone up to 60,000.
The problem is of a very serious na-
ture. Once I made a statement in this
House and outside that even those
who have been left out inadvertently
would be treated as our charge be-
cause when we propose to provide
accommodation to 40 or 50 thousand,
a few thousand more will not make
a difference. But my main difficulty
today is two-fold. Onme is that in spite
of the penal measures that we are
taking, in spite of some effective steps
we are taking and in spite of the great
support I have from this Huse, this
unauthoriseq squatting is going on
even today on a very large scale, Only
about three days ago, I was passing
through Shanti Path in Diplomatic En-
clave towards Moti Bagh. To my utter
disgust and surprise, I found new
jhuggis being put up.

16 hrs.

So, thig problem has to be solved,
and jhuggi dwellers have to be pro-
vided with alternative accommoda-
tion, and we mean to do that We
have made a provision of Rs. 10 crores
in the Budget; if need be, I can get
some more money. But thig problem
goes on gpreading, and there are cer-
tain parties that are bent upon doing
that. I am not accusing any particu-
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lar party, my friends may also b¢
there. Certain vested interests have
been created over a long number of
years, and, unfortunately, we have to
disturb them.

Yesterday, and I think it was in the
newspapers this morning, a demons-
tration took place outside Corporation
Hall, in old Delhi, and the demand
that is made, when you read it, is
very simple: insteaq of giving us 25
square yards, give us 80 square yards.
The policy of the Government is to
give 80 square yards to each eligible
squatter, and their number, I have told
you, is roughly 60,000 today. We want
to remove these people, to take them
to places very near to Delhi, so that
they can go on doing their work, but
if today the demand is made for 80
square yards instead of 25 square
yards as we propose to give, this pro-
blem will be delayed for a long num-
ber of years.

Today we have sanctioned, under
the Slum  Clearance Scheme, about
7,800 tenements, of which more than
6,000 have already been completed,
but under the jhuggi jhompri scheme
which was started hardly a couple
of years ago, and we arc giving it a
very great flllip now, 5,508 plots of
80 square yards have been sanctioned:
of which 4,720 have been completed;
15,430 plots of 25 square yards have
been sanctioned, and 8,619 have been
completed. Thus, against a sanction of
20,000, we have completed more than
13,000 plots, and anything between
8,000 and 9,000 families have also been
moved to these sites. But plots of 80
square yards would mean three plots
of 25 square yards; if plots of 80
square yards each are to be carved
out, this scheme will have to be de-
layed for a long number of years. And
on top of it, unauthorised squatting
will go on,

I have seen most of these jhuggis;
quite a large number of them form a
part of my own constituency. T do
not think any jhuggi-jhompdiwalla
has a piece of land more than 25
square yards, he hag not got even that.

Any jhuggi-jhompdi that you gee jn
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Delhi is hardly 10 x 15 feet, i.e., any-
thing between 10 and 15 square yards.
-So, what we are trying to do now is
to develop these plots according to a
phased programme. We are providing
them with basic amenities of life, mi-
nimum I should say, in the beginning;
we are providing them with roads,
schools, dispensaries and all that, So,
that, when they go there, they set up
their own jhuggis in a developed area,
and as time passed, we will give them
80 square yards.

So, I want to make a categorical
statement in this House on behalf of
Government that it is our intention to
accommodate every eligible squatter
whose name wag enumerated in the
census of 1960 June-July. Even if a
name has been left out by mistake,
we are prepared to consider him, not
only consider him but accept him. I
have gone to the length of telling
these jhuggi-jhompdiwallas that if
they can show their names in the vo-
ters’ list of 1957 I will accept that the
names have been left out. If a boy
of a jhompdiwalla is going to school
nearby and he can produce a certifi-
cate from the school that he has been
studying in that school, we are pre-
pared to accept that as evidence. If
he has received a letter or a money
order, or even if he has been fined in
a court of law, if there is any kind of
evidence which he can give which
will convince us that he is an eligible
squatter, we are prepared to consider
his case. Our idea today is to take
all those eligible squatters, even those
who have been left out by mistake,
to developed sites on the periphery
of Delhi. We have developed a large
number of siteg in Narela, Ramesh
Nagar, in the South of Delhi, in the
North of Delhi and all these areas.
Our idea is to take them there, give
them developed plots of 25 square
yards now, and as we go on develop-
ing, we will give them plots of 80
square yards each,

Ag I mentioned two minutes ago,
-out of the total of about 20,000 plots
sunctioned, 5,500 plots of 80 square
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yards have been sanctioned and 4,700
out of them have been allotted already.
So, we go on allotting. But some kind
of propaganda or agitation is being
launched, demonstrations are being
staged, and the idea ig to scattle it, to
give a political colour to the scheme
which is in the best interests of
those unfortunate people, to suit cer-
tain political ends. I am not blaming
any party, or nobody at all. In this
case I do hope that I will have the
support of even my hon. friend Shri
Banerjee, and that he will agree that
if we have the best interests of these
unfortunate people at heart we should
do something quickly and expediti-
ously, so that we move them from
those filthy, unhealthy, unsocial sur-
roundings and give them 3 sort of de-
cent living.

Shri S. M. Banerjee: Let us go this
evening and clear them. This evening
Parliament is going to adjourn, let
us go and see that they are cleared.

Shri Mehr Chand Khanna: The
only trouble will be that you will go
away to Kanpur, I know.

Shri S. M. Banerjee: There are
slumg in Kanpur also.

Shri Mehr Chand Khanna: This
Bill only relates to Delhi, I have got
great regard for him, he is a fine
friend. Outside we always agree,

but here we always differ, I do not
know why, but that is neither here
nor there.

So, I appeal to every section of the
House, those who have got the best
Interests; of these unfortunate people
at heart, to see that I am given every
kind of support and help, not only in
the passing of this amending Bill,
but also in the practical implemen-
tation of scheme, A slum is a bad
spot, whether in Kanpur or Delhi
or Bombay or Madras, and if I can
do anything to ameliorate the suffer-
ings of these unfortunate people, no-
body would be happier than myself.

With these words, I move.
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Mr. Speaker: Motion moved:

“That the Bill to amend the
Slum Areas (Improvement and
Clearance), Act, 1956, ag reported
by the Joint Committee, be taken
into consideration.”

Shri Indrajit Gopta: Although this
Bill relates specifically .to Delhi, the
fact remains that it has a country-
wide significance because certain
principles are being laid down in this
Bill which are likely, since this is a
Central legislation, to serve as a
sort of model or guiding line for other
pieces of legislation dealing with this
problem in other parts of the coun-
try. Also, I do not think—I am sure
the Minister will agree with me—that
the problems of slum clearance or
the conditions of slums wherever {hey
may exist in  the country
are basically very different; they
are more or less the same, whether
it be in Delhi or anywhere else.
Therefore, while we certainly welcome
this Bill in so far as it goes—it does
represent some advance on the past
position—I am constrained to say that
it does not go far enough, and that it
is ‘necessary to point out certain defi-
ciencies and loopholes which exist
even in thig Bill as it has come before
us from the Joint Committee.

I would remind the Minister that
outside Delhi, in other cities of this
country, slums not only exist, but are
growing. He has expressed quite a
lot of sorrow at thig fact. We all feel
dismayed to see it, The Prime Minis-
ter, whenever he is confronted face
to face with slumg in any part of this
country, also gives vent to his dis-
may, and sometimes expresses him-
self very indignantly as we know.
On one occasion, when he visited
some slum areas, I think it was in
Kanpur, he made a statement that
these should be burnt down because

. they are not fit for human habita-
tion. The point ig that the Minister
must realise that with the growth of
industries and with the economic
development going on, unless some
very radical measures are taken
however much he and I may deplore
it, the problem of slumg will grow;

VAISAKHA 16, 1886 (SAKA)

(Improvement and 14594
Clearance)

Amendment 1)

it will not necessarily decrease simply

because we are passing an Act of

Parliament here.

In this connection, I would just
like to bring his attention, an illus-
tration. Just now, I came across the
report of a socio-economic survey of
slum dwellers in Hyderabad city con-
ducted by the Bureau of Economics
and Statistics of Andhra Pradesh Gov-
ernment. They say that the results
of the survey revealed the multipli-
cation of slums in Hyderabad city at
a rapid pace in the recent past. There
is  multiplication going on. They
say that during the last fifteen
years the number of inhabitants
in the slums of old Hydera-
bad city has increased by 25 per
cent; as many as 65 new slums with
a population of 66,000 proliferated in
the city during the same period. In-
dustrial growth and depression contri-
bute much towards erection and move-
ment of slums. The report also notes
that the high cost of construction and
the intermittant or under-employment
and the growth of industrial areas
without suitable plans for labour ac-
commodation often forces people to
accept shelter in sub-standard houses.
I think this report of the Government
of Andhra Pradesh has really sum-
med up the core of the problem in all
the cities, whether they be old major
centres in our country like Calcutta
or Madras or Bombay or Kanpur or
whether they be the many new indus-
trial towns and centres which are
developing and ar bound to develop.
This problem of slums will acquire
quite an important significance and
s0 when this particular legislation Is
aiscussed here and Is piloted by the
Minister, I think his range of vision
shouldg be a little wider than being
limited to the question of jugghis and
jhompdies of Delhi or to some mi-
nute of dissent by the unfortunate
Mr. Bhattacharya who is not here and
who has been the main target of the
Minister’s criticism. These are all mi-
nor matters. The problem is vast.

The Minister makes frequent trips

to Calcutta and I am sure that some-
time or the other he must have avail-
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ed himself of the opportunity to
visit some of the slum areas. I do
not mean areas particularly where re-
fugees are concentrated but the gene-
ral slum areas in Calcutta and How-
rah. Sixty per cent of the population
of that city lives in bastis and if the
whole of Calcutta and Howrah is
taken into consideration, the percen-
tage would be even higher. You will
remember that at the time of the un-
fortunate communal disturbances last
January, a particular aspect of these
riots was brought to the attention of

the whole country by the
Press and that was that one
of the major forces operating

behind the pattern of communal dis-
turbances which occurred in Calcutta
was the destruction and the burning
down of a great number of bastis,
and the forcible eviction of these
basti dwellers naturally they could not
exist there any more—from these
lands. Every body in the country
knows and the Government has ad-
mitted it too, that powerful basti own-
ers ang vested interests did play a
very major part in these Calcutta
communal disturbances. Because the
whole object was that if the
ramshackle bastis must be burned
down under the guise of communal
disturbances and these people could
be evicted, than, it would be possible
after that to earn considerably higher
profits from the land, either by leas-
ing out the land or erecting new buil-
dingg or putting up the price of land,
becuuse of land gpeculation, land va-
lues are very high in Calcutta as in
every other major city today practi-
cally. And it is only an accident of
that particular circumstances that the
ninority community areas, where the
niinority communities were concentra-
ted more, were affected in Calcutta.
I am sure that some of the basti-own-
ers deplored the fact that it was not
possible to exploit the communal dis-
turbances to wipe out other basti
areas too where the majority commu-
nity resides. So, they had to satisfy
themselves with those areas where the
minority community was concentrat-
ed,
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I may also mention in passing that
this may be one of the reasons which
impelled Shri Frank Anthony to make
certain remarks which were not quite
accurate but which led to such a fu-
rore recently a few weeks ago here. I
know that area; the area to which he
made reference is in my constituency,
where his community is mainly «on-
centrated in Calcutta. I know. It is
true that a few houses of Anglo-
Indians were also destroyed and
burnt. But that was not because they
were Anglo-Indians. Shri Anthony’s
remarks were rather unfortunate be-
cause he tended to give the impres-
sion that his community was also a
target of these communal ‘attacks; that
was not at all. But what happens in
many of these areas, is,—which are
predominantly inhabited by Muslims,
poorer Muslims in the bastis—there
is a certain intermingling of the poorer
sectiong of the Anglo-Indian com-
munity: They are also very poor.
But they live mixed up with the Mus-
lims in certain areas. When thcse
whole bastis were being burnt down
or were sought to be burnt down,
inevitably some of the unfortunate
Anglo-Indian families were also af-
fected. Shri Anthony unfortunately
did not make that distinction and
he gave a wrong impression to the
House and the country. However, it
was bad enough, as it was.

The reason why I am pointing out
this is this. Of course, thig Bill re-
lates only to Delhi. But it says that
the first opportunity for improvement
or development of the area should he
given to the owner of that land there
or the owner of that building. I have
not much first-hand experience of the
basti-owners or land-owners of Delhi.
But from our experience in Calcutta,
I would say that it is really an illusion
to expect that most of the basti-own-
ers are interested really in slum
clearance and slum improvement for
the sake of these poor basti-dwellers.
People can go to sny length, as they
did in Cglcutta, to get organised gangs
of hooligans, under cover of commu-
nalism, to attack and burn down the
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bastis, and get them cleared. Every-
body knows that the West Bengal
Government had to come out with a
special ordinance saying that in order
to foil the game of these basti-owners
and to see that all these people who
hod been affected and whose houses
had been burnt down in the riot-
affected areas should be given a cer-
tain measure of protection and those
lands would not be allowed to pass
into the hands of unscrupulous profi-
teers. Bul this kind of thing goes on.

Then there is another thing. These
problems arise everywhere. That is
Pperhaps an unusual circumstance; one
would not call it 3 normal feature of
life. But, for example, there are vari-
ous schemes—slum clearance and
improvement schemes—of  various
types in different parts of the country.
But this Bill,—the principles which it
embodies, if this is the pattern, model
which has to be followed in other
parts of the country too—does not
give ug any adequate safeguard in my
view against some of the other evils
and some of the other very disquiet-
ing  features of thig problem. For
example, in Calcutta city, there is the
Calcutta Improvement Trust which
has got all sorts of schemes for im-
provement and clearing of slum areas.
Unfortunately—] do not mean this
in any narrow sense, bui it is 3 fact—
the cxperience that Calcutta’s people
have had so far with  the
Calcutta Improvement Trust Schemes
—most of these schemes—is that once
that land has been cleared and some
new housing project is taken up by
the CIT, it is found that most of that
passes into the hand¢ of certain sec-
tion of non-Bengalis. 1 am not saying
this from any provincial or narrow
point of view but it is a fact, because
there are certain moneyed interests—
which Shri Khanna knows—in Cal-
cutta who happen to be—it might not
have been but they happen to be—
non-Bengalis. They are in a position
to financially to speculate on land and
grab certain residential areas, lands
and building houses. Therefore, the
unfortunate result is that in Calcutta,
the Calcutta Improvement Trust has
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come to be regarded not as a sort of
instrument of doing anything for the
welfare of the people, but with a feel-
ing of apprehension and panic in the
minds of the people. The CIT has
come to be regarded as if it were an
instrument of eviction and repression
and not as an instrument of welfare.
But there is no precaution, no safe-
guard, against it.

Any law of slum clearance and bet-
terment which depends primarily on
the assumed goodwill and the assum-
ed charitable disposition of those basti
owners themselves is, I am afraid,
doomed to failure, just as in other
fields of economic and social life this
Government is continuing to base
itself only on appeals and depending
on the goodwill and cooperation of the
vested interests, with the result that
none of these schemes are coming to
fruition. For example, in the case of
foodgrains control, Government con-
tinues to go on appealing to the All-
India Foodgrain Dealers Association
and so on, depending on their charity
and mercy to stop doing blackmarket-
ing, cornering or speculation of food-
grains. It does not work; it cannot
work. It is no use living in a fool's
paradise.

Therefore, one of the biggest weak-
nesses of this Act is this. May be in
its application to Delhi, with the Mi-
nister sitting here on the spot, he may
be able to get certain things done
which are not possible at further dis-
tances; I do not know, I wish him well.
Certainly to the extent he can do
something here in Delhi, why should
he be afraid that we will not give
him our cooperation? Of course, we
will. But the point is, the basic pro-
blem of basti-owners is that you can-
not clear bastis piecemeal. In Cal-
cutta, in every major street, fine-
looking broad thoroughfares, lined on
both sides by very good, three or
four or six-storeyed houses, if you
go behind the buildings by any lane or
by-lane, you will find that behind
everyone of these rows of buildings,
there is a huge basti. They cannot be
cleared piecemeal. You cannot take
up one little basti, clear it and build
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something there. In cities like Calcut-
ta, schemes on a big scale have got
to be executed. A whole area will have
to be taken up for redevelopment, A
proper plan like that has to be drawn
up and executed. In such a case, I
submit it is futile to expect that the
basti-owner or the owner of that land
on which the basti is situated can do
it. Even if he wanted it, he could not
do it and most of them do not want to
do it either. So, the weakness of this
legislation is that this competent au-
thority for clearance and development,
whoever it may be, in different parts
of the country is not vested with the
primary and supreme power to ac-
quire an entire area directly and to
develop it as part and parcel of a real
big master plan.

There ig too much hesitation and
vacillation in the clauses of this Bill,
as if we ure under gome sort of mo-
ral obligation more to the owners of
the bastis than to the poor unfortu-
nate dwellerg there that every time we
must give the basti-owners the first
chance to do something. Even that I
would not object to, but after that
there is ample scope left for endless
disputes and litigation to go on. The
owner will claim his rights and he
will dispute certain actions of the
competent authority. An endless de-
laying process can be set in motion
like that.

I cannot help referring to one or
two points which are contained in
Mr. Bhattacharyya’s minute of dissent.
I do not find there is anything wrong
with them. He is making some posi-
tive constructive suggestions. I know
once or twice in certain areas ot Cal-
cutta, an attempt was made to start
the work of slum clearance and terri-
fic opposition from the dwellers of
that locality had to be faced, so that
the authorities had to retreat. Why is
it? Is a sum dweller basically or in-
transically averse to being put in a
better house or to live in a place
where better facilities of sanitation,
water supply, roads, housing and so
on are available? Why does he resist?
What is the fear in his mind? What is
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the apprehension which makes him
spontaneously, in these big cities, op-
pose any such scheme of this type?
These are real problems. We must
grapple with them.

There is this problem of alternative
accommodation, Where is he to go?
His basti will be cleared. He is told
sometimes that later on when that
area has been developed he may be
given an opportunity to re-settle in
that area or that he will be provided
with a house. But two questions arise.
First of all, where will he go in the
meantime, in the interim period?
Where will he go with his family?
There 1s no clear-cut provision for
this.

Shri Mehr Chand Khanna: I have
made that clear.

Shri Indrajit Gupta;: I do not know
about Delhi, but I know most of this
type of resistance takes place in our
area because of this. There is no pro-
vision. Where are they to go? Unless
these schemeg are taken up on a big
scale, nothing can be done. Even then,
accommodation will not be provided
and cannot be provided in Calcutta.
Where will they provide it? If they
take up a piecemeal scheme of clear-
ance, where will they put these, let
us say, 1000 families? Because no sa-
tisfactory answer comes to this ques-
tion, people prefer to go on hanging on
to their wretched huts in the basties
where the conditions are atrocious, in-
thuman. They prefer to do that—a
bird in hand is worth two in the bush
—rather than Dbe thrown out
not knowing where to go.
So some principles must be laid down
on a priority basis regarding this.

Then, there is the question of a cer-
tain proportion of the population which
is likely to be displaced by the slum
clearance scheme. They become sur-
plus in the sense that they cannot be
re-housed and re-settleq in the same
area again. These are very congested
localities  generally, as they are at
present, and a certain proportion of
that population will become surplus
to that area itself. Where are they to
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go? What are the interim arrange-
ments that will be made? There is
mention about transit camps. Transit
camps may work in Delhi, but I do
not know whether they can work in
Bombay, Calcutta or other big con-
gested cities like that where built-up
areas exist for miles together. There
is no clear-cut provision about this at
all.

There is also the question of fixa-
tion of rents in the new re-developed
areas. Some provisions exist  here,
Some provisions have been laid/ down.
But as my friend the Minister knows,
in these big cities rent is generally
a nominal matter. Of course, it does
not fall strictly within the purview of
this law, but unless simultaneously
with this re-development and re-set-
tlement the question of somehow or
other checking, combating and sup-
pressing these practices of salami and
pugree is also taken up, this rent does
not have any meaning at all. I am]
told even here, in these jhuggies and
jhoparies, many of these people who
are displaced as a result of these sche-
mes would prefer to/ go and live
somewhere else, “Somewhere else*
means somewhere which is more con-
venient to them for the purpose of
their daily  occupation and /earning
their livelihood. Sometimes it does
not mean mere re-settlement in a par-
ticular area will help that family
very much. If he ig' removed to a great
distance from the ‘normal place of his
occupation through which he was
earning hig livelihood and to which
he has|become accustomed, it will not
help him. Shri Khanna knows the
huge blocks of tenements which have
been put up
Tollygunge area—not for slum dwel-
lers as such but for refugees. They
remained un-tenanted for years to-
gether. One of the main reasons wa.
that it would entail these people being
shifted quite a number of miles away
from the place where they used to
go every dayfto earn their livelihpod.
It would entail a great increase in
their expenditure by way of transport
and so on. Rather than go tq these
new tenements, they prefer to live in
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their old huts which are convenient
to them,

These are some of the things which
I fwould like to point out. I do not
think this type of legislation is ade-
quate to meet the needs of the case.
Because, if/one leaves it to the owner
of land to agree that he will allow
these displaced persons to come batk
and occupy the new /buildings which
are to be put up, there is no guaran-
tee that he will do anything of the
kind. There are hundreds of ways
by which he can get out. It is found
that in many of these places actually
these new tenements or buildings are
inhabited by people|who are non-allot-
tees; the original people to whom they
were allotted, or in whose names they
continue to be allotted, do not occupy’
them at all. They are occupied ille-
gally or improperly by other people
who have probably agreed to pay a
little higher rent, under thes counter
as it were, or who are able to pay the
rent whereas the original slum dwel-
ler capnot afford to pay the rent
which fhas been fixed. So, all these
problems do exist.

I do not wish to take up any more
time of the House, but I Awould just
suggest to the hon. Minister that if
he intends this Bill' to be a sort of
mode]l or a line of guidancef/far the:
rest of the country then, of course,
he should admit that it is very very
inadequate, specially to meet the
needs ot/the big - metropolitan cities,
and the sooner we really take this
subject much more geriously the bet-
ter it is. Because, though we have

talkedl a lot about it, we have to ad-.

mit it with shame that for sixteen
years after the achievement of inde-
pendence precious little has been{done
and slumg still remain in our country.
And however strongly we may feel
about it, unless we do somecthing in
practice, they will fremain not onlv a
disgrace to us but they arc exploited
by all sorts of people even for doing
publicity against India abroad. There/
are certain people who are interested
in it. Most lurid accounts appear in
papers and journals abroad, accom-
psnied by photographs, of the slums

(Improvement and 14602
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and _l'the conditions of the slum dwel-
lers, thousands of people fighting or
quarrelling near one water tap and
that kind of thing, and this is/ being
propagated throughout the world, or
parts of the western world at any rate
as the typical picture of India after
three Five Year/Plans. So, our consci-
ence should be stirred a little more
strongly and we should act promptly
if we really mean business. After all
t'hig' Parliament is govereign and it
can legislate for the whole country.
So, we must determine that we 7hall
wipe out this scourge from the/face
of our country. If we look at the pro-
blem from this point of view, we will

find that this Bill is inadequate. W¢’

will support it, so far as it goes, but,
at the same time, we will ask Gov-
ernment not to rest content but to ac
more vigorously and take the neces-
sary action promptly so that slums
_-are wiped out.

st aare fag (FTAT) o owemw
wgra, ag faq 97 wwr § @g @A
q-3X § afea & gow g qmE ¥y
argar § i a@ fad e &1 F agry |
FAY sqvRT AEEEafat 77 @ ¥ fx
IART TAZ T W KT ATIRT EFAT |
T F 4w ¢ 97 g faargm &
“Provided that where the owner
of the building is different from
the owner of the land on which
the building stands and the works
of improvement required to be

executed relate to provision of
water taps....”

MNT AR FFT AT § ¢

“....the notice shall be served

on the owner of the land.”

AT WYF &7 AT JIT J1AT P1E
& fafedsw w1 w7 aF aw3 = a«
AF GURIT KT ATEFFT W1 &R TR
Y vy w72 Fq g d 1 A fqdww
a8 § f& it wwia ggi @ 3o & SAH
w1 FerEd ge g A q@R
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Faxr o &), vafas § aw
fasdaT 7 g | gwrur aga a5 Fofe
YA AT O G FT H{YT qIMATY
aafe 181 9w faa, § fr o fra
AT F T § TAFT 984T & I I TH
N TFTF QU G F g G
& 1o | qafas # fae famr gar g fs
gt maAde F fafeen & IO Ty
q@ga TR gE § A WIETT F
o ag & fF o awar g § 99T Uwew
fag wd M7 v Az aga JEwE
g1 & IET A fIERaT g

& gq Ara¥ § #ud fafaer agw
FY aga gafreaa qeear g§ £ 3%
N wA Frar a8 wee fEar) S
g% ara Ara § %ger WAt g fF

dowwy FOF yoar  feedr H
¥y W& afegi w1 e A H

gx feur war ) gw faw ¥ ag adf
fearar war f&  fasa Fsafadr &
fao feadr == fear war ¥[@E ®
W F oy Sfamg &w 3y & AfEm
Agra & v feaadw ¥ fau. g 1
FwEE & fag we q% 715 darFid-
¥aa faa 78 wmar v gE & @ o
IHY B KA ILT qH |

z fgseft & g W1 gwifd
To Fo HAFAST AF! 4T IAFT grae e
a8 frar war &1 3§ TN T T A7
fiF v faaia & fag a Wik a8
q3 I FATHT # FHT aFATAL AT AMT,
Ffwa wsfl A% 39 F14 F7 a7 fgean
oY A g1 FHI | FEIF §9 A@ AT
f§ ag F17 aNT TEHL F AT K
gYar 1w, A7 fA8 aw@ ¥ 1} A
srar strar & £F oA sad £
3 3 a7g ¥ 4 AU WY TMAT I
fos AT | oA o g TET Y HBTT I IER
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zca Ay afgq | 3§ FAT B
FIHEIT FT | AAT GIEHTL AT 4THT
agf w4 av IFEY 77 A QT Q9
qre FIAr oM |

TAH I qT @ AT A
17 T8 & % 70F §7 3 ¥ fawr-
for 7 & f 3@ a0 & fad @ o
F0rg g7 fom v, AfF T e
Loo FXIF faar wav & | WFT T N
T FIT T1A F) 579%qT TW FA X
o w1 afzd ag) a1 9% AwAr §H
g g’ grm |

FTHIT AT wI g fF oway
T3 0 7 &) A F g oAy Fgd
®1 afFer { FLFIT 9 &, et A
97 7@ & | AR W Ay a3 T o}
A ITFT T TF PR wAT fEd
T g F1E AT AWM F AT I
feafy & gur g1 @ear &, " 9A@
JEFT AT 3T QAT &1 AT g1 Fwan
2 &% 5€ 7 w1y E fF g wmard
1 ATT 99 17 & | 7 gAR FUF
JU0 AT K qH I RN AT A
Eﬂﬁ JJ Fr 35,000 qTeAT Spicd
T FEAT FT @I § AW AR I_G
G T 1 AT g GIgNE g1 AT at
T HT AT FAAT Fifsat § @A, 7N
HIT % TT T IORT FT HE&T FT
AT T AN g A A #
FE TAT E

darfareq A oo refafrsaq

forerr & w gew &1 faar @
A A1 P

T WF~ & fAy g O -
7 3 v feet T aF 2 §F Fa¢
qr-at 9t o oy wvaAY @@ g
a1 ) A A=A DF & @ gfeaww

612 (ai) LSD—T.
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7z grera & a) at ot &g & a)
T gE FT QAT F & qF @
QT A &1 A ATEL SN AT | A4
7 feafa gvH7 & fam wwrREs @t

& g7 @ *1 AAaT § R O w1
o AT gAT 7 fFar § Iaw awv
F19 ferged™ &1 Fi§ gET WIS TGy
FT GFAT qT, AT X AW W I
T4 & | I A A ITG Tg FIH
FEET & | AW AT A § ITHY
WETT 19 FI F) wlwq 3 30 1 Jaw
AT TR T F0% fafagt ¥ wmedy
G A, MmEodroTTo & WEN! A, AT
IR W AFRT F FTIT AT T IR
afe 2N AR gfaar # gag 7 v
F FUIET 37 9% 9 FIT IFWA T
] We T BT 41 7T | HFAAME o w
QT AT A T F) AT F TF FE
FET & ATAT FT FWAT AT I AX
T g A N A Mg gAi

qUE ®Wr ¥ s g &7
v g,

1§ 919 fagvaeg @ A1geTSY
Y AHT AT

R F gw w0 A oifenaA gy
faem 1 &% Wd A T gwFAr )
qIFT F1 87 fr qagem X ¥ F
oI gARI TG wWRfAEi & q9Er
8 | WY GLHT QAT TG T T @
g9 WS F19 FT 77, 4 FT AT G
FIF T F GANW FW &0 AT
% ool % & e qv g R &
au w2 # oF afea &1 Ay feoy
TR F AT E | W NG F O
WA 7€ wfem § fr faait g
et § o g el e g
HEIAET FT JGAT AT FFAT | WX
Qar fHaT T A TT HAAT g &Y AFAT
| F FFATE & W 1 AW GF T fwenny



14607 Slum Areas

-

[ ma= fag)

@ IFT FL AT TF & IGH SAGT F§
qrT g & | qArg g A fwar ar
g ¥ IfFw O faaTeT §1 T F
far | o S fFar qr gw W SEET
B NATAT T3 TEE IAF | T T gAR
ford qof1a & | Stg fmr weE ¥ Al
¥ I T TEHRT (FAT AT I AT L
AT gATR TH FT TERIY FT Q E
¥ qt g wEley § | 97 gfmr s Erd
F1a A3 &, T FE T A &
QT @ T FT AT G| FAUN A7
TEH) | g qEErT Ay AAT F0 T aqr )
YEFT G gH GF BT MATAT AL |
A Fgm AR g g & A
i ¥ oF qfenT @ agy & oy
&arv g 94 g7 fafre A a0y wifsay
# 7w T@ a9 9 AT 8t g of@w
FEIT AT | WL IQT T ¢ oA F
w27 WS WY A AT R OF, OF
oAt & TF T T a) FfsAT
2 fF ag 97 F1 gHE W@ F aF,
I # A TEE T X qEY, arer W
adt ga1 aFq, 9T TF0 TE AfsAT H
SZFEATY WY TR T AHA aq W I
T 73 T & | WX 98 a9 A qEw
ar Sear o oA | wfeT & fw oS
qgw oM, X gHfACEr W ag
FIAT | FAIT WAL TEA FGO Ar Ag
T AFT W FORT X A & Al
E AT AHT TF 7 AF § fF g
FqgY A 9T § I9T TG T TR |

s weIed, ¥ WS @& g
qigdr arey & faer wewa § mfas
A gmg ) A I7 F vy gadf £
fe7dfarqr, wwawar g1 %97
& ford o 99, g7 @ T OF YT FLgFan
g afrer § 9 saT gafad afY wewa,
oS 9% Ia% fod) oq@ & gafay
g T, A & e § gafay wifae
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& g 5 q@ wadm ot Agem
'qr 71 Fifafaag o famg § W
S S F1 fawane € A1 ag Ty AW
oM W TW FH F G GGA
FX AT T WAL F1 AT FT G8T
X qT aez M 2 &Y foor | wH
N AT § AZ IT FT WlAF JAAT
ST | 7FTT H Y AT & 98 JOFT AFAF
TIT A0 e T HAEAT g g1 99T

g

TF § St &7 A7 | 3w K qEw
i TFd g g ¥ oy Fow fyae #T
T FZAT g g f5 aew gw foyr
T § 6 At R it wwrAr ARy &
I & I {fegawe § 1 ooaw
¥ quferd gar & amr € fF gwrae
gHIT FT g @l qfET ek agr
feeett # g @y & f5 owT facgw
I A QT | A W & gFT
¢ W A7 R FE g 1 A §
HHIAT R FFACL T qE q0F a9
WY g Y AT ) e ot gee fay
aqr & Jar & fF 9wy gud g w5
5 9T ¥T 91 g A | a9 oA
& &% ¢ FHORAT AT FHARE T ¥
g gulfay 91 @ § 5 g QT
i g AR agr TEtey gar X
f g T Fal A A

oIS WY OF HEFAT § I T
! fr @re AR & wfte @ Fox v
AT § arfs mfeat 37 7 w9 98 )
F Yo #e &Y Tl & sATRT 7 oA qF,
Yo IS Y TERIT Y SATAT T I &F
gaFT a8 FAr § APET gW AIFIX
¥ &% QFT qEEA AT ag) fear oy
fe ag 29 f& w7 A A
¥ w7 g3t o7 @ & W Ay v qrer
Fr o ¥ Faagt av @ &1 wreErd
e H IR FIA P AT A e X
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FIT AT FT 1 ErAn Arfgy anfs ag T™
¥ sarer oY F 9w 1 W A e
QT HEIe G GO AT TS FT AT &
ST | 57 weRl & arg & 39 faaA #v
I T § AR a1 ¥ FEar §
i g fasrelt &7 wfq & 37 =ra) #re-
foaal & TN F A AT A FIY XX
oI AT oY TPART IYA W A WEQA §
IY X F AT g 99T ¥ F17 BT &
qg 9T g9 I | & fau dane §
AT @ AT ¢ gH Tas awear
fax

ot I (o) @ wews W,
& Ty aelt A (gER TAT FHE)
gt faw F1 T FRar g ) gefad
e w7 g 5 g fawr 1 wveew
g Ty Ifemal § @Y T g
wrat sefaat @ &, g fagas &) gfaat
Wt § MTI A gH & g
qrag weft Y 9 AvEt sefagl oy
forr sy FTam ar W g fem &
qx A F1E Afaw v TG g g,
TEq FY giagr 7 #) 37 T 9
JUEAT F1 A F FHT | T 1 6T @1F
2 fr iy aferat § Ot g W @@
g 97 ¥ ¥ 39 ¥ gHed g gr
& dfwwr agal &1 ara § A 9T
1 Wt qgEy & 9 A § WX ITHT
farwara £ f walt off & @ gu 97 #
qHEATE g g ATAAYT AT IT 7 fqe
& & qgEy A |

|1 I & W AT AT 747 afeqqt
&, faeer &7 a7 71 &S K *, 39F
% Tgal #1 I@A T WA 47w
§A & 1 qo—9R frw gy Fered
¥ AR ST F 39 WrTl § & @w a1
Y agi WY & 7 3wy v ag sy afeqat
TATT F27 & g T AT Wr & 1
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Gicibiceibeicer b oitntzan
Jagim A AR AT @ E 1 g AW
F1guia & wgr smaw 5 gwl gwr
uF qat fase feafg s g &
IF WA ¥ ATEY AR F9T WA F1 faaa
FRE I FTHF I & a7 w=ww
frar o @y § 7€ OF W g
affr mig 3@ fr wafega g
AT T FETA T KT a7 7 -
farerr & ag it v At g & gafey
T 7 g & i ot gueaTger wenA-
QX FTH FTUFA % oy g w1
TG w0 T g 1 Tg g9 H 9+ gF
gl & 98 WSTAIR &Y qg F ;A<
21 & ag T & X dueg fr oagr
faeatt & ot % faedt & g7 oY T8
qg &1 afegat & St v Wy &, av
7 7% Hied aAey § Iwd w7% 39
FOF FT FTH AT WX & a7 ol
oY R & 7 qoaT & ) g gwar & F
frelt deqT F1 g9 g T T HAT
T E | TIT AT X AT ;rIwgEAr
g v g &gt &, Wi F A4,
TMT HR AT F7 gEU FE
qTET A | A AT gET A § )
oY I R B @aadr § gwEng
A gt & qwsrq o Q¥ grETr
il F @ qfw & g &
i § ewfade § oK gadm
I FT Taed wg Frar
! # a9l Tw oEew A agw
frg &= g f& wxow gf &
AF F qET W g g 7@ g
s & qfdgrde 1 =T 6 g
at gEET a ¥ faer i forgte @
@ g feeat & #7 FE @WY 1 gIw
& 7 rar & oft I wafuga AT W
a9 @t ot e T, fw a3 T
AT AR A #Y qFIR § a8 YW=
T FT AT & W GHIAAET FGEGqT
# fagama F3dY & 79 T wqew @ fraw
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¥ AT 777 ¥ g S ¥ fag W
HTT FT TG A ATA-AT ¥ qTHA
& ¥ fag #v¢ Ifaa waw fgr w0
& e gor fY & A waETw
T "7 W uF FfeT v & 1w
e § wy Al F1 oy o oF
QET & w3 & 1 ey w8 oy 2
e g e A1 gt qar 7w 73
F fre 37 Al ¥ g w1 gl 7
# fag st fr avdi & S{fwde § dra-
€ & S g § et qft ¥
e ma < a8 w5 ad% &
T

gardr Hife sriniar ) & o)
R gHTT T9E FFAT & A AYANOATA
F AT AT FTIAATE | IART
T ¥ 947 § 7K onfex E fr o
IR IIT § I €1 wAfaga afear
W safigd w9 93 a1  m
ot Ty & 1| IAET QFT TG AT TEAT
TaforT g Y amar @ fw il & @y
AT THE AR ST TG FEEAT SATAT
wfgy. . .

WEIR WENAG . AT w4
FTH T FA Jr HIX AW FT q€
gRFET A ?

oY aredEy ;Wi Ay & e faaa
T H{Y qT § ) qafAe it & g 9%
o g

v wam . AF ¥ AT
"I I WIS FY 5wy Ferax F vy
™ |

&t A qH TG cAEE TS
w< 3 faaqr o Ay & wy dmA d
E

Calling Attention toa 14612
Matter of Urgent
Public Importance

v WERg AR 8T 5T
o T A

ot qreRieY : aga sy
1649 hrs.

—

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORT BREAKDOWN OF MILK SUPPLIES
BY DMS—contd.

Mr. Speaker; Shri Indrajit Gupta
may put his question now regarding
the Delhi Milk Supply Scheme.

Shri Indrajit Gupta (Calcutta South
West): From the statement I find that
the factors responsible for the short
supplies are the very unfavourable
conditions for milk production due to
various reasons, such as heavy rains
and death of buffaloes etc. which have
been prevailing from about the middle
of September, 1963. If that be the
case, I would like to know why during
the period from September, 1963 to
May, 1964, the Ministry has always
denied reports that the Delhi Milk
Scheme is heading for any difficulties.
Also, why is it that the consumers
were given only 24 hours’ notice
before the cut was imposed? Even if
the cut be imposed, why should the
Delhi Milk Scheme raise its own price
of milk? Even if there is scarcity, why
should the prices be raised?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The previous occa-
sion when a statement was made that
there may not be any necessity for
any cut was in March. The daily
supply of buffalo milk on 4-4-64 ex-
ceeded 3,500 maunds. It is in the last
few days that there has been a short-
fall in the supply. It went down to
even 2,250 maunds day before yester-
day, so that with extreme regret we
had necessarily to effect this cut.
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1 may also submit that although
buffalo milk supply has been reduced
to about 60 per cent of the original
supply, we said that we would
be prepared to make up for it
by the supply of toned milk.
It is well known that from the point
of view of health, for children and
other requirements, toned milk is
much more preferable than buffalo
milk. As it is, we are supplying
132,951 litres mow altogether, out of
which 70,723 litres are in buffalo milk.

Shri U. M. Trivedi (Maudsaur):
Why not say it in gallons so that we
can appreciate it!

Shri A. M. Thomas: About 60 per
cent we are supplying in buffalo milk.
Because of the cut effected, only a
reduction of 7'5 per cent has been
made in the quantity.

Regarding  price, although this
decision was taken simultaneously
with the cut, we were considering the
price factor for a lopg time and we
were feeling that the price of milk
charged in Delhi is very much lower
than the price in other areas. The
Delhi Milk Supply Scheme has been
incurring heavy less. In 1959, it in-
curred a loss of Rs. 502 lakhs, in
1961-62, a loss of Rs. 416 lakhs and in
1962-63, there is a loss of Rs. 10-64
lakhs. The losses were mounting up
like that, so that we had necessarily
to effect some rise in the sale price
of milk.

Also, compared with the price
charged by other dairies, here it is
cheaper. For example, in Bombay it
is Rs. 1'04 whereas we charge only 70
nP (revised rate).

Shri Indrajit Gupta: That is your
model.

Shri A. M. Thomas:
cutta, it is 96 nP.

Shri Indrajit Gupta: So what?

Shri A. M. Thomas: We are charg-
ing only 70 nP. I do not think it can
be said that it is......

Even in Cal-
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Shri S. M. Banerjee (Kanpur):
There are no buffaloes in Bombay...
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Shri A M. Thomas: Ours is still
the cheapest

Shri S. M. Banerjee: From the state-
ment, it appears that Government had
knowledge that during summer, there
would be scarcity in Delhi. Naturally,
they suspended issue of fresh cards
in February 1964. Is the scarcity and
rise in prices due to mismanagement
in this particular Scheme, and if so,
will a Committee be appointed to see
that the mismanagement is complete-
ly removed and public confidence res-
tored in the milk supply, which has
been shaken very badly?

Shri A, M. Thomas: The drop in
the suppplies cannot be traced to any
mismanagement or anything like that.
In fact, in the supply areas there has
been a drop in supplies. We get sup-
lies mainly from Meerut. There has
been a considerable drop in produc-
tion. That has been the main reason.
I do not think there is any necessity
for a committee to inquire into this
particular matter, ’

I may also submit—there may per-
haps be a cycle or something like
that—that throughout the country
there has been a drop in production
of milk. For example, I have seen
complaints voiced in newspapers in
Madras (the Madhavaram milk
supply). that there has been a reduc-
tion. In Bombay, there has been a
reduction. In Calcutta, there has been
this phenomenon. So it is there
throughout the country.

Shri S. M. Banerjee: I want to
know if there is any mismanagement
in distribution.

Mr. Speaker: He denies that.

=t gN A wYAR ¢ @7 A
72T ¥ oqra § w8 Wrr & fr faeeht
fres & ¥ o o fager qg
FHFAT § FT0 4 ¥ W T8 I
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Shri A, M. Thomas: I do not think
the conduct of the Chairman arises in
this particular case. I do not at the
same time also claim that everything
is all right with the Delhi Milk
Scheme. There may be irregularities
in the matter of drawing up the
accounts. Our attention has been
drawn to that by the Public Accounts

Committee. All these things are
being looked into, and also neces-
sary measures are being taken.

Apart from that, it will not be quite
proper to bring in the name of the
Chairman in the matter of the drop in

Shri Kapur Singh (Ludhiana):
After considering the facts now made
available to us, I am satisfied that the
conduct of the Government does not
call for any criticism. So, no question.

Shri Nambiar (Tiruchirapalli):
The Government, having known that
there would be scarcity of milk during
the summer season, did not take
sufficient care to see that instead of
buffalo milk cow’s milk was given
rather than toned milk. May I know
what steps have been taken to give
to the card-holders cow’s milk instead
of toned milk? Also, to what extent
is it possible to substitute milk by
the co-called white butter mentioned
in the statement and thus add to the
supply of milk?

Mr. Speaker: Not so long.

Shri Nambiar: This confusion has

been created....

Mr. Speaker: His long speech would
create more confusion.

Shri Nambiar: I ghall conclude it
now.

Instead of toned milk, cow’'s milk
could have been given, and the diffi-
culty would have been reduced. And
there has been lesser utilisation of
white butter, which is glso given as
milk, and that is why this milk supply
scheme has been so unpopular with
the people.

Shri A. M. Thomas: We had a
stock of about 50 tons of white butter
which we utilised for making recom-
bined milk, and that has also been
exhausted. That is why we were
forced to effect this cut. With regard
to the supply of cow’s milk, I may
submit that we are getting only some
quantity from Bikaner, and that
comes to about 4,000 litres, and that
we are supplying in Delhi. With
regard to toned milk, the only differ-
ence is that it contains only three
per cent fat, and ag I said, from the
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point of view of health, there is
nothing wrong in using it, and we are
prepared to supply that for the ghort
supply in buffalo milk.

s fesA qemaw  (FFEegR)
T 78 a8y & fr foooft fies =t Y
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faeelt fuew Tl & OF HTHRT X AT
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I TG A AT qATE FH A AEF ?
FT AT AZIIA TH AT AL KT ?

Shri A. M, Thomas: I do not have
any such information, but there is
keen competition from private dairies.
That is why we were forced to
increase the price also.

Mr. Speaker: Will this also be
investigated, whether really some
officer of this Milk Supply Scheme has
started his own private dairy ag well?

Shri A. M. Thomas: That I will
find out.

=Y JiF S @A o (Fer)
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Shri A. M. Thomas: The fact that
there has been a drop in the produc-
tion of milk cannot be denied, That
is why even the prices charged by the
private suppliers in The capital had
gone up. The pressure on the Delhi
Milk Supply Scheme indicates that
there is a shortage of supplies even
outside the Delhi Milk Scheme. We
have reports that buffaloes have died
in the Meerut area which is a very
important source of supply.

Mr. Speaker: He wants to know
whether the toned milk is ground-nut
oil or something like that.

Shri A, M. Thomas:
not like that.

No, Sir; it is

Shri Bade (Khargone): In the state-
ment it is said that the DMS has all
along sold milk at a very much lower
price than private milkmen. Is the
hon. Minister aware of the fact that
other milk supply schemes in Delhi
have not raised their prices; so much
and the private milkmen have not
increaseq their prices. On what basis
has he said that private milkmen have
raised their prices?

Shri A. M. Thomas: We have got
reports. Besides, at this time last
year we were paying Rs. 54 per
quintal; now we are paying Rs. 59—
four rupees more. That is why we
are forced to raise the price. Hon.
Member’s information is not correct.
In fact the private parties sell in the
city at a higher price than the price
charged by the DMS.

Mr. Speaker: Any other signatory?
—None. We shall take up the half-
an-hour discussinn
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17.68 hrs.

RE: CALLING ATTENTION NOTICE
(Query)

Shri Nambiar (Tiruchirapalli):
With regard to that strike in the Free
Press Journal, we have given calling
attention notice because it is a very
serious matter; for more than a
month the strike is on, and all the 500
employees are without jobs and
notices are being issued to these em-
ployees for retrenchment. Fven lay-
off compensation is denied. A serious
situation has arisen.

Shri S. M. Banerjee (Kanpur): Un-
fortunately the hon. Member here had
to go to attend a particular meeting.
Some of us had sent a letter to the
Labour Minister requesting his kind
intervention.

Mr. Speaker: I will also ask the
Labour Minister that he should try
his best. What else can we do on this
question?

Shri S. M. Banerjee: That is exact-
ly what we want.

Shri Nambiar: This point was
raised in the morning and you were
kind enough

Mr. Speaker: It was a state matter.
It cannot be taken up like this. I
have told you already. I am also
passing that on to the Minister.

Shri S. M. Banerjee: They are
working journalists, Sir. I am only
requesting you if you could kindly
convey our sentiments to the Labour
Minister.

Mr, Speaker: 1 will do that. The
The observations made and this part
of the discussion may be sent to the
Labour Minister so that he may know
what has happened. Half-an-hour
discussion.

MAY 8,
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*NATIONAL PRODUCTIVITY
COUNCIL

Dr. L. M. Singhvi (Jodhpur): Sir,
I beg to raise this discussion on points
arising out of the replies given on the
13th March to starred question No. 571
regarding National Productivity
Council. As a matter of fact my dis-
cussion pertains to the answers
given to certain other questions
on this Council which had been
raised on the 5th April, 1963 and
on 24th April, 1964. I am myself
deeply interested in the promotion of
higher levels of productivity in all
sectors of our national economy. and
in the programme of the productivity
movement in our country. Being so
interested in the cause, I shall desist
and refrain from introducing any
element of vehemence in what obser-
vations I have to offer in thig discus-
gion.

At the same time, I think it is my
duty to draw the attention of t‘he
House to certain unsavoury and un-
satisfactory aspects of the working of
the National Productivity Council. I
do so also on a question of principle.
At one time, during the answers to
the questions, the hon. Minister of
Industry insisted that since this was
an  autonomous, statutory gociety
registered under the Indian Societies
Registration Act, it was not possible
for him to go into the details of the
working of this Council. I think that
this is an answer which is wholly
unsatisfactory and I am sure that the
Minister, on mature and proper consi-
deration, would grant or concede to
this House that this House has the
authority and the power to go into
the working of the National Produc-
tivity Council for which the Govern-
ment of India hag been voting or
granting very large amountg of
money year in and year out and it is
through these grants that this Coun-
cil hag been functioning, substantially
speaking.

*Half-an-Hour Discussion.
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It is true that the National Pro-
ductivity Council ig a registered body
under the Indian Societies Registration
Act of 1960. In the constitution of
the National Productivity Council, it
is provided that the number of
representatives of the employers,
workers and the Government would
be equal. The foundation and the
groundwork of this Council was laid
when the Indian Productivity Dele-
gation went to Japan in October-
November, 1956, and this was followed
up by a seminar in 1957. A Produc-
tivity Seminar was organised in 1957
in which certain principles of pro-
ductivity were enunciated.

I would crave your indulgence to
draw the attention of the House to
these principles briefly. It has been
stated in this booklet on the consti-
tution and programme of the NPC, as
follows:

(i) In the productivity drive, the
objective should be to increase
production and improve quality
by improved techniques which
aim at efficient and proper
utilisation of the available re-
sources of men, machines,
materials, power and capital,
raise the standard of living of
the people, and improve the
working conditions and welfare
of the labour, taking into ac-
count the social implication of
these changes......

(ii), Increased productivity in a
growing economy will ultimate-
ly help in increasing employ-
ment by stimulating develop-
ment of industry......

(iii) Benefits of productivity. increase
should be equitably distributed
among capital, labour and con-
sumers, and these should lead
to the renewal and expansion
of plant, machinery and equip-
ment.

(iv) Productivity drive may eventu-
ally be launched in all the
spheres of nation’s economy....

(v) Increase of productivity cannot
be achieved without the fullest
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co-operation between manage-
ment and labour.

14622

It is certainly a large, tall and
ambitious order which the Council
has set before itself. It appears, how-
ever, that in the few years it” has
been in existence, there has been a
steady and a compelling Tealisation
of the failure of its activities. It
appears to me that the National Pro-
ductivity Council has, in the first
instance, failed to enter into the
largest sector of our national economy,
the sector of agriculture. It is well
known that in our country agriculture
occupies a pre-eminent place. It has
80 per cent of the national economy,
and yet the National Productivity
Council have not thought it fit to
enter this field which is indeed the
most important field. But it has
been pointed out by economists and in
this august House that the crux of
our economic problems is the failure
on the agricultural front. I do not
see how the National Productivity
Council could possibly advocate or
could strengthen its advocacy by not
entering the field of agriculture at
all and not injecting any of the
dynamism  which the productivity
movement could bring into the field
of agriculture.

I would also like to say that the
National Productivity Council s
functioning not as a medium, or forum,
or not as an instrument of a great
movement which ig what we expected
of this Council. It appears that it
has been bureaucratised in the few
years of its existence, and perhaps

Delhi being the capital of the
bureaucracy in this country has
takén a very heavy toll on the

functioning of this organisation also.
I will show the administrative and
organisational aspect of this body in a
moment. I would like to draw the
attention of the House to the fact that
the grants of the Government of
India alone to the NPC in 1959-60
were of the order of Rs. 13:68 lakhs
and in the year 1962-63 of the order
of Rs. 22'50 lakhs. In addition to
this, local productivity councils
received a total of Rs. 1424 lakhs
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from various sources. If the objec-  withstanding a very rosy picture,

tive is to promote higher levels of
productivity in the sectors of national
economy, how would the NPC justify
its having completely kept out of the
sector of agriculture, in which sector
Japan has made a conspicuous
measure of progress? It is from Japan
that we draw inspiration. It would
be meet and proper if the Minister is
able to give an assurance to the House
that the NPC will apply itself to the
task of increasing the level of pro-
ductivity in the field of agriculture.

I would then like to draw the atten-
tion ‘of the House to a matter to which
my hon. friend, Shri Harish Chandra
Mathur, powerfully drew the attention
of the House the other day during
the Question Hour, namely, that the
NPC has not condencended to give
any attention to increasing the levels
of productivity in the small-scale
gsector of our indusiry. I am limited
in terms of time at my disposal, but
I should like to show that the num-
ber of trainees sent by the Council
and the allocations, made by the
Council for increasing the levels of
productivity in the small-scale sector
are really too meagre to merit men-
tion. It must be conceded that in the
field of seminars and conferences, the
NPC has certainly been prolific, which
is the bane of the bureaucracy of our
times.

But in the field of in-country teams,
it has not been able to make any im-
pact on the industry as a whole. It
hag not been able to persuade the
industry in sending in-country teams
of productivity, which is the kingpin
of the whole movement. The same is
the case with productivity studies and
surveys, which are highly limited and
constricted.

1 would like to say a word about
coordination of the activities of the
local productivity councils, where I
think the NPC is really the culprit. It
appears from the various statements
laid on the Table of the House by the
Minister that there has been a very
small measure of coordination, not-

sought to be painted by the Minister.
It seems they are going their own
way, without any real coordination
among themselves. In the statement
contained in the report of the Reorga-
nisation Study Team, which was ap-
pointed to go into this question, it is
said:

“Even in important matters like
planning of training courses or
giving directions in respect of
important programmes, effective
control on the satisfactory work-
ing of the local productivity coun-
cils etc., the headquarters were not
taking as much interest as they
should normally be expected to
take, particularly in the initial
stages of development.”

I hope the Minister is able to give
us an idea of what has been done to
achieve greater coordination in the
functioning of the local productivity
councils.

In the case of technical enquiry
surveys also, 1 would like to know
whether it has ceased to exist or ceas-
ed to perform any useful function. I
should like to know the real position.

The same is the case in respect of
information. It was supposed to be
an important part of the programme
of NPC to impress upon the industry
and the country as a whole and vari-
ous sectors of economy as a whole that
productivity techniques ought to be
adopted. It appears that the NPC
contents itself by placing undue and
excessive reliance on foreign films,
which perhaps it is easy to obtain.
But it has done precious little to im-
press upon the various sectorg of our
economy the productivity techniques
which could be adopted with facility
in the indigenous context.

Sir, I should like the Minister to
tell us whether it is not a fact that
this important committee which was
appointed in 1959—30th September,
1959—actually came to the conclusion
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that the staff expenditure of the Natio-
nal Productive Council was exceed-
ingly high. If this is the state of
affairs in respect of this National Pro-
ductivity Council itself, it would set
a very bad example indeed for vari-
ous industrial units which it seeks to
guide.

I should also like to refer, in this
context, that there is a definite find-
ing of this eommittee that there was
under-utilisation of personnel in the
National Productivity Council itself.

There was over-staffing and under-
utilisation. I should like to know
how the Minister explains such a

state of affairs in the National Pro-
ductivity Council itself which was
supposed to blaze a new trial for all
sectors of our economy.

I would now come to another very
important programme of the National
Productivity Council, and I would
conclude by drawing your attention to
that aspect. The training abroad is
considered a very important part of
the programme of National Producti-
vity Council. I have figures here
which show that there has been a
total of 317 trainces abroad under
various programmes and during 1962-
63 the National Productivity Council
sponsored as many as 62 persons for
training abroad. As the point was
made the other day by some distin-
guished scientists speaking to Mem-
bers of Parliament, there seems to be
a very distinct pressure on the foreign
exchange resources of the country by
people who wish to be in seats of
power wherever foreign exchange is
available. It seems this is one of the
pockets where foreign exchange can
be made available to those whom this
Council wishes to favour. I have a
large number of specific complaints
into which I do not wish to go. But
it appears there are no objective cri-
teria which are followed in the selec-
tion of candidates. I would stop at
this, because I am sure the Minister
has not been able to go into all the
various cases of selection, whether
they are objectively justified or not.
But I would like the Minister to give
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an assurance that in the matter of
choosing personnel the National Pro-
ductivity Council would not be per-
mitted to squander our own country’s
precious foreign exchange resources
or such loans and assistance that it
receives from other countries in an
un-briddled manner.
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I wauld also like the Minister to
tell us whether the National Producti-
vity Council has formulated a com-
prehensive programme for the utili-
sation of trained personnel because it
is in this field that the National Pro-
ductivity Council has failed to fulfil
the promise and objectives laid down
in its constitution.

Shri K. N. Pandey (Hata): Is it a
fact that in Japan too they have con-
centrated more on productivity in the
industry instead on in agriculture?

The Minister of Industry (Shri
Kanungo): Mr. Speaker, Sir, I am
grateful to Dr. Singhvi because he has
given the correct perspective of the
objectives of the productivity move-
ment. Ag the first brochure on the
productivity idea published some-
where about 1959 has shown, the pro-
ductivity technique is something sepa-
rate from other techniques which are
also useful in different aspects of in-
dustries.

The crux of the problem is that we
should have enough men in this coun-
try who are trained and are capable
of guiding in the techniques of pro-
ductivity. When the Council started
one of its objects was, and rightly so,
to make the idea and concept of pro-
ductivity familiar. I believe that it
has succeeded in doing so, the exam-
ple or test being the proliferation of
local productivity councils and the
activities of the local productivity
councils. In the early stages. the
national productivity council and the
local productivity councils cannot earn
much but ultimately they are suppos-
ed to raise quite a bit of their revenue.
And they have successfully done that
That is one test which shows that the
productivity idea has sunk in.
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[Shri Kanungo]

Then Dr. Singhvi said that co-ordi-
nation between the activities of the
local productivity councils has not
been adequate. I sohuld say that it
could be much better than what it is.
The limiting factor was that most the
local productivity councils could not
find special staff i.e. trained industrial
engineers to help in their .activities,
because training facilities for indus-
trial engineers, which is the crux of
the productivity technique, was avail-
able at one stage in our country.
Normally such education and such
training is provided in other countries
by universities and other technical
institutions. I suppose in course of
time it will be available in our coun-
try. The National Productivity Coun-
cil had to organise these courses of
training specialists like industrial
engineers. The number which it has
trained is not adequate. Therefore,
there will be a certain amount of
looseness in the activities of the local
productive councils till trained person-
nel are available to them. I would
say that the progress of the idea has
been adequate but the servicing of
the idea has not been adequate, and
that is, as I have mentioned, because
of the lack of technical personnel.

Dr. Singhvi referred to the under-
utilisation of the special staff of the
NPC at a certain stage. Naturally, in
the early stages, the demands were
not enough. But I believe today it is
grossly inadequate considering the re-
quests which the local productivity
councils are receiving from industrial
establishments. After all, the work-
ing of the techniques of productivity
has got to be plant-wise; irrespective
of whether the plants are big or small,
it has to be plant-wise. It must consi-
der the requirements of the plant. It

must be receptive and it must be
voluntary. That means, ' interest
should be created and the party

should feel that it could get some ad-
vantage. And when interest is arous-
ed, the RPC or the LPC should be in
a position to provide the necessary
personnel which it has not been able
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to do lately because te demand has
been growing immensely.

1 think I have to colse my speech
by 5.30 p.m.

Mr. Speaker: Yes. v

Shri Hari Vishnu Kamath: More or
less. Rather less than more.

Shri U. M. Trivedi (Mandsaur):
You can close it earlier, if you like.

Shri Kanungo: Naturally, the edu-
cative part of it is difficult. Because,
we started, in the first instance, only
in 1959.

The training of the personnel in-
cluding management, labour and other
ancillaries is the most important part
of it. 1 believe, considering the short
time, the training programme as such
has been fairly successful and in one
year the training programme plans
have been 914 which involved 17,000
persons. For a vast country like ours
certainly it is not too much, but con-
sidering the period during which this
idea had been mooted, 1 think, it has
not been inadequate.

Again, to run these training pro-
grammes it is necessary that enough
trainers should be available. Trainers
are to be drawn from existing units,
that means, establishments where
their employers permit their men to
participate in these programmes. The
very fact that at least a large num-
ber of these employers have co-operat-
ed in providing their personnel for
these training programmes is a hope-
ful gign.

Unfortunately, in the training pro-
gramme we had to depend, in the
earlier stages, largely upon persons
being sent out abroad by the genero-
sity of our friendly countries. While
selecting persons for being trained one
criterion should be that one should
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have the capacity to absorb the tech-
niques and should have the willing-
ness and the capacity to transmit
them. I would submit to the hon.
Members to go through the bulletin—
at least, the advertisements in which
the fellowships are advertised where
specific qualifications are mentioned.
One thing is seven or five years’ ex-
Pperience in a 1esponsible position in
management. There are not many
people who satisfy that, not merely the
number of years but the number of
Yyears plus the capacity and the aca-
demic background to absorb the tech-
niques and to transmit them. I per-
sonally would be happy if 50 per cent
of the persons trained do give their
time and energy to propagating the
idea. I believe, the percentage is a
little more; but it should be much
more.

Dr. L. M. Singhvi: It is only 40 per
<cent.

Shri Kanungo: The other point
which Dr. Singhvi has made out is
about the selection of these persons
which he thinks has not been fair.
Here I would only say that the Coun-
<il, as constituted, has on its member-
ship, as Dr. Singhvi has mentionéd,
equal number of persons from Gov-
ernment—Government does not mean
that all are Government srevants but
others also are nominated by Govern-
ment—labour and employers. It has
got two Members of Parliament
chosen by the Government to be on
the Board and, fortunately, for the
organisation they have got, I suppose,
about six more Members of Parlia-
ment who are there by virtue of their
connection with the labour movement
or the employers’ movement or spe-
cialist or technical qualifications.
With this composition we cannot say
that there has been unfairnesg or
large-scale favouritism. But all the
same I° will transmit this view of Dr.
Singhvi to the NPC and, I am sure,
the Chairman anqd the Council will
report about the validity or otherwise
of this suspicion.

VAISAKHA 16, 1886 (SAKA)
Woai

- gearch has got to
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Again, I would say that, apart from
the composition, the Government is
responsible. I have never taken shel-
ter under the guise that because it
is an autonomous organisation the
Government is not responsible for its
action. The Government is respon-
sible and the Government regulates
the action to a considerable extent.
It appoints the Executive Directors.
The budget of the organisation is
subject to scrutiny and there are vari-
ous other regulations which are pub-
lished in the journals. I am sorry I
am running out of time. One impor-
tant point which Dr. Singhvi made
out is about not giving enough atten-
tion to agriculture.

Dr. L. M. Singhvi: No attention at
all

Shri Kanungo: The trouble is that
the techniques of productivity appli-
cable to industry have been develop-
ed to a large extent in America. It
has not been so well developed in
Europe even now.

Dr. L. M. Singhvi: We drew our
inspiration from Japan.

Shri Kanungo: I am coming to that.
Therefore, the techniques applicable
to industry have been available to us.
In the world, as far as I understand,
the techniques for agriculture have
been studied to a certain extent in
Japan. That too is not over a long
period of years. That the National
Productivity Council is applying its
mind to it will be apparent from the
speeches of the Chairman which were
made recently where he has drawn
attention to this aspect.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Supply copies of those spee-
ches to us.

Shri Kanungo: You have had eno-
ugh of speeches.

Shri Hari Vishnu Kamath: We can
read them at home during the recess.

Shri Kanungo: But the limited fac-
tor there is that a great deal of re-
be gone through
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before the techniques to agriculture
have got to be applied. I frankly feel
and I am told that we cannot afford
research programmes which will take
a long time. Of course, the Chair-
man, I believe. and the Council are
now applying their mind how to go
about it. But it is a mere start and
1t would take some _time before it
could be adequately applied.

About its effect on small-scale in-
dustries or its service to small-scale
industries, the fact is that the largest
number of membership of local pro-
ductivity councils is from smal-scale
industries and the training programme
is largely appreciated by small-scale
industries. Dr. Singhvi mentioned
that the industrial service and the
training service and all that are not
available. They are not adequately
available but they are being stretched
as much as possible at the present
moment. I believe, a stage will come
soon when the demand for the service
cannot be fully met. Therefore, I
believe that the Council will be ap-
plying their mind to train up enough
men to work for it and as regards the
results of productivity—I have no
time at my disposal—as Dr. Singhvi
has gone through the bulletins, I
would request the Members of the
House to go through the bulletins
which are published....

Shri Hari Vishnu XKamath:
number and date of the bulletin?

The

Shri Harish Chandra Mathur (Jal-
ore): Why do you want everybody to
be dissatisfied? Thos: who have gone
through them are dissatisfied and dis-
appointed.

Shri Kanungo: Dr. Singhvi has
clearly stated that some of the case
studies are really spectacular.

Shri Harish Chandra Mathur: He
argues from failure to failure.

Shri Kanungo: 1 am prepared to
accept Mr. Mathur’s opinion on any-
thing because I will have hardly time
to counter it. I will just draw the
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attention of the hon. Members to the
issues of July, 1963, may, 1963 and
April, 1963 where there have been
cases of spectacular results from the
productivity techniques which have
been applied. As I said, the very fact
that the services are being requisition-
ed more and more and the demands
cannot be met is proof enough that
it is being appreciated.

1 am sorry I
time given to me.

have exceeded the

Dr. L. M. Singhvi: I shall raise it
again some time.

Shri Hari Vishnu Kamath: We shall
raise it in the next session.

17.34 hrs,

ADJOURNMENT OF HOUSE

Mr. Speaker: This concludes one of
the longest—and perhaps the most
strenuous—sessiaps of the year.

Shri Hari Vishnu Kamath (Hoshan-
gabad): And interesting also.

Mr. Speaker: I have only to thank
the Members for the co-operation they
have given and the indulgence they
have shown. It is my job to disap-
point so many every day, but I am
thankful to them that they forget it
as soon as they get out of the House.

I give everyone of them my good
wishes that they might have good
rest during the interval that they
have got.

Dr. L. M. Singhvi (Jodhpur): We
reciprocate your kind feelings.

Shri Harish Chandra Mathur (Jal-
ore): We are so very grateful to you
We reciprocate your kind feelings.

Mr. Speaker: The House will now
stand adjourned sine die.

17.35 hrs.

The Lok Sabha then adjourned sine
die.
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